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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI.

Original Application no. 161 of 2023

In the matter of

Rana Igbal Singh Jolly &0rs,

Versus

State of Punjab &Ors.
............ Respondents

Compliance report of Punjab Pollution Control Board through Er. Rantej
Sharma, Environmental Engineer, Regional Office, SAS Nagar (Mohali) in pursuance of
order dated 16.10.2024.

Respectfully Showeth:

l. That the above-mentioned case is pending for adjudication before the Hon'ble
National Green Tribunal. In compliance to the order dated 22.08.2024. the
Environmental Engineer, Punjab Pollution Control Board and the Member
Secretary, Punjab Pollution Control Board had filed separate replies before the
Hon'ble Tribunal, After consideration of the matter, the Hon'ble Tribunal vide
order dated 09.09.2024 has asked the Member Secretary, Punjab Pollution Control
Board to revisit the action and pass appropriate order within three weeks, in view
of the fact that the Central Pollution Control Board guidelines do not relate to farm

houses,

2. That in compliance to the orders dated 09.09.2024, the case has been examined by
the Member Secretary of the Punjab Pollution Control Board and it was observed
that the Hermitage is an open Farm land where the project proponent is conducting
marriages and other functions but, in the guidelines, framed by the Central
Pollution Control Board for marriage palaces there is no mention of any open farm
land. The Member Secretary, Punjab Pollution Control Board has passed an office
order no. 405 dated 26.09.2024 thereby constituling a team of officers to examine

the entire case and suggest and recommend the guidelines for such open space land
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farms which arc being used for commercial pains by conducting marriage
functions, birthday parties, socinl gatherings and other such functions in which
large number of people participate. The committee of officers has been asked to
give its report with recommendations within three weeks, A copy of office order

dated 26.09.2024 for constitution of a Committee of Officers is enclosed as
Annexure-RY/ A

That the Environmental Engineer, Regional Office, SAS Nagar has filed status
report dated 27,09.2024 before the Hon'ble Tribunal requesting for grant of one
month time to decide the case considering all the facts and circumstances, The
status report was considered by the Honble Tribunal and vide order dated
16.10.2024 the Punjab Pollution Control Board was directed to take a final decision
in the matter and submit compliance report by 04.11.2024.

That the committee of officers constituted by the Board has given interim report
vide letter no. 25374 dated 08.10.2024 and recommended to get a clarification in
reference to notification no. 6515-41-CTP(Pb)/SP-135 dated 18.10.2018 of the
Department of Town and Country Planning, Punjab, A copy of the interim report
of the committee of officers given vide letter no. 25374 dated 08.10.2024 is
enclosed as Annexure-R2/B. The said notification of the Department of Town and
Country Planning, Punjab does not mention about the holding of commercial

activities by the farm houses.

That & letter bearing no. 5359 dated 11.10.2024 was written by the Punjab
Pallution Control Board to the District Town Planner, SAS Nagar requesting to
clarify as to whether the open furm houses can hold functions, marriages, social
gathering ete. for commercial gains. A copy of letter no, 5359 dated 11.10.2024 is
enclosed as Annexure-R2/C.

In reference to the PPCH letter dated 11.10.2024, the District Town
Planner (P), SAS Nagar of the Department of Town and Country Planning, Punjab
vide letter no. 1805 DTP(SAS Nagar/MCP2 dated 14.10.2024 has informed the
Environmental Engineer, Punjab Pollution Control Board, Zonal Office-1, Patiala
that notification no. 6515-41-CTP(Pb)/SP-135 dated 18.10.2018 of the Department
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of Town and Country Planning, Punjab provides that Farm House means a building
allowed on a minimum holding of 2.5 seres of agriculture land for residential
activity of the land holder. According 1o the said definition, the conducting of
functions, marriages, social gatherings efe. are not allowable in farm house. A copy
of English translation of letter no. 1805 DTP(SAS Nagar)/MCP2 dated 14.10,2024
of District Town Planner, SAS Nagar is enclosed as Annexure-R2/D.

That the committee of officers constituted by the Board has given its report in the
matter vide letter no. 26264 dated 22.10.2024 concluding that as per the
clarification received from the District Town Planner, Department of Town and
Country Planning, SAS Napar no commercial activity such as holding marriage
functions, social gatherings for commercial benefits are not permissible in open
space farm houses and as such there is no requirement for framing of guidelines for
open space farm houses which are being used for commercial gains by conducting
marriage functions, birthday parties, social gatherings and other such functions. A
copy of the report of the committee of officers given vide letter no. 26264 dated
22.10.2024 is enclosed as Annexure-R/E,

That it is relevant to mention here that the Additional Deputy Commissioner, SAS
Nagar has also convened a meeting on 21.10.2024 of the concerned departments
with regard to the grant of permission to hold marriage functions at The Hermitage.
During the said meeting held on 21.10.2024 various departments had given
comments in the matter. The comments given by the representative officer of the
Department of Forest and Wildlife Preservation are reproduced herein below for
kind perusal of the Hon'ble Tribunal:

"It was informed during the meeting dated 27.09.2024 that the
Short Reply on the behall of the Forest Department has been filed
in the Hon'ble National Green Tribunal on 22.08.2023 (Annxure-4)
wherein it was informed that the land M/s Hermitage Farm has
been delisted vide Notification dated 13.08.2010 from section 4
and 5 of PLPA, 1900, 1t is further informed that delisting the land
under cultivation and habitation from preview of section 4 and 5 of

PLPA, 1900 has been done on the basis of following conditions:
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a) The State Government shall ensure that no Commercial
activily is permitted on such delisted land.

b)  The delisted land shall be used only for bona fide use for
agriculture and for sustaining the livelihood of the

people/owner of the land,"

That in view of the above stated facts, it is observed that the Department of Forest
and Wildlife Preservation is also a respondent in the present case (0.A No. 161 of
2023) and has filed reply before the Hon'ble National Green Tribunal. It has also
came on record during the meeting of various departments held on 21.10.2024
under the Chairmanship of Additional Deputy Commissioner, SAS Nagar that the
land of the Hermitage Farm House is delisted land w's 4 and 5 of the Punjab Land
Preservation Act (PLPA) 1900 by the Government of Punjab, Department of Forest
and Wildlife Preservation vide notification dated 13.08.2010, It is pertinent to
mention here that while issuing permission for delisting the land w/s 4 and 5 of the
PLPA 1900, Ministry of Environment, Forest and Climate Change, Government of
India has laid down the conditions that no commercial activity is permitted on such
delisted land and that the delisted land shall be used only for bona fide use for
agriculture and for sustaining the livelihood of the peaple/owner of the land.

That in view of the facts and circumstances of the case mentioned and explained in
the preceding paragraphs, the Board has decided to revoke and cancel the consent
earlier granted to the Hermitage Farm House under the provision of the Water
(Prevention and Control of Pollution) Act, 1974 and the Air (Prevention and
Contral of Pollution) Act, 1981,

Accordingly, consent to operate granted to the Hermitage Farm House
under the provisions of the Water (Prevention and Control of Pollution) Act, 1974
has been revoked vide letter no. 3931 dated 29.10.2024 and the consent to operate
granted under the Air (Prevention and Control of Pollution) Act, 1981 has been
cancelled vide letter no.3933 dated 29.10.2024. A copy of letter no. 3931 dated
29.10.2024 is enclosed as Annexure-R2/F and a copy of letter no. 3933 dated
29.10.2024 is enclosed as Annexure-R2/G,
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10. That the compliance report is hereby submitted in pursuance of order dated
16.10.2024 for kind consideration of the Hon'ble Tribunal.

Submitted by
gt e
Date: 2o [ m[ Joadly (Er. Rantéj Sharma)
Place: 2 Environmental Engincl:r.
AS NEBJJ'\- Punjab Pollution Control Board

Regional Office, SAS Nagar (Mohali).
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PUNJAB POLLUTION CONTROL BOARD

No. LID5
Date A0 !":I' 2024

Office Order

The Board has granted consent to operate under the provisions of the
Water (Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of
Pollution) Act, 1981 to the Hermitage Farm, Village Karoran, Karoran-Baddi Road.
Tehsil Kharar. District SAS Nagar from pollution angle under orange category vide
consent letter dated 08.07.2024 valid upto 30.05.2025 with certain conditions as
mentioned therein.

2) It is relevant to mention here that the Hermitage Farm is a open space
farm without any constructed building (except two office rooms) but is carmrying out
marriage functions and other social gatherings at the premises of the farm.

3) Considering the report of the Punjab Pallution Control Board, the Hon'ble
National Green Tribunal by passing an order dated 09.09.2024 in O.A No. 161 of 2023
titted as Rana Igbal Singh Jolly v/s State of Punjab and Others has directed the
Member Secretary to revisit the entire action and to pass appropriate order within three
weeks.

4) The undersigned being Member Secretary of the Punjab Pollution
Control Board ,has examined the case of the Hermitage Farm. In the consent
application submitted by the project propenent with the Punjab Pollution Control
Board, the category / type of the industry was mentioned as Orange/2999-
Miscellaneous. The un-depreciated value of the fixed assets of the industry was
mentioned as Rs. 206.01 lakhs and the name of the product produced / to be produced
was mentioned as Farm House, Water consumed for domestic purpose was shown to
be 27,0 KLD and source of water supply was shown as Tubewell Borewell with quantity
@ 27.0 KLD and wastewater generation was mentioned as 22.0 KLD. Septic lank was
mentioned in the column of water treatment details and domestic effluent was shown
to be utilized onto green area 26719.3675 sqm within the premises of the farm.

5) Upon examination of the case, it is observed that the Punjab Pollution
Control Board has placed reliance on Central Pollution Control Board guidelines which
categories orange industries and mentions specifically the marriage palaces.
However, there is no mention of a farm house in these guidelines.

B) The consent dated 08.07.2024 granted by the Punjab Pollution Control
Board in the name of Saurabh Gupta, Partner to the Hermitage Farm, Aunit of Orchard
Space Design LLP, Village Karoran, Tehsil Kharar, Karoran-Baddi Road, Dislt. SAS



Nagar, mentions the "Farm House @ 1 no."” In the product column and category of
industry is mentioned as * Orange 2999- Miscellaneous” having investment of " 206.01
lakh'. In the column of Raw materials, it s mentioned "Not Applicable being Farm
House". In the column relating to the details of the Effluent Treatment Plant and made
of disposal it is written "Domestic Efffluent @ 22.0 KLD - After treatment in STP of
capacity 25 KLD, Treated Wastewater @ 22 KLD will be utilized onto land for
plantation in an area of about 6.6 acre inside the premises". The project proponent
has to achieve the “Efffuent standards as prescribed by the PPCB/ CPCB and
MoEF&CC from time to time" in the case.

7} It is pertinent to mention here that the Hermitage is an open Farm land
where the project proponent is conducting marriages and other functions but, in the
guidelines, framed by the Central Pollution Control Board for marriage palaces there
is no mention of any open farm land.

8) In view of the facts and circumstances of the case | hereby Constitute a
team of following officers to examine the entire case and suggest and recommend the
guidelines for such open space land farms which are being used for commercial gains
by conducting marriage functions, birthday parties, social gatherings and other such
functions in which large number of people participate.

a) Chief Environmental Engineer, HQ, Patiala.

b} Senior Environmental Engineer, HQ-1, Patiala,

¢) Environmental Engineer, Regional Office-2, Jalandhar.

d) Environmental Engineer, HQ 2/1, Patiala (Convener Member)

3) The Committee will give its report with recommendations within three
weeks. ’

olC Member Set:relggf
Endst No2H 2355~ 24359 Dated «2..&|.‘Ft ]'202'4

A copy of the above order is forwarded to the following for appropriate
action in time bound manner.

1) The Chief Environmental Engineer, Punjab Pollution Control Board, HQ,
Patiala.

2) Senior Environmental Engineer, Punjab Pollution Control Board, HQ-1, Patiala

3) Environmental Engineer, Punjab Pollution Control Board, Regional Office-2,
Jalandhar.

4) Environmental Engineer, Punjab Pollution Control Board, HQ 2/1, Patiala.

5) Environmental Engineer, Punjab Pollution Control Board, Regional Office, SAS
Nagar. He will provide complete record of the case relating to O.A No. 161 of

2023
D))

"ﬁ'k Member Secretzg/
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Endst. No.2UB60 Dated 9,3!51_‘1 l.!olq

Acopy of the above order is forwarded to the Chairman, Punjab Pollution
Control Board, Vatavaran Bhawan, Nabha Road, Patiala for information please.

o [l.; M?%Eﬁcr:eta ‘5/,
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The Member Secrelary, \Lp\LM

Punjab Pollution Control Board,

Patiala. W

Subject: Minutes of the meeting of the committee constituted under the chairmanship o
Chief Environmental Engineer (HQ), PPCB, Patiala for examining the entire case
of 0.A no. 161 of 2023 titled as Rana Igbal Singh Jolly Vs State of Punjab and
Others and recommending guidelines for open space land farms which are being
used for commercial gains by conducting marriage functions, birthday parties,
social gatherings and other such functions in which large number of pEDp|E
participate, held on 07.10.2024 in his room at Head Office, PPCB, Patiala.

Reference:  PPCB office order no. 405 dated 26.9.2024

In reference to the above referred letter a meeting of the committee was held on
07.10.2024. The minutes of the meeting are enclosed herewith for your information and further

necessary action please.

DA/- As above

,-M«l&‘“lm

Chief Environmental Engineer
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Minutes of the meeting of the committee constituted under the chairmanship of Chief
Environmental Engineer (HQ), PPCB, Patiala for examining the entire case of 0.A no. 161 of
2025 titled as Rana Igbal Singh Jolly Vs State of Punjab and Others and recommending
guidelines for open space land farms which are being used for commercial gains by
conducting marriage functions, birthday parties, social gatherings and other such functions
in which large number of people participate, held on 07.10.2024 in his room at Head Office,

PPCB, Patiala.

List of the participants is as per Annexure- A.

At the outset, Environmental Engineer (HQ-2/1), PPCB, Patiala brought out that an application
OA no. 161 of 2023 titled as Rana iqhal Singh Jolly v/s State of Punjab and others was filed in
Hon'ble NGT regarding noise pollution by ‘The Hermitage' located village Karooran, Teh.

Kharar by organizing functions/ Marriages.
Hon'ble NGT vide its orders dated 09,09.2024 in the matter has ordered as under:

“In compliance of order dated 22.08.2024 affidavits have been filed by Environmental
Engineer, PFCE and Member Secretary, PPCB. Reliance has been placed on CPCB guidelines,
which categorize ‘Orange Category’ industries and specifically mention ‘marriage paloces’
However, when confronted, it was admitted that these guidelines do not talk of a farmhouse.
Under these circumstances, Member Secretary stated that the entire oction would be revisited

ond appropriote order shoil be possed within three weeks.

Learned Counsel appearing for project proponent stated that he had applied for grant of CTO
for commercial place to be used for holding marriage etc and not by showing his premises as
a farm house, however, his application submitted for gront of CTO is not on record. As prayed,

he moy ploce refevant documents on record within 2 months. List for further consideration on

01.10.2024".

Copy of the orders of Hon'ble National Green Tribunal dated 09.09.2024 is as per Annexure-

The matter was last listed for hearing before Hon'ble NGT on 01.10,2024, wherein the matter
has been adjourned to 16,10.2024.

In compliance of the orders dated 09.09.2024, the Board constituted a committee vide its
order no, 405 dated 26.09.2024 comprising of followling officers to examine the entire case of

0.A no. 161 of 2023 titled as Rana Igbal Singh Jolly Vs State of Punjab and Others and

LA
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erommending guidelines fix open wpace land farme which are being used for commerch

RAING by conducting marriage functions, birthday parties, social gatherings and other such

functions in which large number of people participate;

Al Chiel Environmental Enginesr. HQ, Patiala
B8] Senior Environmental Engineer, HQ- 1, Patiala
¢ Environmental Engineer, Regional Office-2, Jalandhar

D) Environmental Engineer, HQ-2/1, Patiala
Lopy of the office order is as per Annexure-C.
Accordingly, meeting of the committee was held on 07.10.2024.

The Committee referred to notifications issued by GMADA, Department of Town & Country

Planning, Department of Tourism and PPCB pertaining to subject matter befare arising at any

conclusion:

3| Periphery Policy Notification dated 20.01.2006 issued by Chief Administrator,
GMADA- The Policy consist of guidelines for permitting institutions, recreational
activities (including sports) and Farm Houses which are reproduced as under:
1. Subject to the other conditions mentioned hereinafter, setting up of Farmhouses,
institutions, infrastructure relating to recreational and lejsure activities, including
sports shall be permitted in the Periphery Controlled Area, except in the :(—
{a) Area Governed by the Outline Master Plan/Draft Comprehensive Master
Plan/Comprehensive Master Plan, prepared under the Punjab Regional Town Planning
and Development Act, 1895, unless the prescribed land use (s compatible with the use
in question ; or
(&) Area notified for compulsory land acquisition for any public purpose; or
ic) Area notified under the Indian Forest Act, 1927 or the Forest Conservation Act,
1980 and under sections 4 and 5 of the Punjab Land Preservation Act, 1900, or under
any other law which prohibits such activity,
2. The institutions to be permitted would generally be associated with education,
including medical education, research, art and culture. Sports infrastructure could be

confined to recognized games and sporting activities, whereas recreation and leisure
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nfrastructure may include amusement parks, apenalr theatres, theme parks etc. but
not shopping malls, cinema halls, multiplexes and the like.

3. The minimum area required for any of these activities would be as described in the
chart at the end. However, if at any stage, the total area of site falls below the
stipulated limit, the permission granted shall automatically lapse and building, if any,
constructed shall be deemed to ba illegal and unauthorized.

4. Land shall be in the shape of a single compact unit, held in single or joint ownership
of natural or artificial juridical persons, or combination thereaf,

>. The institutional and recreational sites shall have an independent access from a
public road having a minimum width of 40 feet. In case of sites not abutting a public
road, a connecting passage of not less than 40 feet width (which would be used as
public thoroughfare) shall be mandatory, If access is required to be taken from a
National/State Highway, it shall be taken through a service lane to be developed at the
expense of the applicant. However, in case of Farmhouses, an Independent access
from a revenue "rasta” or public road shall suffice.

6. The bullding shall have a minimum setback of 200 feet from the National/State
Highway and at least 100 feet from any other metalled road. The minimum setback on
other sides shall be equivalent to the height of the building.

7. No sub-division of the land would be subsequently permitted.

8. Adequate provision for parking shall be made within the site,

9. Minimum Area and Development Norms :

'Or the minimum statutory or regulatary norm, whichever is higher.
LA

) s b}/

S

Building | Minimum  Floor- | Ground | No. of Height | Hard
Type size area coverage | storeys (feet)
surface {acres) ratio |%6age) Thage

(FAR)
Farm 2.5 4% 2% 2 Single (18) | 10%
< puses Double
_ (28]
| Institutions 5! 30% 15% 3 3B | 0%
Recreational 10° 50 3% 2 28 10%
' activities I | .

Sports 10 2% 1% 2 28 5%

activities

|52
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Copy of the notification dated 20.01.2006 is as per Annexure-D.

Department of Town and Country Planning, Punjab notification no. 6515-41-

CTP(Pb)/SP-135 dated 18.10,2018- The notification is regarding uniformity in the

ioning regulations of the State of Punjab. As per the said notification, Farm Houses

are defined as a building allowed on a minimum holding of 2.5 acre of agricultural

land for residential activity of the land holder and the farm houses are allowed in

Residential, Mixed Landuse & Rural and Agricultural Zones.

Copy of the notification is as per Annexura-E.

Govt. of Punjab, Department of Tourism Notification dated 05.10,2012- It notifies

modified scheme for Punjab Farm Tourism to be implemented by Punjab Heritage and

Tourism Promation Board, Chan digarh. The scheme notifies the criteria for registration

of farm houses and its guidelines as under:

Le

Where to apply:

Applications should be submitted ta:

Chief Executive Officer,

Punjab Heritage and Tourism Promotion Board

Plot No 3 Sectar 38 A Chandigarh- 160036

Offices of the Respective Deputy Commissioner,
The registration of farm houses will only be done in those cases where the farm
houses are fully developed and warth visiting from the tourism paint of view,

- Itis mandatory to have a minimum of one room with tailet for let and to provide

full meal service for registration of the farm house to be granted,
The registration shall be valid initially for five years from the date of issue of the

registration, subject to inspection by a committee constituted by Punjab Heritage
and Tourism Promotion Board,

Itis mandatory to maintain a visitors' book and remarks obtained from the guests

to be available for inspection by Punjab Heritage and Tourism Prometion Board,

Additionally details of any foreigner staying in a farm house must be advised within

24 hours to the Foreigner's Registration Officer on the form prescribed, It is

mandatory that statistical data on Buests shall ke forwarded every quarter in the

prescribed format to Punjab Heritage and Tourism Promotion Board.
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11.

The Farm houcs appiying for registration will have to provicde all the information

supported by feguired documents ps e Thi '::”HWIITE farrmath

a) Application Form
&l Checklist of faciinies
c) Dedlaralipn

d) Undertaking

e Palice verification

The ownership documents of property to be used as farm/farm house are to be
furnished at the time of submission of application to Punjab Heritage and Tourism
Promobion Board. In case there are more than one owner of the property in
question, a "No Objection Certificate” fram all owners is to be submitted along
with the application form to Punjab Heritage and Tourism Promation Board.

The application fee shall be payable to the Punjab Heritage and Tourism Promation
Board, Chandigarh through Demand Draft.

The owner of the Farm House is responsible for any casualty, which may occur
during the stay of the visitors and is liable to provide immediate medical and
transportation assistance. Any loss sustained during the casualty will be
compensated to the victim by the farm owners. The farm owner will be required
to give an affidavit to this effect at the time of registration and to take out Public
Liability Insurance.

Punjab Heritage and Tourism Promotion Board may cancel the registration, if any
serious and Justified complaint of any nature, but particularly about standards of
service, cleanliness, courtesy towards guests, standard of food, or any other
violation complaint as per the listed out items in Annexure || is received against the
farm owner. The registration shall also be cancelled for the FARM HOUSES that are
found to be misusing their registration under this scheme by allowing the use of
their premises for hosting of events such as marriage parties, commercialization of
their property by allowing its use other than stay etc.

The avallability of facilities and services will be evaluated as per the enclased
checklist (checklist will have to be duly filled in and Signed on all pages and
submitted to Punjab Heritage and Tourism Promotion Board).

~

s
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13.

14

15

16,

17

18.

19.

An inspection committee of Punjab Heritage and Tourism Promotion Board will
inspect the farm houses and recommend its registration and thereafter inspection
shall be carried out at regular intervals to monitor the progress/condition.

Energy and water tariff will be levied at domestic rates as per the Punjab Industria
Policy 2009 which will only be available as long as the property remains 3

registered member of the scheme and abides fully by its terms and canditions:

- No sign boards or logo or name of Punjab Heritage and Tourism Promotion Board,

except as stated below, will be displayed in any form Including printed publicity
material, cash receipts, letter heads, rubber stamps etc. by the farm owners,
Violation of this condition will attract cancellation of registration

A registration certificate shall be issued by Punjab Heritage and Tourism Prometion
Board which shall be displayed at the entrance area of the farmhouse. Approved
farm owners may use the term Member Punjab Farm Tourism Scheme on their sign
boards or their other printed materials together with the scheme logo.

Any change in tariff, discontinuation of activi ty arinclusion of new activity from the
tourism point of view implemented by the farm owner should be conveyed to
Punjab Heritage and Tourism Promotion Board.

A police verification report is required to be submitted by the farm owner before
registration of the farm house on the prescribed proforma [Annexure-v).

The Rules and Regulations of the concerned departments/agencies of the
Government shall be strictly adhered to by the farm owners. They should ensure

that no rules ar norms are violated in any manner. It will be the sole responsibility

of the farm owner to face the consequences if any action is initiated by therg

departments,
Any illegal activity carried out on the farm premises in violation of the provisions
of any law will entall exclusion from the Punjab Farm Tourism Scheme as well as

liability to prosecution under the statute concerned.

20. Punjab Heritage and Tourism Promotion Board reserve the right to modify these

guidelines / terms and conditions from time to time,

Copy of the notification is as per Annexure-F.
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d) Gowt, of Punjals, Department of Tourism Notification no, 10/111/2013-1TC/830 dated
28.07.2021- The notifications categorizes the Farm Stays into two categories i.e Gold
Category and Silver Category and prescribes following eligibility criteria:

a. Lhigibility for Gold category
The Farm stay units having:

*  An area of more than 5 acres with comfortable accommodation of nat more
than 9 lettable rooms (18 beds) bullt In It as per standards prescribed in the
annexure-|l to this scheme,

* Facility for providing cooked meals for the tourists

= Facility for hygienic storage of the food.

* Facility can be managed by a Manager also.

b. Eligibility for Silver Categary
The Farm Stay units having;
* anarea up to 5 acres having comfortable accommadation of not more than 9
lettable rooms (18 beds) built in it as per the standards prescribed in Annexure
- Il to this scheme
& Facility for provision of cooked meals for the tourists.
» Facility for hygienic storage of the food.
+ Facility to be operated by owner only,
* The unit can be run in any existing house in a village also.

Copy of the notification is as per Annexure-G.

2] PPCB has issued guidelines for Control of Pollution and Enforcement of Environmental
Norms at Individual Establishments and the Area/Cluster of Restaurants/ Hotals/
Morels/ Banquets etc. vide office order no. SEE[HO-2)/2021/64 dated 02.02.2021.

Copy of the office arder is as per Annexura-H.
Observations

The Committee observed that the project proponent has not submitted copy
of Lang Use Classification Certificate / Change of Land Use Certificate (CLU) issued by the
Competent Authority to the Board, The project propanent has submitted permission from the

L AR
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Punjab Heritage and Tourism Promotion Board vide certificate no. PHTPE/FT/2021/34 dated

0410 2021 under Gold ¢ ategory. Copy of cortificate is as per Annexure-|

On the basis of pollution control arrangements made by the praject praponent,

the Board has granted consent to operate under Water Act, 1974 and Air Act, 1981 under

orange category from pollution angle for operating Farm House subject to conditions

mentioned therein and following one of the special condition:-

1

The consent to operate is being only granted from pallution angle and the project
proponent has to obtain relevant permission from the concerned departments
including the Forest Department and GMADA under the relevant laws. If any
dispute in future arises with regord to ownership of the land for the construction
raised thereon, then the conserit to operate granted by the Bodrd will not be a

deciding factor.

Copy of the consent to operate granted by the Board under the Water

Act, 1974 and Air Act, 1981 is as per Annexure-J-1 & 1-2.

Conclusion

After perusal of the above mentioned notifications/guidelines of

various departments, the Committee concluded as under:-

1.

As per the naotification issued by Department of Town & Country Planning dated
18.10.2018 regarding uniformity of the Zoning Regulation of the State of Punjab,
the Farm House means the building allowed on a minimum holding of 2.5 acres of
agricultural land for the residential activities of the land holder,

The project proponent has obtained Gold category certificate under the scheme
for Registration of Punjab Farm Tourism. As per the scheme a farm stay unit will be
the property having an area of atleast 2.5 acres or above with suitable
accommodation built inside for providing comfortable stay to the guests/ tourists
as per the standards prescribed in this scheme. The construction must be
compliant with palicies and limits prescribed by Department of Housing & Urban
Development, Govt, of Punjab. The farm stay scheme will provide benefit to the
registered owner of the property as a useful snurce of additional income to the

farm owners of the registered farm stay units,
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I the above referred notifications/schemes there |5 no mention as to
whether any other commercial activities like holding of private functions/

marriages/other soclal gatherings ete. in farm house are allowed.

Recommendations

The above conclusion has been made by the Committes on the basis of above

referred documents, notifications, schemes & guidelines available on internet of the
respective departments.

Before taking final decision in the matter, it is recommended that necessary
clarification may be obtained fram the Department of Town & Country Planning, Punjab

whether any amendment/revised guidelines has been issued by the department in this

regard.
b

Er. Piyush lindal,

Envirenmental Engineer (HQ-2/1) Environmental Engineer,
Patjala Regional Office-2, Jalandhar
7
O3 o) ane * ol 284
Er. Gursharan Dass, Er. PaLrnfll: E?Agﬁ -
Senior Environmental Engineer (HQ-1), Chiet Environmental Engineer (HQ)

Patiala Patiala
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Attendance Sheet

Meeting of the Committee constituted regarding 0.A. No. 161 of 2023 titled as
Rana Igbal Jolly Vs State of Punjab (The Hermitage Farm, Village Karoran-Baddi
Road, Tehsil Kharar, District SAS Nagar) under the Chairmanship of Er. Paramjit

Singh, Chief Environmental Engineer (HQ) on 07. 1n 2024 11,30 AM in Head
Qffice, Patiala

Sr. No. Name & designaﬁnn of the Officer Signature |

e

1.  Er.Gursharan Dass, ' ﬁ '
Senior Environmental Engineer (HO-1) t_}hu/w 24

2. Er. Jatinder Soni,
Environmental Engineer,
Regional Office-2, Jalandhar

3. | Er. Piyush Jindal, i‘ﬁi—
Environmental Engineer (HQ-2/1)
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1tem No.D2 Court No. 2
BEFORE THE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

Original Application No.161 /2023
(1A No.Ba7 /2023, 1A No, 356/2024)

Rana lgbal Stngh Jolly Applicant
Versua
State of Punjab through Chief Secretary Respandents

Date of hearing:  09.09.2024

CORAM; HON'BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON'BLE DR. AFROZ AHMAD, EXPERT MEMBER

Applicant|s): Mr. Vasu Bhushan Advocate for Applicants

Respondent(s); Mr. Karan Sharma, Mr. Mohit Siwach and Mr, Harshit Kumar
Advocates for respondent no, 1, 3te Sand 7
Ms. Sunieta Ojha, Counsel for respondent no, 2-PPCB with
Mr. Er, Gurindar Singh Majithia, Member Secretary (through
VC) and Mr. Rajeev Gupta, Senior Environmental Engineer
PPCH
Mr. Dinesh C. Pandey, Mr. Vipul Joshi and Mr. Dushyant
Dahiva, Advocates for Respondent No. 8

1.  In compliance of order dated 22.08.2024 affidavits have been filed
by Environmental Engineer, Punjab Pn]l.lutlun Contro] Board (hereinafter
referred to as 'PPCB) and Member Smlrretary, PPCB. Reliance has been
placed on CPCB guidelines, which categorize ‘Orange Category' industries
and specifically mention 'marriage palaces.’ However, when confronted, it
was admitted that it these guidelines do not tall of a farmhouse. Under
these circumstances, Member Secretary stated that the entire action
would be revisited action and appropriate order shall be passed within

three weeks.
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5 Learned Counsel appearing for project proponent stated that he

had applied for grant of CTO for commereial place to be used for holding

marriages etc,, and not by showitg his premises as a farm house

however, his apphcation submitted for grant of CTO {s on not record.
3. As prayed, he may place relevant documents on record within two

weeks,

4.  List for further congideration on D1. 10.2024.

Sudhir Agarwal, JM

Dr. Afroz Ahmad, EM

September 09, 2024
Original Application Ne.161/2023
M K
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PUNJAB POLLUTION CONTROL BOARD
M l'ﬂ'i o
oate 4| 1| 2024

Office Order

Vhe Board has granted consent to operate under the provisions of ine
Water (Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Contral of
Pollution) Act. 1981 to the Hemitage Farm, Village Karoran, Karoran-Badd Hoad
‘ehsil Kharar, District SAS Nagar from pollution angle under orange category vide
sonsent letter dated 08.07 2024 valid upto 30.05.2025 with certain conditions as
mnenhioned therain

{-" | Itis relevant to mention here that the Hermitage Farm is a open space
fam without any constructed building (except two office rooms) but is carrying out
mamage functions and other social gatherings at the premises of the farm

3) Considering the report of the Punjab Pollution Control Board, the Hon'ble
National Green Tribunal by passing an order dated 09.09.2024 in O. ANo. 181 of 2023
filed as Rana Igbal Singh Jolly v/s State of Punjab and Others has directed the
Member Secretary to reluisit the entire action and to pass appropriate order within three
weeks.
4) The undersigned being Member Secretary of the Punjab Pallution
Control Board has examined the case of the Hermitage Farm. In the consent
application submitted by the project proponent with the Punjab Pollution Control
Board, the category / type of the industry was mentioned as Orange/239%-
Miscellaneous. The un-depreciated value of the -fixed assels of the industry was
mentioned as Rs, 206.01 lakhs and the name of the product produced / to be produced
was mentioned as Farm House. Water consumed for domestic purpose was shown to
be 27.0 KLD and source of water supply was shown as Tubewell Borewell with quantity
@ 27.0 KLD and wastewater generation was mentioned as 22.0 KLD. Septic tank was
mentioned in the column of water treatment details and domestic effluent was shown
10 pe utilized onto green area 26719.3675 sqm within the premises of the farm.

5) Upon examination of the case, It Is observed that the Punjab Pollution
Control Board has placed reliance on Central Pollution Contro! Board guidelines which
calegories orange industries and mentions specifically the marriage palaces
However, there is no mention of a farm house in these guidelines.

5) The consent dated 08.07.2024 granted by the Punjab Pollution Controt

Board in the name of Saurabh Gupta, Partner lo the Hermitage Farm. Aunt m: Rt
Space Design LLP, Village Karoran, Tehsil Kharar, Karoran-Baddi Road, Distt. SAS
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umn and catego™ of
vestment of +206.01
od “Not Applicable peing Farm
{ Treatment Plant and mode
After treatment in sTP of

win the Ferd uct ool

Magar, mentions the “Farm House @ 1 no. S
ndustry is mentioned as "Orange 2999- Miscellangous having In

Jakh®. In the calumn of Raw materials, it ja mention
House' In the column relating lo the details of the EfMuery
of disposal it 15 wniten "Domestic Effluent @ 22.0 KLD - and ToF
capacity 25 KLD, Treated Wastewater @ 22 KLD will be utilized cr:mlu an e
plantation in an area of about 6.6 acre inside the premises”. The project propone 3
k4s to achieve the *Efffuent standards as prescribed by the PPCB/ CPCB an

MoEF&CC from time fo time” in the case,
7 It is pertinent to mention here that the Hermitage is an OpER Farm_ e

whera the project proponent is conducting marriages and other functions but, in the
quidelines, framed by the Central Pollution Control Board for marriage palaces thers
1s no mantion of any open farm land.

8] In view of the facts and circumstances of the case | hereby Constitute &

team of following officers to examine the entire case and suggest and recommend the
guidelines for such open space land farms which are being used for comme rcial gains
by condusting marriage functions, birthday parties, social gatherings and other such

functions in which large number of people participate.

a) Chief Environmental Engineer, HQ, Paliala.

n) Senior Environmental Engineer, HQ-1, Patiala.

¢) Environmental Engineer, Regional Office-2, Jalandhar.

dj Environmental Engineer, HQ 2/1, Patiala (Convener Member)

g) The Committee will give its report with recommendations within three
weeks.

sAl -
Member Secretary

Endst. No.2 4355 - U359 Dated .26\.‘3[;1&1L1

A copy of the above order is forwarded to the following for appropriate

action in time bound manner.
1) The Chief Environmental Engineer, Punjab Pollution Control Board, HQ

Patiala.
2} Senior Environmental Engineer, Punjab Pollution Control Board, HQ-1, Patiala.
1) Environmental Engineer,_Punjab Pollution Control Board, Regional Office-2.

Jalandhar.
nvironmental Engineer, Punjab Pollution Control Board, HQ 2/1, Patiala.
5) Environmental Engineer, Punjab Pollution Control Board, Regional Office, SAS
Nagar. He will provide complete record of the case relating to O.A No. 161 of

2023.
I_I:Ill. :.' -4
Member Secretary

}
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Mated

Endst No,
A copy of the above order 19 forwarded to the i hairmart, punjab Pollution
| Paliala Iof infarmation please

Control Board. Vatavaran Bhawan. Nabhi RGEL
i!

Membar Sacratary



PERIPHERY POLICY

NOTIFICATION
The 20th January, 2008 . i

No. 18/35/2002-1HG2/498.—In pursuance to the decision of the Etalaplfic;;mﬂi;ti E::-:ﬁﬂ
meating of 17th November, 2005 on the subject “Approval of Periphery Folicy TP | (Periphery)
Allied Matters” and In exerclse of the powers vested in him undgr the Punjab New C;]:IIIH i g rﬁ'rd b
Control Act, 1952 (Punjab Act No, 1 of 1952), the Govemar of Punjab Is pleased o acc E“: P
approval to the Report submitted by the Cammiftee headed by the Chief Secretary, PUnao. _——

g i riza

The Govemnor of Punjab is further pleased to declare that the Chief Minister has been auing
to effect amendments in the said Policy In accordance with any feit need and to accord the final approval
ta the Periphary Policy, , .

The Governar of Punjab |s further pleased to direct the publication of this Report for the mfnnI;luﬂ:_l j::
of the general public in Punjab Government Official Gazette (Extraordinary) as well as on
Government/ PUDA's Websites. \ )
1.1 The Chandigarh Periphery Controlled area was created with the twin objectives of ensuring 3
planned future expansion of the New Capital Gity and to prevent mushrooming of unpianne l
construction around it. The Punjab New Capital (Periphery) Control Act, 1952 accordingly alm&dtrae
regulating the use of land and preventing unauthorized and unplanned urbanization In a 16 kilome
periphary.
1.2 Since then, planned sateliite townships of §.A.S. Nagar (Mohali), and Panchkula have come 1E1|P in
the Periphery in addition to a large cantonment. Further in 1980, the State Government declared an
area of 10,000 acres near Dera Bass), falling within 23 villages of Patiala District, to be a Free Enterprise
Zone {FEZ), where the setting up of industries was to be permitied.
1.3 Notwithstanding the regulatory framework, enforcement has been patchy. Appreciating the
emerging ground realities, the Punjab Govemnment had in 1998 decided to permit an across-the-board
regularization of all unautharized constructions, which had already come up within the Periphery up to
and including 7th December, 1998, Simultanecusly, it was also decided to evolve a policy framework
which would permit the setting up of Institutions related to education, health etc., with low density of
built-up area, within the Periphery, apart from permitting activities related to leisure and tourism.

2. The Committoa :

21 Accordingly, a Committes headed by the Chief Secretary was constiluted by the State Government

in its order of 10th September, 2003 to suggest an appropriate and transparent policy framework for

the Periphery.

22 Taking cognizance of this Committee, the Hon'ble Punjab and Haryana High Court in Civil Writ

Petition Mo, 14357 of 2002 directed :

(i) that the Committee should critically examine the problems and bottlenecks in the proper
development of Periphery and to suogest a policy framework which would ensure planned
development of the area |

(i) that the issue of regularization of unauthorsed constructions which have already come up in
Periphery should also be examined by this Commitles

{ii) that on the basis of the recommendations made by the Commities the State Governmeant shall
take a decision whethar or not to regularize such constructions |

) that the State Government shall also examine the reasons for the coming up of unauthorized

constructions, rationale for thelr reqularizing and steps to stop such construction in future Including
Imposition of exemplary fine and setting up of Special Couris lo deal with such illegal constructions;

(v} to fix responsibility of the officersfemployees mesponsible for abetting such constructions and
setting up a Tribunal headed by a refired Judge of the High Court to deal with the cases of illegal
constructions.

2.3. Further, in Civil Writ Petition No. 7187 of 2003 the Hon'ble Punjab and Haryana High Court has

also sought the views of the State of Punjab about extending the abadi deh areallal lakir of the villages
in Pariphary and this issue was also referred o the Committes,

Page 1 of 63

1492



1493

3. The Deliberations—Broad Pollcy Framowork :

g'-'l The TTm“ held numerous meetings and also formally obtained the comments of relevant
Lﬂl:ﬂﬁmnmﬁﬁi“ of the Govemment such as Revenue, Industries, Housing and Urban Development and
. emment. Views of the public at large wers alsa sought through placement of advertisements
i newspapers {o which there was considerable response.

3.2 Althe outset the Commiliaa obsarved that it was first necessary o take into account tha changing
;‘-::rn:tprgur the city of Chandigarhi. It was seen in this cantaxt ﬂmFlhe city was [nitially conceived as
s Capital éﬂ post partition Punjab and its planning by and large reflected the needs thareaf, Over fime,
Tam“'um'b handigarh is not only the administrative capital of two State Governments and a Union
s tory but also an Important commercial and institutional hub which houses the regional offices of
Companies and Institutions catering to several Stales in the northem region. It has also become an
important investment destination for Indian and multinational Companies. The changed character of the
city has put considerable pressure on housing and sccial infrastructure, which was not Initially caterad
for. There is also increased need for connectivity and the provision of clvic amenlties. A special mention
needs to be made of a large population of the city, which is unable to afford housing on account of its
very high cost and has gravitated into the villages in the immediate vicinity of the city as well as several
unplannied and unauthorized new colonles. It is in this backdrop that a fresh look has Io be taken of the
regulatory framework that govemns the area immediataly surrounding the city of Chandigarh so that the
future needs of the city can be adequately calered for in a planned manner.

3.3 Itis also necessary fo take note of the fact that even with all difficulties being faced, Chandigarh
is still one of the mors liveable cities in the northern region. With its clase praximity and sasy connectivity
to the national capital, t has alsa becoms an attraciive investment destination. It would, in the view of
the Cammitiee, not be realistic for any State Government not to take advantage of this opportunity and
leverage fts proximity Yo Chandigarh to its best economic interest. Thus, industrial prometion in the
vicinity of Chandigarh has also to be envisaged and provided for.

3.4 Inthe light of the issues brought out in the foregoing paragraphs, the broad policy framewerk within
which the Committee approached the enfire issue of controlling the periphery of Chandigarh are
enumerated below:—

(a) Housing for the Increasing population of the city is perhaps the most urgent requirement that has
to be provided for. In that context, a realistic view has to be taken of exisiing unauthorized
structures. Policy also needs to caler for the normal growth of village poputations as well as
migration from outside specially of persons from economically weaker sections,

{b) Itis necessary also lo tlake into account the increased afiraction of the city and its environment as
in invesiment destination.

(c) Catering for further growth would involve heavy invesiment in road connectivity, provision of civic
amenities, electricity, watar supply and sewerage. Accordingly, it was considered desirable that
the overall policy framework should also generate adequate resources for the provision of such
faciities. A mulidisciplinary sub-group was asked to advise on the inposition of such charges after
studying the existing pattem in neighbouring State of Haryana.

(d) The Committee noted the wide disparity between the level of civic and urban infrastructure in the™,
city and its surrounding towns and villages. Accordingly, the available resources needed lo be
suitably deployed to ensure balanced growth. Such resources, |t was felt could also be raised and
cedited towards a dedicated fund which could be used for developing and upgrading basic
infrastructure in the periphary area and specially for the settiemants therein,

4, Recommendations :

Given the above approach and considering the ground realities, existing status of the Periphary,
emerging problems of unregulaled and unauthorised development, naad for promoting planned
development and eliminating unauthorised and lllegal conslructions, the Commitiee, proposes 1o
address various issues on the following lines =—

(a) Periphery Controlled Area Plan.—in order to meet the amerging needs of population growth,
promote planned and syslematic development of the enlire area and lo check haphazard,
unregulated and unplanned development, the Commitee suggests the preparation of a
comprehensive Land Use Plan for the entire Pariphery Contrclled Area. Such a broad land use
plan could provide for urbanisable zones, indusirial parks, institutional and residentlal areas where
such development could be taken up while also highlighting the trunk services and infrastructure
to support such development. It should also highlight the sub-areas which need to be praserved




(b)

(c)

and conserved in order to offectively protect the quality of environment and gmlumlf in the
Periphery. However, untll such o Plan bacomes final In stalutory terms, change of land use m;y
be permitted as In interim measure, by (he State Governmant in accordance with other spec 1“
recommandations of this Commillea. This plan neads to be put In place In the shortest possible
time frame s that would then provide the framework for future growth based on well established
principles of town and area planning. Ta Implement a plan of this magnitude, It would be advisable
to congider selting up of an Independent Statutory Authorily with a dedicated Initial corpus and full
administrativa, financial and planning autonomy,

Houslng Schemes In the Periphery.—With anly limiled planned urban areas available in the
cities of Chandigarh, 5. A.S. Nagar and Panchkula and the growing demand for housing, it was
noted that those who could not afford shalter in these urban areas, found place on the fringes of
the city, usually in the adjoining settlementsivillages, inside or outside the Abad| areas in an
unauthorized manner. Considering the above situation, |t Is proposed Ihat suitable pockets for
Housing/Residential use in tha Periphery area be earmarked which can be developed by the
Private Parties of Govemment/Semi-Government Agencles. While permitting such development,
it must be ensured that adequate provislons are made for public utilites/facilities and services.
Speclal care must be laken lo ensure that housing + needs of the economically weaker sections
are catered for in adequate measure. Delalled policy prescriptions in this respect are at Annexure
AL

Unauthorized Constructions.—The Hon'ble High Courtin its orders in C.W.P. No. 14357 of 2002
had tasked the Committes to examine the issue of regularization of unauthorized constructions
and aiso desired it lo examine the need to set up a Tribunal lo deal with cases of lliegal
conslructions, besides suggesting imposition of exemplary fines to stop such constructions in
future. The [ssue relating fo unauthorised constructions were discussed in detall. In the absence
of any detailed formal survey, a broad figure of about 1500 corstructions was estimated based on
the number of notices Issued by PUDA's Regulatory Wing since 8th December, 1898, the date till
which all the previous constructions had been regularized. With a view to preventing farge scale
demolitions and consequential human problems, the Committee recommends a strictly one time
regularisation of unauthorised constructions, adopting, however, a well defined and
selective approach restricting it only to small/medium residential and petty commercial
constructions.

The Committee recommends that such regularization, with a cut-off date should involve the
imposition of reasonable composition fees and land use conversion “charges” on a predefined
scale, which may be pegged at a lower rates for smaller plots. Large residential units could be
considered for regularisation in accordance with the policy proposed for farm houses. Alternatively,
such unils could be regularized on imposition of.substantively higher composition fee. No
reguiarization would be allowed In any case where the construction interferes with the provision of
trunk infrastructure. However, no such regularization should be permitted in areas prohibited for
development by virtue of being covered under the Indian ForestAct, 1972, the Forest Conservation
Acl, 1980 or the Punjab Land Preservation Act, 1900 or In areas where construction is not
permitted under any other law. To avold any misuse of such regularisation, the commities
proposes to fix the cul-off date with slight retrospective effect like 15t November, 2005.

The Commitiee feels thal the problem of unauthorized constructions needs to be addressed by
constant and effective vigll, for which the field officers (ke Sub-Divisional Magistrates and their
staff besides PUDA officers need lo be fully involved and held accountable. Clear administrative
guidelines need to be put in place bringing out the staff who 's to be responsibie for daelacting
llegal construction, taking legal action and enforcing the same. Statutory powers of the Deputy
Commissioner under the Periphery Act to camy-oul demolitions could also be delegated to
designated officers (e.g. .0.Ms.). A dedicated field enforcement machinery within PUDA or in the
Department of Town and Country Planning also needs to be created so that the demolition orders
are implemented in letter and spirit and, mare importantly, mushrooming of illegal constructions is
nipped in the bud. Suilable amendments in the Act may also be made to vest the Daputy
Commissioners with statutory powers lo issue injunctions against unauthorized construction, in
addition to the existing powers to demolish such constructions. Il Is further suggested that the Act
ba amended so as to provide a fine which may extend up to Rs. 50,000 instead of Rs, 5,000
presently and In case of continued viclation, with a fine of Rs. 5,000 per day instead of the presant
rate of Rs, 500. Regular monitoring of progress In respect of tackling unaulhorized construction
cannct be overamphasised. It Is fell that afleast a quarterly review neads to b undertzken at
Government leved,
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(d)

()

(f)

[#]]

are
The Committee Is of tho view that In case the proposals in the above wr?gl:rhp:;"ﬁﬁ
operaticnalized, thera may net be any necessity lo set up tha Special Tribunal to raa \;ﬂ raspect
ol unauthorized construction. However, the erediblity of a suslained campaign in this of an
wauld depend critically on the faimess of the process. Towards that end, the selting '[-'FI'S Xam
Ombudsman could be thought of whe would ovarsee the entire procass, anterlaln complain would
cilizens and is empowered to give directions lo the concerned authorlties, The Dmbudsl‘ﬂﬂﬂh a s
have to b vested with sultable powers but cars needs, at the same time, to ensure that t :,rj b
no intervention in matter ralating to the hearing of cases and the execution of orders passed DY
the Competent Autherity.

Institutions.—Considering the fact that Chandigarh and S.A.S. Nagar are emerging as rﬂs:
developing nodes, it is nalural that institutions with larger land requirements would tend fo ge

located here. In addition, the area Is becoming ripe for establishing sports, recreation, leisure and
tourism-related activities. The Committee feels that such institutions and activities, which have
requirement of large openfvacant land area but smaller bullt-up area, can be considered for
location within the entire Periphery. Accardingly, It would be appropriate to consider the opticn of
locating such activities within the Periphery, subject to detailed guidelines, land and development
narms being put in piace, which are brought out i the detailed guidelines placed al Annexure B,

Free Enterprise Zone :

(il Free Enterprise Zone.—The area declared as Free Enterprise Zone (FEZ) near Dera Bassi
should continue to be used for industries, although institutions could also be permitted in
accordance with the prescribed guidelines. In order to ensure ratenal development and
provision of basic infrastructure and services in the area, a broad developmental framework
needs to be prepared along with a development plan indicating roadsftrunk infrastructure,
including areas resarved for residential and institutional needs. There shall be no conversion/
belterment charge for the new industrial units coming up In the FEZ. However, ihese shall be
liable to pay the External Developmant Charges.

(i) Industrial—Industrial Parks may alsa be permitted as "mega projects” in areas earmarked

as industrial and residential for such uses respectively within the Outline Master Plan area of
S.A.5. Nagar (Mohali}.

The Empowered Committee on Mega Projects has already permitted integrated mixed use
Industrial Parks, where atleast 60% of the land is used for industry, free of axternal development
charges and change of land use charges in the Periphery. This is a major policy Incentive for
making land available 1o industry at reasonable rates. In the Committes's opinion such a policy
may continue in respect of the industrial sectors in the Mohali sectoral arid and FEZ for genaral
industry and for areas plannad In Mohal's Master Plan far (T Industry, The policy on grant of

additional incentives to industry would, however, nead to be periodically reviewed with a view to
the continuation of such benefits,

Miunicipal Towns In Periphery.—Committes recommends that the existing towns of Kharar,
Banur, Zirakpur, Dera Bass| should continue to provide avenues for future growth and
development by ensuring adequate supply of developed land for residential, commercial,,
institutional and industrial purposes. Master Plans of these Towns need 1o be prepared under the
Punjab Regional and Town Planning and Development Act, 1885, within the overall ambit of the
Controlled Area Plan. Further axpansion in the Municipal limit of thesa towns has also to be
regulated so that it conforms t the overall Development Plan for the Periphery Area, It is proposed
that the future expansion of Municipal limits of the existing Periphery towns should be frozen, until
these Master Plans have been finally notified. Thereaftsr if need ariges, such axpansion can be
considered, strictly in accardance with the approved Master Plan subject, of course, to the
payment of the conversion charges as ara being propesed In tha report. New Municipal Councils

or Nagar Panchayats within the Periphary should be notified only after the overall Development
Plan has been put in place.

Existing Rural Settlements.—Considering the existing as well as future development needs of
the villages failing within the Periphery as well as with a view to cater to thair increasing population,
it would be prudent to provide a sufficiently compact and contiguous belt of land around the village
"phirnl" for ensuring the organic growth of thesa villages. Any area failing between the 'lal lakir'
and the ‘phimi’ of the village shall aiso be treated as a part of the extended belt. The area should
be allowed lo be used primarily for meeting individual residential and petty commerclal needs of
the existing and future population of a village. However, charges for change of land usa should be
levied on prescribed rates, excepl in the case of bonafide residents. No industry shaould be
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permitted in such area. Similarly, formal colonization shall also not ba permitted in the extended
‘abadi’ area on e pratext of this recommendalion alone,

With these caveals, the Comimittea proposes to allow tha village *Abadi® area extension by 5“':"?
subject 1o a minkmum of 50 metres and maximum of 100 metres in radial length from the |:|!'n|nl11,'!.I
Howsver, whara the existing Abad| Deh or a part thereof |s an area which forms a part of 1
ruraliagriculture and afforastallon zone of the Culline Master Plan/Oraft Comprahensive Master
Plan/GComprehensive Master Plan prapared under tha Punjab Reglonal and Town Planning and
Development Act, 1095, tha extent of such area shall be limited to 60 metres, Earmlltlﬂg
consiruction in the nolifiad forest areas falling In these villages would, of course, be subject to due
approval as regards change of land use. No permission should, however, ba granted |n any area
which falls within the Sectoral Grid of S.A.5. Nagar (Mollall), as reflected in tha Outline Master
Plan. The extent of area where such constructions are to be parmitted will be demarcated and
certified for each village failing within the Periphery by the Revenue Authorities, subjact to the final
approval of PUDA. In order 1o promote planned developmant. it is proposed that construction in
the area should be regulated by a set of simple bullding norms, subject to payment of Land Use
conversion charges and in accordance with othor details as conteined In Annexure C. However,
Yo avold hardship to villagers and land owners, the area in the extended abadi deh shail be
exempted from the provisions of the Punjab Apariment and Property Regulation Act, 1995,

Farm Houses—With a view to encouraging low-density development and to meet the basic
residential demand of land owners In the area, Farm houses were permitted as far back as 1966,
However, they could come up only beyond the B kilometre belt, in cases where land holding was
more than 5 acres, Keeping In view the high land values, it would be appropriate that the norms
for Famm houses are liberalised, with the area requirements brought down to 2.5 acres and
consiruction being permitted within the 8 kilometre beit as well. However, the construction of Farm
houses should be regulated by guidelines as per Annexure B.

Land use Conversion Charge—Periphery Development Fund— As has been earlier
observed, any optimal development of the Periphery has necessarily to be accompanisd by
cansiderable State-lad investment in urban infrastructure. Similarly, the existing urban and rural
seftliements must also become benaficiaries in any resource-raising that might be leveraged
through & system of granting land use change permissions. It would be neither fair nor just to
burden the State exchequer alone with the responsibility of funding such development works,
without any concomitant additional resource mabllization. On the other hand, ignoring this aspect

at the policy formulation stage would result in irratrievably losing the best opportunity for providing
supporting infrastructure at optimal cost.

In view af this, the Committee suggests that conversion of land use and betterment charge should
be imposed if need be through an amendment of the Periphery Act. The Committee recommends
that there should be an inbuilt betterment charge applicable to lands abutting the road netwark
within the conversion charges itself, This Is fully justifiable because of the initial investment by the
Government in the form of land acquisition and construction of National/State highways, Sector
roads and other roads. Betterment charge could be in the form of a percentage preamium over and
abave the conversion charge. These “charges” should be credited to the Govarnment Treasury
and should be dedicated to the provisions and maintenance of physical infrastructure in the
Periphery. The Department of Housing and Urban Development in consultation with the Finance
Department, may work out the administrative and legal detalls to manage this Fund. However, the
model adopled by the State Government for reqular release of Social Security pensions may sarve
as a useful prototype to ensure that receipts on account of this charge are relsased in the ordinary
course of business to the Nodal Agency. The Goveming Body of this Fund should be a high lsvel
body, headed preferably by the Chief Minister, and in addition to Ministers and the Administrative
Secretaries concerned, may slso have representation of the elected reprasentatives like M.L As.,
Presidents of the Municipal Bodies and Panches/Sarpanches whose territorial jurisdiction falls with
the Periphery. While the Governing Bady would, no doubt. be in the best position to settle
competing demands for resources, it Is suggested that the first charge on this Fund should be the
basic development warks In the village from which revenue receipts arlse. The imposiion of a fair
and optimal level of conversion charga s crucial to the success of this policy package which must

be adeguate to generate enough funds lo financa creation of new roads and other physical and
social infrastructure In the Periphery Area.

The multidisciplinary group has worked out the detalls of External Development Charges based
on basic infrastructure requirements (Annexure D-1l) which need to be put in place to provide
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facilities broadly comparable to Chandigarh. The scale of conversion charge s similar 0 "Ij; ;"i;;
baing lavied by Haryana Govemmant in the satallita town of Panchkula. The Committee ge 5
egrees with the scale of these charges Including lhe licence fee proposed by the Wb'g"ws
(Annexure D-I} as it provides a reasonable competitive edge to Mohall compared to the :;patg':ﬂ
being levied in Panchkula (Annexure D-111), It is also worth mentioning that while suwa&f"'ﬂkul >
different charges, the differential between the permissible FARs between Mohall and Panch

has been duly taken care of.

These charges are proposed for the outline Master Plan of Mohall and can be suftably ﬂdﬂ'ﬂ‘id
for remaining areas of the Pariphery, Such charges would, however, nol be imposed when land 1S
provided for public utilities and other services such as Govemnment Efrhouh. Dllsp-ensariea.
Veterinary Cenires, Post Offices, Police Stations and the like, The aforesaid conversion charges
and other fees should be in addition lo, and not in substitution of, the Extemal Development
Charges (EDC) that are payable within the framework of the Punjab Apariment and Praperty
Regulation Act, 1995,

() Total Repeal of the Periphery Act not Recommended.—The Commities has received

suggestions from different quarters to totally repeal the Periphery Act. In this context, attention is
drawn to the changing character of the cily of Chandigarh, alluded to in paragraph 3.2 of this
report, This transition also necessitates a fresh look at the regulatory framework govemning the
Periphery, However, the Commitiee, even after due deliberation, is unable to recommend the total
repeal of the Act, as It would remove all curbs on sub-optimal construction and haphazard urban
devalopment in the Periphery,
The Committee noted that the process of drawing up Master Plan In the State as a whole has yel
to effectively take off and towards that end, the State Government is contemplating to amend the
Town and Country Planning Act with a view to permitting quick finalization of such plans. However,
it will be several years before Master Plans would be in place and till then, it is necessary to have
a legal framework effective in the Periphary of Chandigarh, which Is currently provided by this Act.
It would, therefore, be inadvisable to remove the legal umbrella, which is available to exercise
control over land use 1ll such time as datailed planning is put in place. The Commitiee has also
separately suggested the imposition of EDC and conversion charges in reasonable measure with
& view lo generating resources for providing requisite infrastructure for urbanization which will and
is Inevitably taking place. t would not be possible to levy such charges If there is no umbrelia
lagisiation, which provides for |t and in the absence of the levy of such charges planned growth in
the Periphery area would not be possible. For all these reasons, the committes is of the view that
it would be inadvisable 1o repeal the Punjab New Capital (Periphery) Control Act, 1852,

7. Conclusion :

The Committee had to balance and oplimise between divergent and often conflicting demands
and requiremants, For instance, the purisl view of freezing the Periphery as agrcultural was
contradiclory to the very reasonable demand to aliow for the expansion of the ‘abadi dehs ' or for
permitting housing in a planned manner. Similarly, although institutions and leisure facilities have bean
recommended, the norms of FAR and bult-up area, have been pegaed on the lower sida.

Conversion charges were also desmed necessary lo raise resources for the overall development
of the Periphery, although the Committes was acutely conscious that it may add to overall project cost.
While the Committes recommends strict complisnce with the up-to-date Cutline Master Plan of S.AS,
Nagar, it also suggests the speedy formulation of an Over-arching Periphery Devalopment Plan for the
entire region. Nevertheless, pending finalization of the latter, the Committes recommends thal imited
change of land use may be permitted as per the recommaendalions contained in this Report.

Even though existing constructions have been proposed o be regularised on purely humanitarian
grounds, tha Committea has stropgly recommended a zero tolerance enforcement and regulatory
regime, in the Post-Policy Phase. Howaver, enforcement of the regulatory regime would only be
sustainable in the long run If total Area Planning of the Periphery Is taken up In right earnest and brought
1o its logical conclusion at the earf|est.

The prescription proposed by the Commitiea Is to be viewed as & comprehensive package, which
needs to be comprehensively implemented. The Committes sincerely hopes thal It would have
addressed the concems of all the stakeholders In a judicious, balenced and practical manner. I is now
for the State Government to consider, approve and implement beth the regulatory and development
aspects of this policy in prescribed time frames.,
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ANNEXURE A

GUIDELINES FOR PERMITTING PLANNED AND ORGANIZED RESIDENTIAL DEVELOPMENT IN
THE PERIFHERY

Pianned residential development shall be permitted in the Periphery only In :—

{a) The arsa delineated as “residential’ in the Outline Master Plan/Dralt Comprehensive Master
PlanfComprehensive Master Plan, prepared under the Punjab Regional Town Planning and
Development Act, 1995, subject to a minimum area of 100 acres |

Page Tof 62
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() The area beyond 10 kilometres of the Chandigarh boundary, as a completaly saf contained and
ntegrated residential townships, subject to a minimum area of 500 acres, Such townships shall
pravide independent access from the highways, make sufficlent pravision for water supply and
sewage disposal, provide adequate housing for weaker sections and will have adequate social
infrastructure in terms of edurational, medical and racraational faclitles |

(€] The Municipal and Nagar Panchayat towns, as a "Mega Project” or ctherwise, subject 10
compliance with the Master Plan, orany draft Master Plan, of the town.
However, no such permission shall be granted in -
(i) The area notified for land acquisition for any public purpose ; or

(i) Area notified under the Indian Forest Act, 1927 or the Forest Conservation Act, 1980 and

under Sections 4 and 5 of the Punjab Land Preservation Act, 1900 or any other law which
prohibits such activity:

Provided the land shall be
ownership,
2. "Residential" development may include:

(a) MNormal plotted development; or

(b) High-rise apartments and Graup Housing; or

(€) Commerclal deveiopment, within the maximum stipulated noms In an approved
residential township, or in the mixed land use zane,

3. The developer shall obtain a regular licence from the Competent Authority under the Punjab
Apariment and Property Regulation Act 1995, External Developmant Charges (EDC), Conversion
Charges and Licence Fee shall be payable as per the approvedinotified rates, unless specifically
exempted by the Competent Authority. The recommendations of the Committee are at Annexure D.

4. Development Noms:

{a) The prescribed development norms under the PUDA Builging Rules, 1396 including &l

statutory and town planning norms, under the Punjab Apariment and Property Regulation
Act, 1995 shall apply.

() Compiiance with the Master Plans, including any notified draft Master Plan would also be
necessary,

in the shape of a single compact unit held in single joint or corparate



ANNEXURE B

GUIDELINES FOR PERMITTING INSTITUTIONS, RECREATIONAL ACTIVITIES (INGLUDING
SPORTS) AND FARM HOUSES

1. Subject to the other canditions mentioned herelnafter, setting up of Farmhouses, institutions,

infrastructure relating to recreational and leisure activilies, including speorts shall be permitied in the
Periphery Controlled Area, except In the :—

(@) Area Governed by the Oufline Master Plan/Draft Comprehensive Master Plan/Comprehensive
Master Plan, prepared under the Punjab Regicnal Town Planning and Development Act, 1985,
Unless the prescribed land use is compatible with the use in question | or

{b) Area notified for compulsory land acquisition for any public purpose; or

(c) Area notified under the Indian Forest Act, 1927 or the Ferest Consarvation Act, 1980 and under

Sections 4 and § of the Punjab Land Preservation Act. 1900, or under any other law which prohibits
such activity,

2. The institutions 1o be permitted would generally be associated with education, including medical
education, research, art and culture. Sports infrastructure could be confined to recognized games and
Sporting activities, whereas recreation and leisure infrastruciure may include amusement parks, open-
air theatres, theme parks etc, but not shopping malls, cinema halls, multiplexes and the like.

3. The minimum area required for any of these aclivities would be as described in the chart at the
end of this Annexure. However, If at any stage, lhe total arza of site falls below the stipulated limit, the

permission granted shall aulomatically lapse and building, if any, constructed shall be deemed to be
ilegal and unauthorized.

4. _ Land shall be in the shape of a singie compact unit, held In single or joint ownership of natural or
artificial juridical persons, or combination thereof.

3. Theinstilulional and recreational sites shall have an independent access from a public road having
a minimum width of 40 feet, In case of sites not abutting a public road, a connecting passags of not less
than 40 feet width (which would be used as public thoroughfare) shall be mandatory. If access is
required to be taken from a National/State Highway, it shall be taken through a service lans to be

developed at the expense of the applicani. However, in case of Farmhouses, an Independent access
from & revenue “rasta” or public road shall suffice.

6. The building shall have a minimum selback of 200 fest from the NationalState Highway and at

least 100 feet from any other metalled road, The minimum setback on other sides shall be equivalent
to the height of the building.

7. No sub-division of the land would be subsequently permitted,

8. Adequate provision for parking shall be made within the sita.
8. Minimum Area and Davelopment Norms :

Bullding Minimum Floor-  Ground No. of Height Hard
Type size Area Coverage storyes (feat)
: Surface (acres) Ratio (% age) (%
age) (FAR) o
Farm Houses 2.5 4% 2% 2 Single (18)  10%
Double (28)
Institutions 5' 0% 158 3 38 30%
Recreational 10° 5% 3% 2 28 10%
aclivitias
Sports activities 10 2% 1% 2 28 5%

'Or the minimum statutory or regulatory norm, whichever is higher.

Pagz 9 of 62
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“Excect for Golf, whene the prescribed noms shall apply.

(i

{ii)

{iii)

ANNEXURE C

GUIDELINES FOR PERMITTING CONSTRUCTIONS AROUND ABADI nHEﬁt OF VILLAGES

Construction around “phimT™ shall be permitted, subject 1o the following conditions ‘—

A stip of 11 feet around the "phim" il be treated as a "no building zone" and no constructian,

including a boundary wall, shall be permitted therein. —

All radial roads emanaling from the wil will be exended up lo the area perm r

construction. A strip of 11 fuuotonhmh ﬁdm axtended radial roads shall alsa be treated as 2

"o buliding zane" and ne construction, including a boundary wall, shall be permitted therein.

The buildings permitted shail be govemed by the PUDA (Building) Rules, 1896, However, these

rules may have to be amended lo cater specifically for the requirements or rural areas.
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Note - 1. Thes rales ara llabla o Incrense on compound basis.

2
3

5.

*Rates for EDC and Liconce Fee Increase proportionalely for highar FAR,
nt and balance 75% In

25% of Extemal Development Charges (EDC) shall be payable Lpfro

6 oquated bl-annual instalments with 10% compound Interast. Penal intarast for delayed
payment st the rate of 18% per annum shall also be charged.

The charges hava besn proposed by keeping Sector (250 acres approx.

development.
For mixed land use, proportionate charges for

} as @ unit of

different categories shall apply.

ANNEXURE DHI
Extarnal Development Charges for S.A.5. Nagar as per Master Plan prepared by GTP, Punjab
Sr. Particulars ArealLength/No. Estimated Cost  No,
{Rs. In crores)

1. Masier roads :

(a) R-LR-2, R-3 130K.M. 389.00

{b) High level road bridges B No. 24.00

(¢} Flyovers B No. 160.00

(d} Rall over Bridge, Rall under 7 No. Bridge 14.00
2 Master Horticulture :

(a) Road Side Plantation 130 K.M. 3.00

(b) Dev. of Parks 1473.11arce 25.00
3 Mastar Electrical ;

(a) H.T.lines 2023 .42 acre 770.00

(b) Street lights 130.00

{¢) Elecirical grid sub station 400,00
4. Master P.H. Services :

(a) Suliage sawer 2023.42 acre, 150.00

{b) \Water Supply 2023 42 acre 200.00

(c)

Water works and supply frem Kajaull 23.90 acre 200.00

1502



1503

(d) Sewerage Treatment Plant, Disposal channel  70.00 acre 50,00
and laying Estats Irrigation System
5 Mastar Storm water disposal :
(a) Sterm Drainage 2023, 42 acre 170.00
(b) Flood Control 50.00
(¢) Rain harvesting structuras 50.00
B. Master Public Facllities :
(a) Sports Complex 90.00
(b) Police Station 60,00
(c) Educational Buildings 220.00
{d) Govt Health Centres 45.00
() Govt Hospitals 275.00
() Fire Stations 45.00
~ (g) Community Center 65.00
(h) Recreational Facilities 55.00
(1 Bus Terminus ;ggg
Solid Waste Di I -
w sposa 3755.00
1. Infrastructural utilities land cost 4873 @ 0.41 2000.00
Crore per Acre
5755.00
B. Escalation as per inflation rate @ 7% 262.85
on Rs, 3755 lacs '
9. Unforseen @ 5% on 200.89
Rs. 4017.85 lacs
10. Project Management charges @ 10% 421.87
on Rs. 4218.74 lacs
1. Capitallsed maintenance for 10 years ;
{a) Road works 100.00
(b) Running and maintenance for 188.00
electrical work
(e} Running and maintenance of £00.00
P.H. works
(d) Maintenance for Horiicullure 30.00
works
Grand Total: T458.61
Say: 7460 Crores
Total Area | 2888721
Acres Say 28000 Acras

Cost per gross Acre = 2572 lacs
Note.—1. The costs have been worked out on normative basis.
2. Mass Rapld Translt System cost amounting to Rs. 3450 crores approx. has not been added .

al this stage.
3. Land eost componant will be as per actual cost of acquisition including any subsequent

enhancements allowed by Courts,
Araa as par pmpqg.nd Mastar Plan of 5.A.5. Nagar

(A) Saleable Area (in Acres}:

(8) Plotted 10200

{b) Group Housing 3000

{c) Commercial 1431

{d) Industrial 5314

(e} Institutional 1159

{fi Mixed Land Use 2710

{g) Railway Line/Truck Terminus 300
24114

(B) Infrastructural Utilities Land Area (in Acres) :

{8} Roads 2023.42

{b) Recreational 1243.11

{c) Sewsrags Treatment Flant 70.00

{d} Waler Treatment Plant 2340



(&)

(g)
(h)

Bus Terminus 68.00
Golf Course 230.00
Hospital £5.78
Institutional 1159.00
4873.21

Grand Total (A+B) : 28987.21 Acres

Say :

29000 Acres
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DEPARTMENT OF TOWN AND COUNTRY PLANNING PUNJAB

Notification
Regarding Uniformity in the zoning regulations of the state of Punjab

Ml e ussianyrrsiinh il e Whereas Master Plans of 43 towns/ cities have already becn notified
covering 70 towns, under Section 70 (5) of The Punjub Regional and Town Planning and
Development Act, 1995, In order to regulate the area in planned manner Zoning regulations
and development controls have been mentioned in various master plans, with these

- regulations, landuse and the permissible uses are regulated in these areas. But out of 43
notified master plans, approx. 30 master Plans have been prepared by department and rest 13
master plans have been prepared by various consultants like M/s Jurong Consultants
Singapore, M/s SAI Consultants, Ahmadabad etc as a result zoning regulations and
Development Controls and not uniform in the state of Punjab. Due to vanance in the zoning
regulations, department is facing problem in implementation of these regulations, besides this
real estate developers have also been facing these problems in this regards over the period of
time.

In the light of above said issue, the department is of the view that uniformity in the
zoning regulations in the state of Punjab should be there, which will help in smooth working
of the depariment, give boost to the real estate dcwlﬁpmcnt and will avoid unnecessary
litigations. Therefore the department has prepared the unified Zoning regulations and
Development Control for already notified Master plans and for new master plans. | except
master plan New Chandigarh and master Plan SAS Nagar),

This issue was discussed by 'The Punjab Regional and Town Planning and
Development Board' in its 34® meeting held on 22.02.2018. The Board, afier deailed
discussions, has agreed with the proposals of the Govt for Unified Zoning Regulations and
Development Controls for the entire state of Punjab.

In the light of the above said decision of the Boa;.rd, the proposal regarding Unified

Zoning Regulations and Development Control were published in the newspapers dated
04.07.2018. 12 objections/suggestions were received within the stipulated period of 30 days.

The objections received were discussed in length by The Punjab Regional and Town
Planning and Development Board in its 36th meeting held on 11.10,2018, which approved
the Unified Zoning Regulations and Development Control for the state of Punjab except New

Chandigarh and SAS Nagar Master Plans,
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In the light of the above said decision of the Board, Unified Zoning Regulaions and
Development Controls annexed at Annexure 'A' are hereby notified u/s 70(5) of The Punjitb
Regional and Town Planning and Development Act, 1995,

It shall come into operation from the date of'its notification.

This issues with the approval of the Government dated 18/10/2018. ! ! E
-
Chief Town Planner,

PUDA Bhawan, fith Floor,
Sector 62, SAS Nagar

Endst. No. Dated,
A copy with a spare copy is forwarded to the Controller, Printing & Stationery, Punjab, Ajitgarh with a request
10 publish this notification in the Punjab Govemnment Gazette and 100 copies thereof may be supplied to this
Department for official use, ot office of Chief Town Planner Punjub 6" Floor PUDA Bhawan, SAS Nagar.

Chief Town uarn;n&r.

Punjab.
Ends. b_!u. <CTF (Ph)/ Dated,
A copy is forwarded to Additional Chief Secretary, Housing & Urban Development Department.
Purjab, Chandigarh w.r.t. approval of the Government dated |8/10/2018,.for information

Chief Town F(er;m

Punjab,
EndstNo. -CTP (PbY Dated,
. A copy is forwarded to Principal Sccretary, Depariment of Local Govt. Punjab, Chandigarh
for information and necessary action, :

Chief Town Plan gr,
Punjab,
Endst. No. -CTP (Pby Diated,
A eopy is forwarded to Principal Secretary, Department of Industriss Punjab, Chandigarh for

information and necessary action,
Chief Town &L’T

Punjab.
Endst. Na, CTP (PbY Dated,
. . Acopy is forwarded to C.E,O Punjab Bureau of Investment Promotion, Chandigarh for
information and necessary action, -
Chief Town I‘QL
Punjab.
Endst. Na, -CTP (Pb)/ Dated,

. A copy is forwarded to Chief Administrator, GMADA, PDA, BDA, GLADA, ADA, JDA for
information and necessary action. .

Chief Town Bhanner,
Punjah,
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Endsz, ?:iu. £515-H crp pby SP-135 Dated 191°” 19
A copy is forwarded to the following for Informatjon:.

N O g g

9.

Chairman, Punjab Sta1e Power Corporation Lid, (ps PCL), Patiala,
Chairman, Panjal State Transmission Corporation Ltd. (PST CL), Patiala,
Chairman, Punjab Pollution Contral Board, Putiala,

Chief Conservator of Forests, Punjab, Chandigarh,

Managing Director, PIDB, Punjab, Chundigarh,

Managing Director, Pyyjal, INFOTECH, Chandigarh,
Managing Director, Punjab Water Supply & Sewerage Board, Chandigarh,
General Manager (IT), pUpA {along with the copy of notification with 5 request to upload it

on PUDA's Web site Www.puda.gov.in and www.pbhousing.gov.in )

Chief Town Planner, Local Gavt, Punjab, Chandigarh,

10. Senior Town Planner, Patiala, Amritsar, Ludhiana, SAS Nagar, Jalandhar,

H,

District Town Planner, Patiala, Amritsar, Ludhiana, SAS Nagar, Jalandhar, Gurdaspur,
Hoshiarpur, Ferozepur, Faridkot, Bathinda, Sangrur; Fatshgarh Sahib, Roopnagar.

- Chief Town Plunner.

Punjab,
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|' "ZONING REGULATIONS AND
DEVELOPMENT CONTROLS

FOR MASTER PLANS IN THE
STATE OF PUNJAB"

DEPARTMENT OF TOWN AND COUNTRY
PLANNING

HOUSING AND URBAN DEVELOPMENT, PUNJAB
GOVERNMENT OF PUNJAB
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An nexure='A’'

Whereas the Government of Punjab is of the opinion that it is necessary in the public interest
and for Ease of Doing Business in the state to bring uniformity in Zoning Regulations and
Development Controls of all Master Plans in the state of Punjab. These "Zoning Regulations
and Development Controls® (herein after referred 1o as "Regulations) shall be applicable on
all Master Plans already notsfied or to be notified under the provisions of "The Punjab
Regional and Town Planning and Development Act, 195" (here in afier referred to as "
PRTPD Act 1995") in the state of Punjab.

The nature of land use and control of development within each Master Plan shall be
regulated through these regulations. In addition to these, the building rules and other
notifications/guidelines/circulars issued from time to time by the state government for
regulation and control of development shall also be applicable with in master plan areas.

Since the sub-division of land, design and construction of buildings is being controlled
through well-established building byelaws / regulations by the concerned authorities, these
Zoning Regulations and Development Controls of the Master Plans are seen as the guiding

parameters for the authorities to ensure that the development permitted by them is within the
framework of Master Plan provisions.

1. ZONING REGULATIONS

1.1  SHORT TITLE, SCOPE, EXTENT & COMMENCEMENT
1 Title

These Regulations shall be called the "Zoning Regulations and Development
controls” for Master plans in the state of Punjab prepared under the provision of
PRTPD Act 1995 in the state of Punjab (herein after referred to as "Regulations”).

2 Scope of the Regulations

The scope of these regulations shall be limited 1o defining Land use zones and the
activities permissible in each land use zone depicted in the Proposed Land Use Plan
forming part of the Master Plans already notified or to be notified under section TO(5)
of “The Punjab Regional and Town Planning and Development Act, 1995"

Other aspects of "development” such as sub-division and layout of the land or
intensity of development measured through FAR, ground coverage, parking
requirements, building design and construction etc. will be governed by development
controls, other acts and guidelines / notifications issued by the Government from time
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to time. Competent Authorities under such regulations shall ensure that the
developments permitted by them are in conformity with these regulations,
Jurisdiction

otified in the

These Regulations shall apply to each master plan alreacly notified or to be n
state of Punjab under section 70 (5) of "The Punjub Regional and Town Planning and
Development Act, 1995" except Master Plans of SAS Magar and New Chandigarh

Date of Coming into Force

These regulations shall come into force on the day on which the Government notifies
these regulations under the provisions of the Punjab Regional and Town Planning and
Development Act 1995,

DEFINITIONS
For the purpose of these zoning regulations, the following definitions, unless the
context otherwise requires, shall apply:

“Act” means the Punjab Regional and Town Planning and Development Act, 1995

(Punjab Act No. 11 of 1995) as amended from time to time.

“Atta Chakki” is categorized as service industry where:

s Grinding of enly food grains is carried out through the process of crushing under the load and
rotational mevement of two plates or blocks.

s The maximum elecoric load doer not exceed 20 kW.

s The Atta Chakki shall be uved for grinding food grains supplied by the consumers only and no
salejpurchase of food grains/flour shall be carried out by the Atte Thakki owner at commereial level

“Chief Town Planner” means the Chief Town Planner of the Directorate of Town &
Country Planning, Punjab or any other officer to whom the powers are delegated.

“Competent Authority” means any person or suthority appointed by the State
Government by notification to exercise and perform all or any of the powers and
functions of the competent authority as per section 2 (m) of the Punjab Regional and
Town Planning and Development Act, 1995,

“Cottage Industry” means industrial units employing less than 10 workers, not
creating excessive traffic and not emitting fumes, noise and effluents injurious to the

existing sewers & not contrary to the provisions of the Water Pollution (Prevention &
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Control) Act, 1974, Air Pollution (Prevention & Control) Act-1981, Environment
(Protection) Act, 1986,

“Existing Land Use Plan" means the Plan showing the different land use existing at
the time of preparation of the Existing Land Use Plan of Local Planning Arca,

“Farm House” means 2 building allowed on a minimum holding of 2.5 acre of
agricultural land for residential activity of the land holder.

“Government” means the Government of the State of Punjab.

"Household Industry”’ means - household occupation/industry conducted only by
family members/persons residing in the dwelling with or without power and not
contrary to the provisions of the Water Pollution (Prevention and Control) Act 1974,

Air Pollution (Prevention and Control) Act, 1981, and Environment (Protection) Act,
1986.

“Industry™ means a specific branch of manufacture and trade, which includes green,
orange and red category industries as categorized by PPCB/Department of Industries or
as amended from time to time. It excludes mining and quarrying.

"Inland Container Depot" are dry ports equipped for handling and temporary storage
of containerized cargo as well as empties. Commonly used term in Import/Export in
operations is ICD which means Iniand Container Depot situated at inland points away
from sca ports.

"Integrated Check Post": 1CPs are envisaged to provide all the facilities required for
discharge of sovereign and non-sovereign functions to enable smooth cross-border
movement of individuals, vehicles and goods under an integrated complex. Thesés,
would facilitate the processes of immigration, customs, security, quarantine, etc.

“Knowledge Park” means a platform for interaction and provision of clustering
opportunities to all the organizations, institutions, hotels, restaurants, hospitals,
Professional offices, real estate agency clubs, business parks, etc. with main objective
of facilitation of better technology for public and private sector.

“Logistic Park” means an area within which all activities related to transport; logistics
and distribution of goods for both national and international transits are carried out by
various operators on a commercial basis.
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“Loeal Planning Area™ means the Local Planning Area declared under section 56 (1} of the

Punjab Regional and Town Planning and Development Act, 1993 (Punjab Act No. 11 of 1995)
Mixed Landuse” means the multiple use of land (except orange & red category industries ),
which is allowed to co-exist subject to fulfillment of environmental safeguards.
“Non-Conforming Building or Use” means use in respect of any land or building
which is contrary to the prescribed land use in the Master Plan and its zoning
regulations.

“Planning Agency " means the an agency or an officer of the department of the state

Government designated as such under Section 57 of the Punjab Regional and Town
Planning and Development Act, 1995 (Punjab ActNo.11 of 1995) for Local Planning
Area.

“Proposed Landuse Plan” means the plan showing the proposed admissible uses of
different areas and land use zones covered in the Local Planning Area.

“Public and Semi Public Activities” means govemment/ semi govemment offices,
educational, cultural, religious, medical and health institutions, community centers, etc.
“Zoning Plan” means the plan of an area or part thercof or supplementary layout plan
approved by the Chief Town Planner, Dircctorate of Town and Country Planning
Punjab and maintained in the office of Competent Authority showing the permitted use
of land and such other restrictions on the development of land as may be prescribed in
the zoning regulations, for any part or whole of the area such as sub-division of plots,
open spaces, streets, position of protected trees and other features in respect of each
plot, permitted land use, building, land, height, coverage and restrictians with regard 1o
the use and development of each plot in addition to such other conditions as laid down
in these Regulations hercinafter.

Terms used, but not defined in these Regulations, shall have the same meaning as
assigned to them in the Punjab Building Rules / Related Acts of the Punjab as
amended from time to time.
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LAND USE ZONES
The proposed land use plan depicts the following major land use zones

Residential
Commercial

Industrial

Mixed Landuse

Rural and Agricultural

Following designated land uses have also been depicted on the Propesed Land use Plan:

Traffic and Transportation
Public and Semi Public
Utilities

Government

LAND USE CLASSES

For the purposes of these Regulations various land uses are grouped into following
land use classes. Each class of land use has been given a specific code. The Landuse
Classes and their Codes are given below:

Tahle-1: Landuse Classes with Use Class Codes

Sr. No.  Land use class Use class code |

1

Residential
' Trade and Commerce
| Manufacturing

| Transport, Storage & Warehousing

omﬂﬁ‘l'

wloy it Al

| Education, Training and Research Institutes
| Healtheare facilities
| Recreation, Entertainment

" Public utilities and services

]
Slele

Slslmin mmiojo)wix

— b

' Agriculture, foresiry and fishing

1.5

USE PROVISIONS IN LAND USE ZONES

The following table describes the land use classes and their sub-classes along with the
uses permissible in various land use zones. The shaded cells in the table indicate that
the use is generally permissible and the hollow cells indicate that the land use or
activity is not permissible. A number in the cell indicates the conditions, subject to
which the use is permissible.
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Tahle-2: Land Use Zones and Permissible l.umi Uses -

LAND USE ZONES
L L
a
|53 1 HEEEE
- : LAND USE CLASS/SUR C1LASS E L 2 -Ezg
o
it 3(3|
|E > S ? = E z
A [Residential =
A Iﬂmdmm] in the form of Plotled Development, Giroup Housing, Service
Py ents, Alfordable housing,

| OM Age homes, Orphanages, Home for mentally retardediphysical
A2 |challenged persons, leprosy ashmm, Paying guest residence/ Hostels for
| students and working stafl

| g3 [Hotels, Resorts, Motels, Dharamshala, Lodging Houses, Sarai, Rain

| ™ IBasera, Guest houses / rest houses / rental housing

| A4 lails, Asylums, Reformatories, Juvenile/delinquents and the like :

[ {Residences for Watch and Ward Staff, Residences for Industrialf

{ Workers/Management and EWS Housing I

A6 [Farm Houses

AT |Low Density Country Homes residential Development Projects

B [Trade and Commerce

\Retail Trade including Markets for Fruits and Vegetables, Meat and Fish;

Super Markets, Informal Shopping, Rechri Market, Department Stores,

Cash-n-Carry Slores, Malls, Restuurants, Multiplexes. Personal

deCommunity Services like Laundry, Hair Dressing, Beauty Parlours,

Bl (Tailoring, Coaching Classes, Cyber Cafes, Bank, ATM, Boutiques,

{Phone Booths, Pan Shop, Chemist Shop, Sweet Shop, Tea Stall, Electric

& Electronic Shop with Repair Facilities, Pholo Studio, Property Dealer

Shop, Dairy Products, Cable TV, Readymade Garments, Stationery Shop

fand like.

‘Wholesale trade with storage of commodities, Mechanized Agricultural

irmarket .

B3 |Bulk maverial market

41l kinds of Filling Stations (Petrol Pump) *.CNG/LPG Stations*

Electric charging stations

Showroom of Mills’ Factory Retail Cutlets, light motor vehicle (LMV)

Automobile showrooms & their workshops including painting & wishing

B6 |Showroom and workshop including peinting & washing of heavy motor
vehicle (HMV) such as Buses, Trucks and other heavy vehicles

B7 |Community Center, Marriage Palace®®, Club

BE il sule of kamg Gies

B9 |Retail sale and wholesale of Fire crackers

C |Manufacturing (NIC-2008, Section C)***

C1 |Manufacture of Food Products (NIC Division 10)

c2 JHINIIII.‘II.I.I'I of Beversges (NIC Div. 11) (including Micro Brewery ete)

€3 |Manufacture of Textiles (NIC Division 13)

C4 hhuﬁmm*. of wearing spparel (NIC Division |4)

CS [Manufacture of Leather and Related Products (NIC Division 15)

cé facture of Wood and Products of Wood and Cork;
acture of Fumniture (NIC Division 16 & 31)

B4

BS

.
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a8 3 -
aEWUmmmmms %E E EE E-‘é
B =]

g% 35 HE i

C7_Manufacture of Paper & Paper Products (NIC Div, 17), plywood industry

CR Printing and Reproduction of Recorded Media (NIC Division 18)

€9 _Manufacture of Coke & Refine1 Petroleum Products (NIC Division 19) ]

€10 Manufacture of chemicals & chemical products (NIC Division20)

of Phamaceuticals, Medicinal, Chemi tenical)
C11 eroducts (NIC Division 21) : b
CI2 Manufacture of Rubber and Plastics Products (NIC Division 22)

C13 Manufacture of Other Non-Metallic Mineral Products (NIC Division 23)

C14 [Manufasture of Basic Metals (NIC Division 24)

c1s [Manufacture of Fabricated Metal Products, except Machinery and
ent (NIC Division 25)

Clg [ of Computer, Electronic and Optical Products (NIC
ivision 26) :
53, cture of Electrical Equipment (NIC Division 27)

I8 Manufacture of Machinery and Equipment (nat elsewhere classified)
(NIC Division 28)

c19 Manufacture of Motor Viehicles, Truilers und Semi-Trailers
{NIC Division 29)

€20 Manufacture of Other Transport Equipment (NIC Division 30)
C21 [Manufacture of Fumiture :

€22 |Other Manufacturing (NIC 32)

23 [Repair of Machinery and Equipment (NIC Division 33)

il Chilling (Independent Plot), Pasteurization Plant, Cold Storage,
€24 [Fruit Ripening Centre, [ce Factory, Honey processing mod Mus
Gtwingﬂmh':‘a

ice Sheller, Processing of Agricultural/Farm Products, Brick Kilns,
€25 |Lime/ Charcoal Kilns, Stone crusher, Oil mills, Paper mills. Stone
rushers, saw mills

ottage industry, Repair of houschold articles/cycles?/3 wh
C26 Id Industry, Atta Chakki (upto 500 sq. mis except floor mill},
ervice industry and its allied activities.
o E;il' Park, Knowledge Park, ‘Industrial park, Super Mega Mixed Use
egrated Park, Fashion & Technology Park and Film City
cment, Sand and Concrete Mixing Plant (Barching plant), Bitumen,
28 d, Concrete Mixing Plant (Hot Mix Plant) lee factory, Fruit ripenin
ant. Fly ash & cement tile fustory

C29 turing of Fire crackers

C30 [Communieation Towers { Antennas

D |Transpori and Storage

Warehousing/Storage godown and Support Activities for Transpoctation
D1 (NIC Division 52) including coal and wood except storage of firc
crackers and other inflammable products,

Storage of inflammable product such as Fire crackers, Kerosene oil
D2 |[Thinner and ather petroleum products, Gas Godown
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o " LAND USE ZONES |

LAND USE CLASS/SUR CLASK

CLASS CODE/
SLB CODE

[faal and Air Freight Terminale Metro Stations’ Mass Rapid Transit
(METY, Helipnd
Trock Terminals, Logistic Park, Fn:sgh? Complex, jex, Inland Container
- Depet (0T, Dry & Wet Torts, Integrated Check Post (ICP)
DE_Jus, Auto-Rickshaw Tani Two Wheeler/Cycle/Tempo Terminals

D6 [Toll Plaza®s Toll Barier, Welgh hm!ﬂu H:l-r{}pmuun & Managemeni
| E [OfMices : T——

| €l Activities | NIC Group 5811 Software Ml!:ﬂ&ﬂ'ﬂf Cironp 582)

Printing Press (Publishing of Books, Periodicals and Other Publishing§ ¥

Motion Pierure, Video and Television Programme Production, Sound S8
Hecording & Music publishing activities (NIC division 59)

3

4!

Hroadcasting and Programming Activities (NIC Division 60)

Telecommunications (NIC Group 61), Centre and State Govt! Semi-
iGovt | Defence, Private Business Offices
Cmaﬁw and Related Activities {(NIC Division 61)
Information Service Activities (NIC Division 63)

Finance, Banking and lnsurance (NIC Section K)

(Real Esmic Activities (NIC Section L)

wlolmle|a] ¢

Professional, Scientific and Technical Activities (NIC Section M)

| £10 [Admimistrative & support services (NIC Section N)

| El1 mmmmmmchSummg

Services like Lawyers, Chartered Accountants, An:himn,
Eqmw's.TumPimmmmm elc.

F quuuml. Training and Research Institutes

g [Pre-Primary Schools, Play Schools, Kindergartens/ Anganwari,
Fr:mrySchmlnmﬂd.leuhnnls Créche and like

gh & Senior Secondary Schools, Vocational Training Instirutes, {38 |08 Rl T
esearch & Training Centre's, Diploma level institutes =

Technical and General degree Colleges, Universities, Centre's of{RR|D
Advanced Education & Training like IIM or IIT, Medical Institutcs

G |Healtheare Facilities

F3

"EGE Hospials (NIC Group B61) including General & Super Specialty Il

Gi |Medical and Dental Clinics, Dispensaries

ospitals, and Health Centre, Mullimedia cenire's
Mursing Care Facilities (NIC Group 871), Mental Asylum, Resilents
G h:.A:LI.ivitiu for Hﬂlll_nf mgrdnlinﬂ. Hm!:ll_ health & Substance abuse
KIC Group 872), Residential Care Activities for the Elderly and
Disabled (NIC Group 73)
G4 |Veteninary Services {clinics and hospituls)
H tional, Entertalnment, Cultural and Rellgious Activities
H! |Creative Ans and Entertainment Activities (NIC Division 90)
Libraries, Archives, Museums & Other Cultural Activities (NIC Divisicn
H2 |91), Trade Fairs, Exhibition and Convention Centre / Mela Grounds [23/(33
Heritage villages, Ans & crafi villages et
H3 |Race Course/ Rucing track
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3 LAND USE ZONES
g

=1
S8, JER Y
@ JAND USE CLASS/SUB CLASS | E% "E
22 HHEE R
8 & 9] a =l <
H4

of Warship such as Temple, Gurudwara, Church and M and | 38| )

.l E;?ﬂwmligimplun 5 i
Hb6

nstitutes like Deras, Meditation and Yoga Centers
1 {Poblic Utilities and Services
. [Electricity, Gas, Steam and Air Conditioning Su C Section D){I
Bl DohuiingPowe Snmsmi N Y e e O
I-2 |Water Collection, Trestment and Supply (NIC Division 36)
1-3 |Sewerage Treatment Plant (NIC Division 37)

Solid Waste Collection, Treatment and” Di Activities; Materi
4 Recovery (NIC Divisian 38), decompost o i Dispasal sites
1-5 [Postal and Courer Activities (NIC Division 53}
16 [Folice Stations, police posts, Sonj & Suvidha Kendrn's
1-7 [Fire Station
I-8 |Cemeteries, Graveyards, Cremation Grounds
18
J

Telephone Exchange

Agriculture, Forestry and Fishing (NIC Section A).
jj [Crop and Anima! Production, Hunting, Bee keeping and Related Servioe| )
Activities (NIC Division 01)

1 [hnm-&nmﬂ?mmﬁmﬂmmuw.m
and ather Water Harvesting Measures and Biogas plant

i [Fishing & Aquaculture (NIC Division03), Cattle/ cow sheds, Gau shalla,
Emu farms, stud farm, Agro forestry and like

T4 |Quarrying of stone, sind & clay (NIC Group 081)

43 |{Plant Nursery and Greenhouses related to Nursery, Floriculire

16 |Agro based industries.

17 _[Staughter houses / cattle fairgrounds/ dairy, piggery, poultry farming
NOTES

NIC | National [ndustrial Classification (All Economic Activities) 2008, Central Statistical
organization, Ministry of Statistics and Programme Implementation, Government of India,
WWW.mospi.nic.n

A | Shaded arcas indicate that the use class is permissible in ﬂ:c_qu o

B Shaded ares with number/notation indicates the conditions atinched.

New marriage palaces falling in residential zone shall leave set back of 15 meter around
the hall out of which 6 meter next to the hall will be for five safety and after that 9 meter
of green buffer of broad leafed trees shall be provided by the owner from his own land
| Thix preen buffer can be wtilized for parking
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In vase of Wholesale tade related with agriculneral commodities (Grain and fruit & ;
vegeratle marker), minisum distance of 200 m shall be maintained fram village abadies / BE
| apyroved residentiol aren
| (s 1‘1"”!“'1‘]'!!"‘_'! COmmTE exeepl carvoe slaughter Hut.—x;
Oy retail Baken -
iy Green Tadurtrie

Provided thar the site abuts on at least 60 feet wide existing/proposed road.
Only mamutacture of bricks, earthen pots, country files, SW pipes, Interlocking pavers, Ja
Hollow Blocks, Solid Blocks, cement pipes ond alike, Te—

Allowed on minimum frontage of 20 mts and on existing road width of 166" widened to

AO07 or as per the proposals of Master Plan whichever is more.

L Now Colid seavage wving Freon gas will be allowed

[OnY 1T Park and Knowledge Park.

' ﬂn;f; warehousing of agricultural commodities on minimum existing 166" road widered
fo 80°07 -
Frontage shall be considered as 150 ft and subject 1o the fulfillment of canditions of By

building rules, 2018 E

 Subject to fulfiliment of norms/guidelines of Punjab Pollution Control Board.
g;nq;-r .{n}mnf Production/ breeding farms/ rearing of animals as defined in NIC divisian

group I4
Only showrooms without workshop on existing 600" wide road widened to 800" road.

_Only assembling and repair of computer and IT products
Showraoms with workshop including painting and washing for light motor vehicles

(LMY) shall have approach from 80 feet wide ROW ar as per provisions of master plan
whichever is higher provided that existing road should not be less than 60 feet. Applicant

 shall produce a certificate/ NOC from pollution control board that unit is not ereating any

such pollution which is harmful to nearby residents.

_ Except Air Freight Terminal

fﬂomm.‘m:m alsa allowed in zonefzones specifically marked for stone erushers in
the master plan

Also allowed in zone/zanes specifically marked for warehousing in the master plan

Subject to fulfillment of conditions of Purjab Govi, Netification No.i7/09/2016- [0}
JHG2/2315 dated 26.08.2016 or as amended from time to time,

In rural areas, outside master plan, cctivities specified at A3 class codelsub code with
lam upto | acre, shall be permissible on link road having minimum width of 22 ft (4
karam).

' Minimum froniage 20mi, approach road minimum width of 166" (4 karam) to be |
widened to 40-0" '

Mintmum 195 fi frontage, minimum existing revenue road width 220" widened to be 60 b
fi

Sale and assembly excluding saw mill

Sale of firecrackers will be permitted on the sites identified and approved by district

Minimum distance of green buffer should be kept as per norms for the activity which come Bagl
later. '

may be allowed subject to the fulfillment of building rules, 2018

Only Hostels / Residences for students & working staff of institution and industrial worker 2% '

Only ATM, Mitk booths! bakery shops are allowed

Subject 1o fulfiliment of building rules -2018 and also as defined in Sv. No. 10 & 24 of
Table No. 5of zoning regulation and development controls, 2018,




10% of site area.

Only Fly ash and eement tile factory and allied are allowed

Only allowed in 100 mts contiguous growth of village abadi
Only Gau Shalla's are allowed in mixed landuse

The siting of petrol pumps/CNG/LPG Stations shall be subject to instruction/ guidelines q.r'
IRC/MORTH! TCPO/ Punjab  Gowt. issued from time fo time.

Marriage Palaces shall be permitted as per the Norms/policy issued by the Got. from time lo
fime.

All types of industries permitted in the above in various land use zones of the master plan in

the table above are subfect to the fulfillment of requirements of different departments.

NOTE:

Norms for developments of Residential / Commercial / institution / Industry / Rural & Agriculture
/ Recreational etc falling with the limit of Municipal corporation / Council shall be as per
prevailing building by laws / norms of Local Government, Punjab

Development controls regarding plot size, frontage etc for all types of standalone profects falling
in all zones of master plans shall be governed by these regulations and provisions af building
rules, 2018 and as amended from time to time but in Master Plan of new Chandigarh & SAS
Nagar it will be applicable on left out pockets or the extended areas of ongoing profects and not
applicable for revision of any f&faﬂf plan,

Uses permissible in all other special/ specific landuse zones in different Master Plans in the
state of Punjab which are not described in these regulations such as Petrolenm, Chemical and
Perrochemical Investment Region (PCPIR)special industrial zone, Air port extension,
commercial mix zone, industrial mix gone, Off port facilities, institutional zone civie &
community insfitution zone, keshopur shamb community reserve zone, Wetland zone, Eco
promotion zone Stome Crusher gone, Integrated Check Post, Logistic park efc. shall be as per
the provisions of the respective Master Plan.

Al land uses, which are compatible including industries, except the orange and red category
industries, shall be permitted in the mixed land use zones of the master plans.(Except in master
plans of New Chandigarh and S. A. 5. Nagar)

Reteil sale of petroleum and other related petro products without storage is permissible in
residential and commercial areas of the master plan afier getting prior permission of the
cancerned competent awthority,

The requisite guidelines/ notifications issued and amended from lime to time by the concerned
ministry regarding Gas/ Oil pipe lines/ corridors shall be applicable irrespective of the land use
shown on Proposed Land wse pian. .

The use of the land notified under the Indian Forest Act, 1927 and the Punfab Land Preservation
Act, 1900 shall be subject to the provisions of the said Acts az amended from time to fime,
frrespective of the land wse of such land shown on the Proposed Landuse Plan
Construction/activity shall be permitted in this area unless expressly allowed by the Forest
Department/Stare Gowi.

The reguisite guidelines! notification issued and amended from time to time by the concerned
ministry regarding Defence lands and Airports (including Airpori, Ammunition dumps, missile/
Radar based stations efc.) shall be applicable irrespective of the land use shown on Proposed
Land wuse plan. (The requisite guidelfnes/ notification isswed by the Department of culire
{Archaeological survey of India) regarding protect monuments shall be applicable in the master
plan frrespective of the land use shown on Proposed Land use plan).
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in case of Government (Defence) Land, the extent of Restricted Area (No Construction Zone)

around such lands shall be as notified by the Government from time fo time under the Works af
Defence Act, 1903, irvespective of the land use shows, if any, in the Proposed Land use Plan. Mo

construction shall be permitted in such zones without the permission of the Ministry of Defence,

Govt, of India, Use, if any, indicated on the Proposed Land use Plan shall be governed by and
subject to the provisions of the Works of Defense Act, 1903,

No construction zone earmarked in master plan shall stand amended to the extent as notified by
the government in the revised notification if any.

In ease of any discrepancy with respect to the boundary of No construction zone earmarked in the
master plan, the final decision in this regard shall be based on the actual boundaries as defined
in the notification of the government in this regard and the Khasra No's covered tn this
notification,

In case after reconciliation of boundary of No construction Zone around defence installation, it is
found that No construction Zone earmarked in master plan is in excess of the boundary as defined
in government notification, in that case the excess avea earmarked under No construction Zone
may be allowed to be wsed for any activity which is compatible to the surrounding land use.

In case of protected monument/heritage building or conservation site notified by the competent
authority, i.e. (drcheological Survey of India/State Govt), only the activities related to the
promaotion, preservation and conservation are allowed, All other uses are prohibited.

All Protected Monuments/Sites declared under The Ancient Monuments and Archeological Sites
and Remains Act, 1958 shall have a 100m of Prohibited Area and another 200m as Regulated
Area around the limits of Protected Monument/Site or as per notification of department of culture
(Archeological Survey of India) amended from fime to time, irrespective of the land use shown, if
any, in the Proposed Landuse Plan, No construction is allowed within the Prohibited Area of 160
m and construction in the next 200 m shall only be permitted with the prior approval of the
competent authority/AST

Green buffer zone in case of standalone projects such as group housing / commercial / school/
Hospital/ hotel ete shall be allowed to use for parking with broad leaf trees. However the plan will
have to be submitted and approved from the competent authority. This green buffer area will not
affect any norms / standards during area caleulations at the time of approval of lavout plans.

L6 USE PROVISIONS IN DESIGNATED AREAS
Following uses are parmissible in the desipnated areas mentioned above,

*  Traffic & Transportation: Uses Permissible

,All types of road, railway and air networks, Rail Yards, Railway Station & Sidings, Airport,

Cargo Terminal, Transport Nagar (including Post & Telegraph Offices & Telephone
Exchange, Dhabas, Labour Yards, Areas for Loading and Unloading, Stores, Depots and
Offices of Goods Booking Agencies, Petrol Filling Station & Service Garages, Parking
Spaces, Public Utilities and buildings), Bus Terminus & Depot, Bus Stop Shelter, Taxi/
Tonga/ Rickshaw/Scooter Stands, Parking Spaces and other support infrastructure/facilities,
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*  Utilities: Uses Permissible

Water Supply, Sewerage System (including main pumping station and Sewage Treatment
Plant (STP)), Drainage, Storm Water, Solid Waste processing and disposal, Electricity,
Communication Systems and Related Installations, etc.

*  Government: Uses Permissible

Government and Semi Government Offices, Government Administrative Centres/ Secretariat,

other Projects/Activities undertaken from time to time to meet the operational/administrative
needs of the govt. ete,

Y The land use of all central/State Government lands shall be as determined by the
respective governments from time to time notwithstanding the provisions of these
regulations or the land use earmarked in the master plan subject to prior approval of
the department of housing and urban development.

¥ In case of Defence Lanc, the uses permitted shall be as determined by the Ministry of
Defence from time to time with prior consultation to the competent authority.

*  Public and Semi-Public: Uses Permissible

Educational including Schools, Colleges, Universities, Vocational Training Institutes,
Technical Institutes, etc. Healthcare including Dispensarics, Hospitals, Nursing Homes,
Super Specialty Hospitals, etc., Cultural and Religious institutions including Theatre,
Auditorium, Community Center, Club, Orphanage, Old Age Home, Temples /Gurudwara
[Churche/Masjid, Police Stations, Fire Stations, Cremation ground, Playground, Stadium, etc.

Other Uses
i) Forest Areas: Uses Permissible

The use of the land notified under the Indian Forest Act, 1927 and the Punjab Land
Preservation Act, 1900 shall be subject to the provisions of the said Acts as amended from
time to time, imespective of the land use of such land shown in the Proposed Landuse Plan,
No construction/activity shall he permitted in this area unless expressiy allowed by the Forest
Department/State Govt.

if)  Restricted Area: Uses Permissible

In case of Government (Defence) Land, the extent of Restricted Area (No Construction Zone)
around such installations shall be as notified by the Central Government from time to time
under the Works of Defence Act, 1903, irrespective of the land use showr, if any, in the
Proposed Landuse Plan, no construction shall be permitted in such zones without the
permission of the Ministry of Defence, Gowt. of India. Use, if any, indicated on the Proposed
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Landuse Plan shall be governed by and subject to the provisions of the Works of Defence
Act, 1903,

iii) Protected Monuments/Sites: Uses Permissible

In case of protected monument/heritage building or conservation site notified by the
competent authority, e, (Archeological Survey of India/State Govt.), only the activitics related to
the prometion, preservation and conservation are allowed, All other uses arc prohibited.

All Protected Monuments/Sites declared under The Ancient Monuments and Archeological
Sites and Remains Act, 1958 shall ‘have a 100m of Prohibited Area and another 200m as
Regulated Arca around the limits of Protected Monument/Site as declared vide Notification
No. S.0. 1764 dated 16™ June 1992 of Department of Culture (Archeological Survey of
India) for purposes of both mining and construction. respective of the land use shown, if
any, in the Proposed Landuse Plan, no construction is allowed within the Prohibited Area of

100 m. The construction in the next 200 m shall only be permitted with the prior approval of
the competent authority/ASL

SPECIAL CONDITIONS

« Minimum area required for Educational and Healthcare facilities shall be as defined in
these regulations or as prescribed by government or the accrediting authorities from time
to time. :

* All developments will be subject to Environmental Clearance wherever required.

» The siting of Petrol Pump / Filling Station shall be subject to instructions/puidelines of
IRC/MORTH/TCPO /Punjab Govt. issued from time to time.

s All types of industries permitted in the industrial/ mixed land use zone are subject to the
fulfillment of conditions issued by industries department / Punjab Pollution Control
Board from time to time.

-+ [In case of the standalone projects having depth more than the prescribed depth of the

mixed land use in the Proposed Land use Plan, such projects shall be considered for
approval imrespective of the prescribed depth of the mixed land use in case 2/3 rd part of
the project falls within mix land use .

¢ In case of any ambiguity/clarification regarding the interpretation of the Land Use Plan,

the master copy of drawing based on GIS shall be referred.



* The siting and location of major traffic nodes including Bus Terminus, Truck
Transport nagar ete, and physical infrastructure including STP, Electric Grid Station,
Solid Waste Dumping Site, Water Works, cte. shall be as decided by the Govt, from time

to time.
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Stand.

The Proposed Landuse Plan does not indicate in any manner the ownership pattern of
land falling within the LPA. The Proposed Landuse Plan defines broadly the land us¢
pattern proposed for the land falling within the LPA.

A variance upto 10% of the norms fixed for standalone projects for minimum plot size,
approach road, frontage may be allowed by the competent authority (to whom CLU
powers are vested) from case to case basis.

USE AND DEVELOPMENT OF LAND TO BE IN CONFORMITY
WITH MASTER PLAN

Section 79 of the Punjab Regional and Town Planning and Development Act 1995
provides: After coming in to operation of this Master Plan, no person shall use or
permit fo be used any land orcwrvout any development in any area otherwise than in
conformity with such Masier Plan, provided that the Competent Authority may allow
the eontinuance of any use of any land, for a period not exceeding fifteen years, upon
such terms and conditions as may be provided hy Regulations made in this befalf for
the purpose and to the extent, for and to, which it was being used on the date on which

such a Master Plan came into operation.

DEVELOPMENT CONTROLS

The purpose of the Development Control Regulations (DCR) is to assist all the
Stakeholders including developers and end-users within the Local Planning Area e,
strive for a sustainable, quality and environment friendly development.

Thezse Development Control Regulations are applicable to the all new and future
developments and developers shall have to abide by the zoning and planning
intentions of the Master Plan.

However, Development Proposals/Projects including CLU which have already been
approved by the Competent ﬁutlhnrity and Projects approved as per previous zoning
regulations before these zoning regulations and development controls come into
force, shall continue te be honored/permitted, subject to the terms and conditions of
approval and shall not be affected by these zoning regulations and development
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controls, In case of revision of layout/ Building plan of the project, the new

regulations/development controls shall be applicable subject (0 fulfillment of

norms/guidelines issued by Govt, from time to time.

The F.A.R., height, ground coverage, parking area, set back, width of road, frontage
of sile, ete, regarding residential, commercial, institutional, industrial or any other use

falling within M.C. limits the Municipal Bye-laws shall apply.

Development controls regulations for residential, commercial, industrial, institutional,
Public and Semi Public, Public buildings, Residential and other uses falling outside
Municipal Corporation / Council Limits shall be governed by the Housing and Urban
Development policy / Punjab Urban Planning and Development building rules, 2018
or a5 amended from time to time.

Development Controls which are not specified/mentioned in these regulations shall be
governed by the Punjab Urban Planning and Development building rules, 2018 or as
amended from time to time. The Development controls/Guidelines/Norms &
Standards revised from time to time by the Government shall have overriding effect
on Development controls mentioned in these regulations.

KEY REGULATIONS OF THE DEVELOPMENT CONTROLS

11

RESIDENTIAL

The minimum size of the colony outside Municipal limit shall be as follows or as
amended by govt. from time to time '

Table No-3
Category n Minimum area required
Within Municipal limit Outside Municipal limit
Residential Plotted 05 Aeres 0 _ 10 Acres
Group Housing 02 Acres 02 Acres

Group housing within Municipal Limit shall be as per prevailing building bye
laws/norms of the Department of Local Government

The lowest hierarchy street within residential zone of Master Plan shall be minimum
40 feet or 12 meters wide,

The development of Government sites shall be governed by approved layout plan/
zoning plan / standard architeciural control sheeis prepared by the concerned
competent authority.




* The saleable arca of an plotted residential colony shall be as per the provi

PAPR Act, 1995 or as amended from time to time,

2.2 COMMERCIAL
Table No -4

(i)

Anneﬂl’ﬂ"‘*'

Norms for Development of Commercial Colony outside MC Limits shall be as foliows

sions of

S. | MinimumSize | Approach | Frontage | Minimum | No. of Storey's | Parking
No. | of Commercial | Road (in | (im feet) | Front
Colony {Sq.vds) | feet) Sethack =
‘ 1 1200-2000 45' 60 20 Single  Storey | a) 2 ECS for 100
I | (only convenient | sq.mis coversd area,
shopping)
2 2001-5000 60 100 20 Double Storey | z) 2 ECS for 100
] ' sg.mis covered area. |
| 3 | More than 5001 80’ 100 40 Mo Restriction | a) 2 ECS for 100
| I | sq.mis covered area. |

(i)  Norms for developments of commercial projects within the municipal limits
shall be as per the local Government rules and regulations.

Note:

1) The parking norms per ECS shall be as below:
o 23s5q m. foropen parking.
s 28 sg. m. for parking under stilts on ground floar.
e 32 sq. m. for parking in the basement,

2) These commercial facilities are intended to serve the needs of local residents and will not
be shown separately on the Master Plan. Instead, they are assumed wunder the
predominant residential, mixed land use.

3y All Government commercial sites .r.hgn’!' be governed by approved layout plan/ zoning plan

/ standard architectural control sheets prepared by the concerned comperent authorities. |

23 NO CONSTRUCTION ZONE ALONG MAJOR ROADS

All properties within the jurisdiction of LPA (within & outside municipal limits) that
abuts on National highways/ State highway / By-pass and for road width of 80'-0" and
above shall have No construction zone of 5 meter from the proposed Right of way after
leaving land for road widening, if any.

2.4 PROVISIONS REGARDING ROAD WIDENING

o Area left for road widening in CLU cases as per the provisions of Master Plan should
be included in area under CLU and fees shall be charged for that area. Applicant will
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leave arca under road widening as open space for future road widening and will not he
considered in set back, but it will be calenlated in FAR, ground coverage and
circulation area, minimum area calculations efe.
It is proposed that all existing village fink roads for which no proposal has been
specified in Master Plans shall be widened io minimum 60",
The proposed road widening as shown on the plan shall be equally widened an both
sides of the evisting road except existing village abadies/ habitation come in
alipnment in the later case, road widening shall be as per the ground conditions or as
recommended by the concerned implementing agency and in case where proposed
road shown on the master plan partially falls within municipal limits , in such cases
competent authority of local government shall adhered to the propasal of road
widening shown on the master plan,
The road widening wherever proposed along the canal/drain/railway line shall be on
that side of the canal/drain/railway line as shown on the proposed land use plans.
No activity in the Master Plan shall be permitied on a road, less than the road width as
specified in norms/guidelines for particular activity or as specified in the master plan
whichever is more. However, in case if the existing road width is less than the width
specified as per proposals of respective Master Plans or as per norms/guidelines for
the concerned activity, then the proportionate land on both sides shall be safeguarded
for widening to comply with the minimum requirement. However, no case shall be
considered if the right of way of existing road width is less than as defined in the table
below for different activities:
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Tahble Nu -5
&r. | Clemification of activitics Pl wire Appronch rom | Mintmwm whlth of | Geounid coverage | Minimum Remarks
Na. exksting revenue romd/ framiuge
Tostn required
1 Amnsdential piots’ ville - 40" { |2 twin) A T bepeiding
e | juponpintsze | —
Readential independent fioor | - AU-0° (12 min) depentding | - -
aize
i | Group housing Ad por the provimiona | 2720710 be widened 1o 60°-0" [ 1§ mibn) mﬁ:u{ﬁ . :
- of Master plan
4. | Shu 336" 1o be 6070 (1 3% arga - -
5. | Kental housing / hosiel | B0 sigenes mmmmmm 0t 'nrﬁ:m :
{ Cutwide mamter
b | Bewidential plosted | upitn 10 scres T e ﬁh‘m = . 2
| upiv 50 Shmcres [ I3 0°imbe o B0 - - : -
upin }_ﬂ | 210" w be R0 - - -
7. | Commercial [Shappmg Mall’ Lquﬂl;'lgﬂwi_ Fr & uhlﬂtﬂdnﬂ‘#upﬁ 45% 6™ (2 0mis) -
Sbopping complex oruny | | buildingrulesIOI8
simzlar parposs) Z000- 5K sapvids zz'-u'hu;h-mw-ur-p arL AE-6" (et}
| Mehare thmn SO00 sy z:'-u-nt--mnw-;q FT=7 G- [dbmm)
trmiliditi rubes- 201K
3 | 22-0 i be widenol W 600 (15 mix) | 30% of piot aren _ﬁﬁ{lm:l P
IT-0" 1o be widemed w B0 | 404 af plot area B0-07 (i -
9. 2X-0" 10 bo widened so 300 (29 miy) | 40% ofplet s, | WOOLD" {30emexy | -
] -7 |0 be widened 1o 40°4)" | #0% of pledares | Wim 666" (20mu) | -
B o e widened o 600" 0% of photpres. | Wim &6 =
=6 i b widened o HO0" H af plot area. Min 688" (Mmmd | -
[ER 220 1o b widwood o 600" | #0% of plet | Miin 666 (0mia) -
22.0" o be widened 10 BOP0° | S0 of plot ares | Min 666" (20mia) -
i | 180" 1 e wisered 1o 4000 03 of plot anea — -
1E-0" tn be widened o AT-0 &% of ot area z I
3 1707 i be witened 0 00" | S0 of plaTares Gh5" (0 auE: | -
220% nbe widoned w 800" | #0% of plotaren | 666" (20 mia) | -
14 | 110" 10 b rwitened o 40°-0° [ D 8y |-
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15| WarrhmuselGodman/caldtaee |“Mim 2000 sqmts 166" to bo widened jo 600" L E%ofploars [ 00 (Mimmn-
16. | Rioe shefler Brick 1667 1o be widened (o 0" % ofplotarss | W0 (07mk) |-
Stooo crimber ®
17. | Wholesle Trade | Minimam 1 becinre 15-E" b b wadened 1o 60-0° miﬁ&ﬁi—_r_l-ﬁllﬂnﬁT_l_i
Feeaghi complex (sndabong)
1R | Genesal lodwiery Mumed Mimimum 20000 sgmis | 3667 10 be widened o 60°.0° | &% of plot srn - |
19, | Rest of indstries 166" 80 b widdened to 600" ADYY of plol s
20, | Informaton Technalogy Anper IT Policy PGt e wideed o 60007 &5% of plot area As per IT
Pamed 3
20| Pie Nursery | Mumsesy scboot | Mimimam, 1000 sqmm | 366 b0 be widemed @ 4007 A0V of phit armw | 65" (10 ma)
crbched Kindorgarien ( play |
achool & alike " : s
23 | Primary schnals Min, o per affilistion. | D6L4" o be wideasd 1o 4007 Ef ofplotaren | 10007 (Jbmig | -
mucharrity or S000 sgnome
which ever 1 mor
23, | Higher/ Secondury school /| Min, s per affilmtior | 'Within master plan 166" 1o be -
dolleges ot f Univerity / mutharity or 3000 squeie | widened jo 600"
instingres / [IMY T | wehich evar 25 mers. Cratside masier plan |66 @ be Al¥ss of pliot ween 180707 (45 ey}
and aliks yidened 1o 40°-9°
24 | Chphanage bome / Ol age 1008 sqenin [E-8" 1o bz wideaed 10 S0000 S of plot wen BE-E" (20 mo)
houme § chilifren cenire / eane
entre | imstitite for Mentally
challenged oe physdeails |
25, | Comemanity oentmo / Pohiie JEM s Within master plan 16" 10 be |
coneet! Hull or Ajsdorhem / widlered 1o 60707
Mhmeum | Chemnes buin [ Chalniide master plan 16'-67 t be A% of pled nres drE® ey
Pubilic Exhibition widaned 1o 409" !
26 | Refigioas heldings | L0 s AMCqEts | 165" b0 b wehidoned o 400 | ™% of plot area -
2000 sqmis and above | TH-6" 1o be witlened v 6107 ; B0 (M) | |
1. | Publc sfficos LMY gt ODscits | 166" o be widened o 4000 | 4% of plnt ares | 100-0° (3eemtsy =
A020 sqmiy xred sbove | 165" in be widmed fo 600" :

* 5% addivional grousd coverage In cass of retail service industry
== Hule 19 (1) of Fanjab cinemas (Regulstions) Act. 1952 ghall not be applicable for Multipleses and Minipleses
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15 ENVIRONMENTAL CONSIDERATIONS:

Mintmum buffer of 15 meters green belt of broad leaf trees should be provided around
the boundary of village abadi 's falling in the industrinl zone of Master Plan, A buffer
strip of 15 meters of broad leaf trees shall also be provided between residential areas
and red category industries falling in the industrial zone of Master Plan boundaries of
which are located within 100m from the boundary of such areas. It is clarified that 15
meter buffer shall be provided by the owner of the praject who comes later,
All residential colonics, commercial establishments lika shopping malls, multiplexes,
ctc. shall maintain a minimum distance of 250 m from the hazardous (Maximum
Accident Hazardous or MAH) industries notified by the competent authority, The
distance shall be measured from source of pollution/hazard in the industrial premises
to the nearest building lines as per zoning plan of the colony/complex. However, for
specified type of industry like rice Sheller/sella plants, stone crushers, hot mix plants,
brick kilns, etc., standards/morms of distance as prescribed by PPCB or any other
concemed agency shall apply.
. Minimum 5 meters wide green strips on each side of minor water hodies / drains
shall be maintained on the portion falling within the existing municipal limits and
10 meters on the portion falling cutside the existing municipal limits. Other major
water bodies like rivers/major -cmls* etc. shall have minimum 30 meters green
strips on each side in the portion falling within as well 2s outside existing municipal
limits. Realignment of water bodies shall be permissible wherever feasible. subject to
the certification by the Drainage/Engineering Department to ensure free flow of
storm water. Afier any such realignment, the river mouth, the river bed and the grean
strip/buffer on either side shall be maintained at least to the minimum prescribed
level. In these green strips, golf course, sports and recreational activities shall be
permissible, with 2% ground coverage for construction of offices, booths serving
snacks/milk booths, library ete,
. Gap of at least 10 meter should be left between the railway boundary and the nearest
private buildings, so as to minimize smoke/noise nuisance to the adjacent
buildings/sites.

2.6 OTHER DEVELOPMENT CONTROLS AND GUIDELINES
REQUIRED
. Expansion of Abadis: Contiguous expansion of village abadis falling in the non-

residential zones of Master Plan shall be permissible up to a distance of 100 m from
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the existing Lal lakir/ phimi of willages to accommodate the natural/contiguous
growth of villages. This arca shall be exclusively used for allowing houses for the
villagers and not for any other purpose such as for' the development of colonies,
commercial projects by the promaoter.

Area under expansion of village abadis falling in non residential zone of Master Plan,
shall be govemned by prevailing Building rules of the department of Housing and
Urban Development or amended from time to time for the purpose of allowing
houses for villagers, The Competent authority as notified by the Govemment will
approve the building plan after taking CLU, EDC, LF/ PF and SIF, building plans
fees and other applicable charges of the state govemment. The minimum area
requirement shall not apply for these types of residential units.

EXCEPTIONS

The activities / uses not mentioned in these regulations but found compatible for a
particular land use zone shall also be permissible with permission of the Chief Town
Planner, Punjab.

Development / projects approved prior to coming in to force of these regulations shall
be deemed to be in compliance with these Regulations.

The site on which various projects have been approved or whose change of landuse has
already been permitted by competent authority/Govt. inform the final notification of the
master plan such sites shall be deemed to be adjusted as sanctioned/ permitted.

In case of land belonging to the Development Authorities/Improvement Trusts/Local
Bodies/Semi Government agencies working under  government department, its use
shall be as determined by such agencies subject to the prior approval of the Department
of Housing & Urban Development notwithstanding the provisions of master plan.

The use of land covered under Optimum Utilization of Vacant Government Land
(OUVGL) Scheme/Other Projects of the Centre & State Govemment shall be as
determined by the Govemnment at any appropriate time notwithstanding the provisions
of these regulations. :

In the event of conflict in interpretation of data within the study area, the information in
the (1S format will be deemed as the accurate version and will prevail.

In case the area of a project falls partially under no construction zone along a water
body, relaxation of maximum up to 5% on the total site arca of the project shall be
allowed towards calculation of seleable area in lieu of the area falling under the no
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construction zone. In case, the area falling under no construction zone is less than 5%
of the total area of the project then the relaxation shall be proportionately less.

The buildings / premises for which the existing (present) land use has been retained as
such in the Master Plan may continue to operate without time limit. However, in case
the present use of the buildings / premises is discontinued (partially or wholly) these
buildings / premises or part mmaf may be put to any compatible use (except industry)
with the surrounding use zone m the Master Plan provided it fulfills the other
development regulations / controls as laid down in the Master Plan or as prescribed by
the Govt. /Local Body from time to time.

In case of Defence Land, the extent of No Construction Zone around such lands shall
be as notified by the Central Government from time to time depending upon the nature
of the use of the land, irrespective of the fact whether such uses are indicated/not
indicated on the Propose 1 Land use Plan.

The policies, guidelines / instructions and norms regarding control / regulations of
urban development issued from time to time or any amendment in the existing norms,
policies, guidelines / instruction, act / rules in this regard shall automatically apply to
all master plans. From the date of its notification except master plan(s) as exempted in
the policy / instructions if any, and no separate permission of the Punjab Regional and
Town Planning Board shall be necessary to implement such policies / instructions ete.
in master plans.

RESIDENTIAL DENSITIES
Residential density in the master plans shall be us per policy notified by the Housing
& Utrban development department Punjab or amended by the Govt. from time to time.

IMPLEMENTATION OF THESE REGULATIONS AND-
DEVELOPMENT CONTROLS

All authorities competent to grant permission for CLU or layout or sub-division of land
or construction of building or development of land in any other form shall ensure that
the permitted development is in compliance with these Regulations.

Land owners desirous of developing their land can obtain permission by applying to the
competent authority in writing #nd giving dctails of their land along with necessary
maps, a list of permissible uses.

Similarly the land owners proposing development of certain uses on their land can
obtain a certificate of "Compliance with Master Plan" from a competent authority.
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2.10 SAFETY

2.10.1 Fire

Fire serviees have to play pivotal role and be fully prepared in protecting people from

fire hazards, burlding collapse, rond nccidents and other unforeseen emergency ete.

2.10.2 Development Controls for Safety/ Fire Facilities

Development Controls for safety/fire facilities shall be as per NBC of India
“016(mended from time to time)/Building Byelaws of the local body/any other

concemed agency or as per State government instructions issued from time to time.

2.10.3 Guidelines for locating fire stations & fire fighting facilities in urban areas:

Fire station shall be so located that the fire tenders are able to reach any disaster site
immediately within minutes.

Fire station shall be located on comer plots as far possible & main roads with minimum
Two entries.

In new layouts, concept of underground pipelines for fire hydrants on periphery,
exclusively for firefighting services shall be considered.

Fire stations are permitted in all land use zone/sectors except in Recreational use zone.
Necessary provisions for underground/over ground fire fighting measures, wate- lines,
hydrants etc. may be kept wherever provision of fire staion is not possible,

The concerned agencies shall take approval from Fire Department for firefighting
measures while laying the service for an area.

2.11 TRANSFERABLE DEVELOPMENT RIGHTS

To facilitate development, it is necessary to accord top priarity to the implementation of
public utilities and infrastructure (such as Schools, Dispensary/Hospitals, Suvidha
centre roads, parks, green belts, etc.), which will in turn encourage urbanisation.
However, the respective technical agency or authority will not be able to proceed with
its implementation programmes until the ownership of private land affected by these
public utilities and infrastructure has been transferred to the state or to the relevant
authority(s). Acquisition of private land for this purpose can be carried out through one
of the following options:

Cash compensation can be made 1o affected land owners whose land is to be acquired.
A government approved land pooling scheme can be implemented.

Transferable Development Rights (TDR),

The Depariment of Housing and urban development or Local Government (as the case
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may be) may prepare a comprehensive policy on land pooling scheme and TDR so that
the same may be implemented as an altemate tool to land acquisition by cash
compensation which is tidy and cumbersome procedure. Detailed policy guidelines on
fhe operation and implementation of TDR scheme shall be as per State government

instruetions issued from time to ime.

2.12 DISASTER MANAGEMENT

According to the Indian Seismic Zone Map, most of Punjab is placed in Seismic Zone
111 & V which means high damage risk zone, Such natural and manmade disasters
neither can be prevented nor predicted. However, with the technological advancement
to some extent mechanism can be developed to mitigate the after effects of the disaster.
Areas of vulnerability can be identified and necessary measures can be proposed by the
concened agencies. The concemned local bodies should keep updating the building
byelaws to safe guard against dls.aatm and ensure effective and impartial enforcement.
Following policies and strategies for disaster management are proposed:

. Disaster Management Plan for the area should be immediately prepared after
conducting detailed survey of the area.

2. Local hody being the nodal agenty for disaster management shall identify vulnerable
areas such as areas with high density & poor accessibility in the town and propose
suitable measures. Proposed Disaster Management Centres should be established in
every zone/sector to deal with disasters, including bio-chemical and nuclear disasters

3. All buildings shall be made structurally safe in order to minimise the damage caused by
the natural and manmade disasters, including earthquake, fire, etc. & the building plans
should includes structural designs & shall conform to the guidelines & the stipulations
made in the building byelaws & the NBC. It should be duty and responsibility of the
owner of the building to make the building safe against these disasters.

4. The concerned local body responsible for sanctioning of building plans should have
technically well trained staff to scrutinize the building plans.

3. The implementation of approved building design should be ensured at site through site
inspections at three stages of construction activity i.e., when the building is at plinth
level, door level and roof level.

6. Building byelaws shall incorporate the aspects of Multi Hazard Safety, and Retrofitting,

*  Priority shall be given to public buildings (such as hospitals, educational, institutional,
power stations, infrastructure, heritage monuments, lifeline structures and those which
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arc likely 1o attract large congregation) for their ability to withstand enrthquake of the
defined intensity

Suitable action shonld be taken for retrofitting and streng thening of structires identified
as vulnerable as per earthquake manuals and National building code. A techno-legal
regime has to be adopted for provision Multi Hazard Safety aspects,

Educate people, particularly school children, about after effects of disaster

Public awareness through media campaigns and advertisements about emergency
procedures and location of emergency shelters ete. should be taken up by local body.
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GOVERNMENT OF PUNIAA
e pantnent of Tonritni

{ Tomrism Deanchy
NOTIFICATION
The Sth Deober, 2012

No. 10/ 7 2000- 1TC/1869.-Modification 1o circular Mo 1006 7/2010-1TC/2175-In exercise of powers
w="ested. the Govemnor of Punjab is pleased 1o notify the Punjab Farm Tourism Scheme-2010 consisting of

Chaptens | 10 S and annexure thereof (copy enclosed). Point Nod, 5, 8 & 10 are being modificd while Point
Moo has been added 1o the scheme Annexure-1, The Depariment directly associated with Tourlsm Seclar
would issue office orders in a time bound manner to ensure compliance of the Scheme guidelines and the
decraons conlained in the Department action plan.

The modified scheme would be implemented through Purjab Heritage and Tourism Prometion Board
Plot Mo 3, Sector 38-A. Chandigarh.

It will come into force with immediate effect.

Sd/-
: Geetika Kalha IAS
Chandigarh : Principal Secretary to Government of Punjab
The 5th October, 2012 Depariment of Tourism

PUNJAB FARM TOURISM SCHEME
REGISTRATION CRITERIA AND GUIDELINES
L. Where 1o apply:

Applications should be submitted to:

Chief Executive Officer,

Punjsh Heritage and Tourism Promotion Board
Plot No 3 Sector 38 A

Chandigarh- 160036

Offices of the Respective Depuly Commissioner,

!

developed and worth visiting from the tourism point of view.

£ 11 is mandatory to have u minimum of one room with toilet for let and to provide full meal service for

registration of the farm house 10 be granted.

4. The registration shall be valid nitially fo, five years Irom the date of issucof the registration, subject 1o

mspestion by a commitlee constituted by Punjab Heritage and Tourism Promotion Doard,

3 It is mandatory to maiotain a visitors' boo

inspection by Punjab Heritage an
farm house must be advised within 24 hours to the Foreigner's Regist

pA The registration of farm houses will only be done in those cases where the farm houses are fully

k und remurks obtained from the guests (o be uvailable for

d Tourism Promation Bourd. Additionally details of any foreigner staying ina
rarion Officer on the form prescribed. It
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is mandatory that statistical data on guests shall be forwarded every quarter in the prescribed format 1o Punjab
Heritage and Tourism Promotion Board.

6, The farm houses applying for registration will have to provide all the information supporied by required
documents as per the follow| ng formats:-

a)  Application Form as at Annexure-]
b)  Checklist of facilities at Annexure-|l,
¢)  Declaration at Annexure-111

d)  Undertaking at Annexure.V.

¢)  Police verification at Annexure.V.

7. The ownership documents of property to be used as farm/farm house are 1o be furnished at the time o1

submission of application to Punjab Heritage and Tourism Promotion Board. In case there are more than one
owner of the property in question, a “No Objection Certificate™ from all owners is to he submitted along with
the application form to Punjab Heritage and Tourism Promotion Board.

LR The application fee shull be payable to th Punjab Heritage and Tourism Promotion Board, Chandigarh
through Demand Drafi.

9. Theownerof the Farm House is responsible for any casualty, which may occur during the stay of the

visitors and is liable to provide immediate medical and transparation assistance. Any loss sustained during tl:=
casualty will be compensated to the victim by the farm owners. The farm owner will be required 1o give an
alfidavit to this cffect at the 1ime of registration and to take out Public Liability Insurance.

10 Punjab Heritage and Tourism Promotion Board may cancel the registration, if any serious and justified
complaint of any nature, but particufarly about standards of service, cleanliness, courtesy towards puests,
standard of food, or any other violation complaint as per the listed out items in Annexure 11 is received again
the farm owner. The registration shall also be cancelled for the FARM HOUSES that are found to be misusing
their registration under this scheme by allowing the use of their premises for hosting of events such as marriag:
parties, commercialization of their property by allowing its use other than stay etc.

1. The availability of facilities ond services will be evaluated as per the enclosed ullcukliﬂ‘h‘hecklist will
have to be duly filled in and Signed on all pages and submitted to Punjab Heritage and Tourisin Promotion
Board).

12 An inspection committez of Punjab Heritage and Tourism Promotion Board will inspect the fann
houses and recommend its registration and thereafter inspection shall be carried out at regular intervals 1o

monitor the progress/condition

13. Energy and water tariff will be levied ot domestic rates as per the Punjab Industrial Policy 2009 which
will only be availuble as long as the property remuins a registered member of the scheme and abides fully by i1s
terms and conditions:

14. Mo sign boards or logo or name of Punjab Heritage and Tourism Promotion Board, exeept as stated
below, will be displayed in any form ihcldding printed publicity material, cash receipts, letter heads, rubber
stamps etc. by the farm owners. Violation of this condition will attract caneellation of registration,
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i3 A regisiration centificate shall be issued by Punjub Heritage and Tourism Promotion Board which shall
l'H..l Ji'ﬁpld_\\ld il the cillrancy arca ol e T ok, ﬂl‘l'lfl.'l-'l'l.ll.l rﬁﬂ'ﬂ OWners many use the term Member

Punjab Farm Tourism Seheme on their sign bonrds or their other pranted materials together with the scheme
[ﬂgu

16, Any change in tarifr, discontinuation ofictivity ur inclision of new activity from the tourism point of
view implemented by the farm owner should be conveyed to Punjab Heritage and Tourism Promotion Board
17 A police verification report is required (o be submitted by the farm owner belore registration of the
tarm house on the prescribed proforma (Annexure-V),

I8, The Rules and Regulations of the concerned depariments/agencies of the Government shall be strictly

adhered 10 by the farm owners. They should ensure that no rules or norms are violated in any manner. It will be
the sole responsibility of the farm owner to face the consequences il any action is initiated by these departments.

19. Anyillegal activity carfied out on the farm premises in violation of the provisions of any law will entail

exclusion from the Punjab Farm Tourism Scheme as well as linbility to prosecution under the statute concerned.
20 Punjab Heritage and Tourism Promotion Board reserve the right 10 modify these puidelines / terms and
conditions from time to time.

Annexure |

Application Form for Farm House Registration under the
Punjab Farm Tourism Scheme

1) Name of the Farm House

Location address of the farmhouse

Helpful directions to the farmhouse

2) Name and address and qualifications of the Farm owners with background note

1) Complete postal address uftl;r: Farm House.

a) Tel. no

b) Fax

¢) E-mail

d) Muhile No.
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4) Distance of the Farm Mouse from the fienrest:-

Name

Kilometres

a)  Aimpont

e

b} Railway Station

-

¢} City Centre

d)  Main shopping centre

©)  Buestand ischeduled city bus stop

1) Local hospital

Means of transport to and from local railway station and bus stand

31 Tourist attractions within one hotr travel time of the farm:

Aftraction Description

#) Details of the Farm House and farm activities,

(#) Status of ownership of the Farm House

(b) Whether clearance obtained from the
Police Authorities regarding the antecedents
of the owner /owners and the proposed
activity, as per proforma ar Annexure-Y.

{¢) Number of rooms and area of each type Number

Square fuel
{each)

Singles

Doubles

Suifes

Rooms with multiple beds

Total rooms

Total beds -




() Mumber of attached baths

L Digtals of pablic areas for the frllowvang Tacititios

(1)1 ol 'I-‘unm
(iU Nning gy

() Tarko i facilities

—

=
(N Additional facilities available if any (nut mandatony)

— e

'LE.E:""_TNIF ol birc b I;._I'!ll'”; Qq1,|1|1|l.1|:11_1.."||.|,"|1m“_gth:

) Phatagraphs of the Farm House: Pl attach photographs of your Farm House from

separsle page

81 Detarls of Registration fee, payable by Demand Drafi only, of:

Category I* Rs 3.000
Category 1Y Ry 7,000
Category 111*  Rs 12,000

* See Facility Chieeklist for Category deseriptions.

Pavable in the name of “Punjab Heritage and Tourism Promotion Board”.

different angles m

Demand Drafi No.

Bank

9) Check list details as per Annexure 1T (enclose a copy of the checklist duly certified that the facilities are

available in the Farm House).

10) Consent of scceptance of the regulatory conditions (please enclose a copy of the preseribed undertaking as

per Annexure [V duly signed by the owner of the Farm House).

Anpexure - 11

Checllist of facilities for approval and registration of Farm House

f:rm House Name and Location:

For each facility circle the category you ofler.

51, Facilities Caregory
No. Reguirement M = Mandatory D = Desirable
General | 1 1l
E Signposting from road D M M
2. One parking space per bedroom D M M
3. Reegister for guest check-in and check-out records M M M.
including passport detuils in case of foreign lourisls.
4, Public Liability Insurance M M M

1540
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sl

Faeilities Category

No. Requirement M = Mandatory 1) = Desirable

5. First aid box M M M

6. Generator / inverder . D M

1, Notice displayed with telephone numbers and M M e i
locations of local police, fire, hospital and other
usclul contacts "

8. Drinking water facility - R.Q. / water filter D M M
Guest Rooms

9. Minimum size of each bedroom
Single excluding bathroom §0sqft  100sqft  120sqft
Double exeluding bathroom i20sgft  150sqfi  180sqfl

10.  Fan D M M
Air conditioning - D M

11 A clean change of bed and bath linen 3 duys 2 days | day
between check-ins and at least every -

12, Minimum bed width for single . 90em %0 em 9cm
Minimum bed width for double 120 cm 120cm 150cm

13, Mattress minimum 10 em thick - Cair, cotton, M M M
fomm or spring.

14, Minimum bedding 2 sheets, pillow & case, M M M
mattress protector/bedcover
In air-conditioned rooms - blahket or duvet

15.  Sufficient lighting, | per bed M M Mo

14 A bedside table D M M

17.  Chairs - one per bed space M M M
Armchairs ) . B] M

1%, Wardrobe or clothes hanging space with (] M M
minimum 4 clothes hangers per bed space N

19, A wastepaper basket D M M

20, Opaque curtains or screening al all windows M M M

21 Drinking water + | glass tumbler per guest M M M

22, A mirror, at least half length (3 feet) D ¥ M
Bathrooms '

23, Minimum Size of Bathroom — for guest use only 30sq.1t 50 sq ft 60 s 11

24 Buthroom fixtures:
Bucket and mug M M M
Shower D D M

25, Bathroom en suite D M

6. WC - Westem style WC — plus toilet paper and D M M

toilet brush
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—

1 Facilities - i

1'1 Requirement M - Mandatory 1) = e sirable

17 hath towe] and | I-.nnmq.w.;l e sl o M " L

24 Linest llﬂlh.‘]'rlq. 5 - it L wew soap { guest N B M M M

29 Floors and walls t have non poroussurlaces 0 M M M
Tilesl walls b D ul

3 Cold running water M M i
Hot running water b M W
Dining and Pablic Areas B

31 Lommunal lounge or sitting area with comfortable M M M
e

32 lelephone for guest use D MM

3. DiningRoom with quality farmiture | - o M

3 Dining area serving fresh traditional Indian food M M M

23 Non-plastic Crockery and Glassware D M M

36 Cutlery 1o be at least stainless steel M M M
Kitchens

3. Well maintained smoke free, clean, hygienic, uduur M M M
free. pest free kitchen,

3. Refrigerator M M M

39, Daily germicidal cleaning of floors D M M

40.  Vemilation system M M M

41 Purified drinking water M M M

42, Clean utensils and equipment . M M M

43. &mmmd.mlwmmm M - M M

44 Fire extinguisher M M M
StafT and Services

45 English speaking staff’ D b M

46, Kitchen personnel trained in food hygiene M M M

Annexure J11

- DECLARATION
To

Chief Executive Officer,

Punjab Heritage and Tourism Promation Board

Plot No 3 Seclor 38 A

Chandigarh- 160036

Ihave read and understood all the terms and conditions mentioned in the guidelines with tespedt 1o the spproval
and registration of my Farm House under the Farm Tourism scheme and hereby agree to abide by them. | also
agree that my Farm House will be open any time for inspection by officials of the Punjub Heritage and Tourism
Board and any other persons authorised by the Board.
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The information and docnments provided are cotrecl and authentic o the best ol my knowledge. | herehy
apree 1o sigr o detatled underaking on the requisite stnmp paper at the time of registration of my farm as per

the undertaking ot Annexure- 1V snd an aflidavil as per clause-R of the poidelines.

Mace Signature .
Thtc Nome' —
Address
Anncyure- IV
UNDERTAKING
o owmer / resident manager of the
farm located at Village __have

undecstood the concept of the Farm Tourism Scheme initiated by Punjeb Heritage and Tourism Promotion
Raard and agree to adopt the scheme on the following terms and conditions:

| That Punjab Heritage and Tourism Promotion Board will act as facilitator and promoter of the concept of
Farm Tourism in Punjah and publicise my above mentioned farm to potential guests.

= That the marketing and publicity of the concept of Farm Tourism will be done by the Punjab Heritage and
Tourism Promotion Board,

3 The rates of the packages (inclusive nFl'mm cooked food) are hereby communicated to Punjab Heritage
and Tourism Promotion Board for marketing purposes. Any changes in prices will be communicaled without
delay

#) Dy Package : (includes lunch, refreshments, farm tour and use of facilities)

£

j Dy and Night package : (includes dinner, breakfast, lunch, refreshments, lurm tour and daily m;&mnmc of

acUvities).

Single room [pl:rp:ﬂ::mj: Rs

[ouble room (per person i Rs

Suite (per person): - T e
C) Ovemight package (includes dinner, Hed and breakfast)

Single room ( per person). . I T—

Double Room (per person) | bR

Suite (per person) : Rs
D) Group Packnges |

The above mentioned rates can be revised from time ta time with mutual consultation,
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4 That | {or a semior person designated by me) will be seting s st el aide fior the guests once thiey nrrive

ar miy Tarm

& Thar 1 will be making appropriote preangements for salfely s seeurity of the giesty dhuring their visit/stay

6. That | would ensure highest standards of hospitality, hygicne, and integrity which would ereate a good
wnpreasion about Punjab,

7. That I will render immediate assistance such s medical, transport and security 10 the guest in case of any
casualty which takes place during their sioy,

8. That | will make monthly returs of data 1o Punjab Heritage and Tourism Promotion Board on guests
accommaodated in the required format

9. That | will advise Punjab Heritage and Tourism Promotion Bocrd of any changes to my offer wh
affect their publicity of my farm house.

10, That 1 will abide by the rules and regulations of the concemed department
| shall be responsible if any violation is committod by me which attracis initia

ich may

s | agencies of the Government.
ting of action against me by the

concemed department.
Signature
Name
Address

Date of executionof agreement,

Annexure-V

PROFORMA FOR POLICE YERIFICATION
(To be completed and stamped by a senior officer of the local police)

. Name and Address of the Farm
House Owner (Contact Number)

2. Father's Name B

3. Nationality

4, Date of birth
3. Occupation )
0. Address of the Farm House

(Contact Number)

7. Name of Sarpanch Gram Panchayat
where farm house Jocated

8 Mearest Police Post

9. General reputation of farm owner
in the area
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10 Proposed aetivines o the farm

)] Comitents / recommendations of
e Palice Department

Signed ___ . _
Rank

[ate

Endorsed by Deputy Commissioner

8/ 11-2012/Ph, Gow, Press, SAS Nagar .

N
e ——

O behalf of Punjab Police

Signed

Dute___ e
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Government of Punjab
Department of Tourism & Cultural Affairs,
(Tourlsm Branch)

Notification

Scheme for Reqgistration of Punjab Farm Tourism

th
. I'Ul"”hﬂlf h—L, 830 Dated, Chandigarh JZ d"gb' 2021

1. Concept

The scheme envisages to provide to the tourists a clean, hygienic and
comfortable stay in the farm houses spread across the State of Punjab.
The scheme also aims to provide cultural experience to the domestic
and foreign tourists through their exposure to village life. The concept
will also help to provide additional source of income to the farming
community. Thus, it will be a complete package of farm tourism,
adventure tourism, rural and village tourism and cultural tourism to the
visiting tourists in the predominantly agricultural State of Punjab. It has
therefore been decided to register the farm stay units by the
Department of Tourism (DoT)/Punjab Heritage Tourism Promotion
Board (PHTPB) and lay down suitable guidelines for the same.

2. Farm Stay unit

A farm stay unit will be the property having an area of at least 2.5 acre
or above with suitable accommodation built inside for providing
comfortable stay to the guests/tourists as per the standards prescribed
in this scheme. The construction must be compliant with policies and
limits prescribed by Department of Housing and Urban Development,
Government of Punjab.
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3. Benefits of the Scheme

The Fam Stay Scheme will provide following benefits to the registered
owners of the property.

() A useful source of additional income to the farm owners of the
registered Farm Stay units,

(i) The benefit in terms of support from Department of Tourism (DoT)
fPunjab Heritage and Tourism Promotion Board (PHTPB) in
marketing the Farm Stay unit, through:

a)  Promotion on the official website of Punjab Tourism.

b)  Media coverage by travel writers.

¢)  Promotion of the Farm stay units through the brochures/
leaflets and other printed material published by the
Department of Tourism and Punjab Heritage and Tourism
Promotion Board.

d)  Promotion through domestic and intemational trade fairs.
During the registered farm stay owners shall be provided
space for promotion free of any charges.

(i) Registered Farm stay units shall be allowed to use Punjab

Tourism Logo on.their sign boards.

4. Role of Punjab Heritage and Tourism Promotion Board.

The PHTPB under overall control and supervision of the Department of
Tourism will administer, monitor and market the scheme. However, the
responsibility for promoting each individual farm stay unit and making it
a success sﬁall remain entirely the registered owner’s responsibility.

In addition to providing substantial marketing platform and support for
the scheme, PHTPB will be respansible for:

a) Registration of eligible farm stay unit as per the procedure
prescribed In this scheme,
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b)  Monitoring of quality standards In the registered farm stay units by

conducting randomised Iinspections.
A directory of all registered farm stay units shall also be prepared and
displayed on the official website of Dapartment of Tourism
(www.punjabtourism punjab.gov.in) so as to enable domestic as well as
foreign tourists to select and enjoy the rural tourism in Punjab.

§. Categories of the Farm Stays

The registration of the Farm Stay units shall be done in two categories.

Gold Category

Silver Category

a. Eligibility for Gold category

The Farm stay units having;

i) An area of more than 5 acres with comfortable accommodation
of not more than 9 lettable rooms (18 beds) built in it as per
standards prescribed in the annexure-ll to this scheme.

ii) Facility for providing cooked meals for the tourists

iif) Facility for hygienic storage of the food.

iv) Facility can be manged by a Manager also.

b. Eligibility for Silver Category
The Farm Stay units having:

i) an area up to 5 acres having comfortable accommodation of
not more than 9 lettable rooms (18 beds) built in it as per the
standards prescribed in Annexure - || to this scheme

ii) Facility for provision of cooked meals for the tourists,

iii) Facility for hyglenic storage of the food.

iv) Facility to be operated by owner only,

V) The unit can be run in any existing house in a village also.
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8. Conditions for the grant of Certificate of Reglstration

Owners of the properties fulfiling the criteria given in cla
above desirous of getting their property registered as

yse 2 and 9
Farm Stay unt

; its on the
shall submit the application online along with the following details

web portal of DoT [www.gun'iahtuurism.ggniab.gu‘-‘tin,}-
a)  Application form duly filled (Annexure = 1).

6.1

D)
c)
d)

e)

g)

h)

)

)

Checklist of facillties duly filled (Annexure - ).
Signed Declaration (Annexure - 11).

Additional relevant background information, if a@ny
(Annexuie - IV)
Coloured photographs of the property- and the rooms

proposed to be let out.

An affidavit tht due assistance- of medical help and
transpertation facility shall be provided to the visitor/tourist
in case of any health emergency.

Approved layout of the farm house duly specifying the
rooms to be offered to the guests/tourists.

Capy of ownership documents of the property duly attested
by a Group - A officer or a Public Notary.

Photo Identity proof of the owner (Passport, Driving License,
Voter Card, Ration Card, Pan Card, Identity Card issued by
Centre/State Government/PSU in case of Govgmment

employee, Pensioners Card, Freedom Fighter Card-any
one of these),

payment of fee online as prescribed in para 7 of the scheme

Tariff charged under the scheme shall be at the discretion of the
Registered Farm stay unit owner. The registered owner shall

specify the rates for stay, food and other activities, which he may
be providing.



6.2

83

6.4

6.5

Every registered unit must be furnisned and decorated to a high

standard of comfort sultable for international and domestic
tourists.

Every bedroom must have a neat & clean attached bath-room, 24
hours hot and cold running water facility, Western style toilet and

adequate arrangements for power supply and backup, ventilation
and lighting facility,

-

The building should be structurally safe and in good condition and

should also meet the high standards of hygiene, cleanliness and
safety. '

The tourists should also be allowed to venture out in ihe fields
during their stay in the unit.

7. Registration Fee

A non-refundable application fees shall be payable for registration of Farm
stay units as follows:

The application fee shall be deposited online in the account
Heritage & Tourism Promotion Board as given on website,

Category '| For Registration/Renewal |
Silver Rs. 3,000/-
Gold Rs. 5,000/

of Punjab

Proof of having paid the necessary fee shall be Uploaded on the
website,

1550
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8. Registration of the Property

On receipt of the complete application online along with the application fee
and the documents specified in paras 6 and 7 above, a system generated
email shall be sent to the applicant as an acknowledgement. After t?é
approval by the CEQ PHTPB, an auto generated certificate of registration
Will be issued to the applicant on line within 7 working days. In the case of
Railure to issue the certificate of registration within the stipulated period of

time, the property shall be deemed to have been registered in the category
applied for. '

9. Compliance by the registered Farm Stay units:

i) The registered Farm Stay unit wil be required to maintain. the
standards as prescribed in Annexure - Il of the scheme at all times.
The Chief Executive Officer, PHTPB or any other officer authorized
by Govemnment can conduct a surprise inspection of the unit at any
time between 9,00 am to 5.00 pm without any prior notice.

ii) Any change in the facilities of the Farm stay unit will have to be
informed to the Chief Executive Officer within 30 days of such
change.

iii) The owner of the Registered Farm stay shall be responsible for
providing due assistance to the visitor for transport and medical help
in case of ahy medical emergency. In case of any loss sustained by
the guest/s or tourist/s due to the negligence of the farm stay owner
or his staff, hefthey will be compensated by the farm owners.

iv) The registered Farm stay owner shall ba responsible for strictly

adhering to the rules and regulations of the other departments/
agencies of the Government, as may be applicable. .



1552

10.Submisslon of the periodic reports by registered units.

a) The owners of the registered farm stay units shall submit a Cllfﬂr.f:”{:'
report about the number of guests served, on the prescrio
proforma (Annexure V) to CEQ, PHTPB through online system. |

b) The Owners of the registered farm stay units will file self-declaration

ided i iven
every 3 years on the facilities being provided in the Proforma giV
at Annexure - VI,

11.Cancellation of registration

a.

Any violation of the terms and conditions of the scheme may
attract cancellation of registration by CEO, PHTPB Eirfter giving an
opportunity of being heard to the owner of the registered unit.

. If at any stage, it is found that the information given by the

applicant online was incorrect, the registration ‘of the property
shall be cancelled without any notice and the applicant shall be
debarred from seeking fresh registration of any property in future.

. Failure on more than one occasion to submit the quarterly reports

within the prescribed time limit may result into cancellation of the
certificate of registration. -

. Any illegal activity carried out on the registered farm stay unit in

violation of the provisions of any law will result into cancellation of

the registration with immediate effect and it will alsg entail liability
for prosecution under the relevant law.

- Any deficiency pointed out by the Chief Executive Officer will have

to be removed within the time stipulated by the CEO. In case of
non-compliance of the same within the _stipulated time or 3

months whichever is lesser, the registration shall become liable
for cancellation without any further notice,
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f Complaints by customers will be investigated by the CEO, PHTPB

Oran authorized officer and if the allegations are found to be true,
the certificats of registration may become liable for cancellation.

8. The Farm stay Certificate will stand cancelled automatically on

change of ownership of the property. It shall be lncumbent'ump

the applicant to inform CEQ, PHTPR regarding any change in the
Ownership of the property,

12. Appeal against orders of CEQ/ PHTPB

Appeal against any orders of the Chief Executive Officer, PHTPB can be

filed to the Administrative Secretary, Department of Tourism,
Government of Punjab within 30 days of issue of such order, who will
Pass an appropriate order.after giving a reasonable opportunity of being

heard to the appellant. The orders thus passed on the appeal shall be
final,

13. Interpretation or Clarification

If any necessity arises for any interpretation or clarification for successful

' implementation of this scheme, the Administrative Secretary,
Department of Tourism, Govemment of Punjab shall be competent to
issue the same,

14. Supersession.

This scheme will supersede the Punjab Farm Tourism Scheme issued
vide notification no 10/111/2013-1TC/82828/1 dated 7% August, 2013.

However, the decisions taken under the Punjab Farm Tourism Scheme
shall be deemed to have been taken under this scheme.

Ditad, 1567 250  Sanjay Kumar, IAS
Chandigarh the Additional Chief Secretary to Govt. of Punjab
Department of Tourism & Cultural Affaire
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Endst. No. 10/111/2013-17¢/ 83) Dated : 98 ™July, 2021

\/ﬁ copy alongwith a spare copy is forwarded to the Controller,

Printing and Stationary, Punjab with the request that this notification may be

published In Punjab Gazette (Ordinary) and 50 coples mﬂ}r be sent to this
office for official use,

(Kanwal Preet Bra\tr]ai;_g
Special Secretary ~ 1"

Endst. No, 10111/2013-17¢/ Dated:  July, 2021

A copy is forwarded to all Additional Chief Secretaries, Financial
Commissioners, Principal  Secretaries and Admlnlstraﬂva Secretaries,

Government of Punjab for information and necessary action.

Qd -
(Kanwal Preet Brar)
Special Secretary

Dated ; July, 2021

A copy Is forwarded to the following for Information and necessary
action:-

Endst. No. 10/111/2013-1Tc/

1. Secretary/Chief Secretary to Government of India,

~ 2. Personal Assistant/Addltional Chief Secretary,

Tourism and Cultural
Affairs

3. Director, Tourism, Plot No, 3, Sector 38-A, Chandigarh
L. All Heads of the Department, Punjab

5. Executive Director, Punjab Herltage and Tourlsm Promotion Board
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oratlon, plot NO-

6. Managing Director, Punjab Tourlsm Davelopment CorP
3, Sector 38-A, Chandigarh.

s~

(Kanwal Preet Brar)
Speclal Sacretary
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Annexure-|

Application Form for Reglstration of Farm Stay

1)  Category of Farm Stay applied for:  Gold Sitieer

3_} Name of the Farm Stay;

Location address of the farm house
Total area of the Farm Stay: ' Al
Helpful directions to the farmhouse '

3)  Name, address and, educational qualification of the Farm stay owner

with background note (Annexure-1V)

a) Tel No.

b) Fax

¢) E-mail

d) Mobile No.

e) Website -
4) Distance of the Farm Stay from the nearest: -

Name Distance (km) | Contact no. of
: * | the facility

a) Airport

| b) Railway Station

¢c) City Centre

d) Main shopping centre

e) Bus Stand

f) District headquarter

g) Secondary Care Hospital
h) Tertiary Care Hospital
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S).

6)

Attraction

Means of transport to and from local railway station and bus stand.

__‘_—“_—l_.

Tourist attractions within one hour travel time from the farm:

Description

e
—
]

7)  Details of the Farm Stay. -

(a)Number of lettable rooms with

attached bathrooms and area of each
room

Number

Square feet

Number of Singles bedroom:(with
attached bathroom)

Number of double bedroom (with
attached bathroom)

Number of Suites, if any

Rooms with multiple beds

Total number of Beds

(b)Details of public area for the following
facilities :
(i) Lobby/ Lounge

(ii) Dining space
(iii) Parking facilities

Area in Sq, ft.
Area in Sq, ft.
Area in Sq. ft.

(¢)Additional facilities available, if any

(d)Details of fire fighting
equipments/hydrants efc,

Detall

Number

B)

Details of Farm/Rural Activities/Experiences offered to tourists:

a)

b)

c)

d)




[

Suggested items): Farm visit, visit to dairy farm, agricultural farm, poultry,
apiary floriculture, pisciculture ete: Visit to the local Panchayat, Visit to
MandirGurdwara spending time hearing about local customs and traditions
for.handlooms and handicraft

9) Self-certified documents to be attached:

8. Checklist of facliities duly filled (Annexure - I1).

b. Approved layout of the farm house duly specifying the rooms to be
offered to the guestsitourists. p

C. Signed Declaration (Annexure - IIl),

d. Additional relevant background information, if any (Annexure - IV)
Coloured photographs of the property and the rooms proposed to be

let out. (Photos must in colour, ¢lear and carry detailed captions to

explain about the images, At least 20 photographs must be

provided).

An affidavit that due assistance of medical help and transportation

facility shall be provided to the visitorftourist in case of any health

emergency., ;

. Photo Identity proof of the owner (Passport, Driving License, Voter

Card, Ration Card, Pan Card, Identity Card issued by Centre/State

Government/PSU in case of Government employee, Pensioner's
card, Freedom Fighter Card-any one of these),

h. Payment of fee online as prescribed in para 7 of the scheme.

10) Certified that | have carefully gone through the provisions of the

scheme for registration of farm stay and the regulatory conditions
prescribed therein. | undertake to abide by the same in letter and spirit.

Date:

Signatures of the Farm Stay Owner
Chandigarh:____
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::M’ stands for mandatory
D' stands for desirahle

Annexure-l|

Checklist for Registration of Farm stay /

W Silver | Gold | Certification
by the Unit
regarding the

Wmaintal facilities Yes/No
. dintained and well-| M M

€quipped house and guest

fooms with pucca flooring

and furniture, fittings etc. in

keeping with the traditional

life style, ,

Sufficient space for safe| ™ m

parking

Let-able rooms:; M M

Minimum one lettable room

and maximum nine

bedrooms (18 beds).

All rooms should be clean,

airy, pest free, without

dampness and having an

outside window  for

ventilation.

Minimum floor area in

sq. ft. for each room.

Plains 120 | 200

Hills. 100 | 120

Comfortable bed withgood| M M

quality. - and clean .linen

&bedding preferably Indian

style.

Attached private bathroom| M M &

with every room alongwith

toiletries.




Minimum size of each
bathroom in sq. ft.

30

40

WC toilet to have a seat and
lid, toilet paper.

24 hours running hot & cold :

water with proper sewerage
connection,

10.

Water saving taps/shower.,

1.

Well maintained smoke free,

clean, hygienic, odour free &|

pest free kitchen,

=0

12,

Dining area serving fresh
PunjabilContinental  and/or
traditional Indian food.

Good quality cutlery and|

crockery.

14.

18.

Air-conditioning & heating
arrangement depending on
climatic conditions with room

temperature between 20 to| .

25 degrees centigrade in the
offered room,

lron with iron board
onrequest.

16.

Internet connection.

17.

15 amp earthed power|

socket in the guest room,

18.

Telephone with extension
facility in the room.

19.

Wardrobe with at least 4
clothes hangers in each
room.

20.

Shelves or drawer space in
the guest rooms.

421,

Fitered/ mineral  water
availability for 24 hours.

22,

Good quality chairs, working
table and other necessary
furniture in the room

23,

Washing machines/dryers in
the house with arrangements
for laundry/dry cleaning
services,

1560
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A
Mini refrigerator In the room

A lounge  or seating
airangement in the lobby/
open area,

=0

Hea@ng and cooling to be
provided in enclosed
Common areas,

27.

Garbage disposal facilities as
per Municipal laws,

28.

Energy Saving Lighting (CFU

ED) in guest rooms and
common areas.

29,

Facility for acceptance of
cash/cheque/DD/any
electronic mode of payment.

Display of medical
emergency/police/women
helpline numbers.

=

=

31.

Left luggage facilities,

32,

Assistance with luggage, on
request. ' '

Safekeeping facilities in the
room.

Smoke/heat detectors in the
house,

Security Guard facilities.

Fire extinguisher/Fire
Fighting system.

37.

Maintenance of register
(physical or electronic format)
for guest check-in and check-
passport detalls in case of
foreign tourists and copy of a
photo identity card in case of
domestic tourist.

=z| o|=| O O O=
z| o= 9 = 9=

Signature of the owner
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Annexure-lll
Declaration
son/daughter/wife of Sh. owner of

the farm stay situated in (complete address)

| do hereby declare and affirm as under;

"l

8.

That the information and documents provided are correct and authentic.
That the property mentioned above is not under any dispute/litigation.
That the construction of the building in the famm stay is structurally safe.
That myself and my family is actually residing/ not ‘residing (please

strike out whichever is not applicable) in the property for which
registration is being sought.

. That | shall inform the CEO PHTPB within 7 da?s of any change in the

ownership of this property.

. That | understand that if at any time, | 'am found to have violated any

terms and conditions of the scheme, my registration is liable to be
cancelled without any prior notice.

. That | undertake to provide all possible medical and transportation

facility to the guests/tourists in case.of any medical emergency.
That no criminal case is pending against me.

Place: | Signature of the owner

Date:
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Annexure-V

Additional relevant background information

tion relating to your

Please give any additional relevant backgrnund informa
have hgtd

family, the property, surrounding area, relevant experlence you may s
eri
in the realm of Farm stay or hospitality, either as a provider or @ trave

India or Abroad.
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Annexure-V

Punjab Heritage & Tourlsm Promotion Board
Quarterly report on Tourism Statistics

Quarter Ending Yeal
1. Name of the Farm stay Unit
2. Address
3. Telephone No
4. Number of let-able
Rooms

Number of Beds
Name of the Contact Person .
Telephone Number |
Mobile Number
Email.ID
10.  Accommodation Capacity:

© % N e

Room Number of| _ Number of Beds
Type Rooms °
AIC |[Non-AIC | AIC |NonAC

Single
Double
Dormitory
Total

11.Number of room nights occupied during tha quarter, by:
a)  Foreign Tourists
b)  Domestic Tourists
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12.Details of foreign tourists checked-In during the month:

—

St.No. | State of  [Number Number |Numberof |Purposa
Residence | ©f of tourists | room-nights | of visit
- |tourists |stayed | spent
checked-
in
L
13.Detalls of domestic tourists checked in during the month:
Sr.No. | State of Number | Number | Number of Purpose
of tourists | of room-nights | of visit
FERbicanGs checked- |tourists |spent
in stayed

14.Adventurous activities, if any:

(Signature)



Annexure-V|

Self
-declaration after ove J years by the Registered Farm Stay Owner

::M: stands for mandatory
D' stands for desirable

[ anessy
J'ﬁ? B Sliver | Gold | Certification
: : ~ |by-"-the Unit
r regarding the
1. [Well manta . | facilities Yes/No
. ned and well-| M M
?::'Ppﬁd house and guest :
ms wi :
and fum‘;::?e p:';l:;? ﬂw"rfg'
' gs ete. in
keeping with the traditional
life style.
2. | Sufficient space for safe| M m
parking 1
3. |Let-able rooms: M M ~
Minimum one lettable room
and maximum nine |
bedrooms (18 beds). |
All rooms should be clean,
airy, pest free, without
dampness and having an
outside window for
ventilation.
4. | Minimum floor area in
sq. ft. for each room.
_|Plains « 120 | 200
Hills. 100:| 120 2
5. | Comfortable bed with good| M M
quality and clean linen
&bedding preferably Indian
style.
8. |Attached private bathroom| M M
' with every room alongwith
toiletries.
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Minimum size of each
 bathroom in s, f.

30

WC tollet to have a seat and
lid, toilet paper.

24 hours running hot & cold

water with proper sewerage
connection.

Water saving taps/shower.

Well maintained smoke free,
clean, hygienic, odour free &
pest free kitchen.

=0

2.

Dining area serving fresh
Punjabi/Continental  andfor
traditional Indian food.

13.

Good quality cutlery and
crockery. :

4.

Air-conditioning & heating
arrangement depending on
climatic conditions with room
temperature between 20 to
25 degrees czntigrade in the
offered room.

15.

lron with iron board
onrequest.

16.

Internet connection.

17.

15 amp earthed power
socket in the guest room.

18.

Telephone with extension
facility in the room.

19.

Wardrobe with at least 4
clothes hangers in each
room.

20.

Shelves or Hmwer épann in
the guest rooms.

21,

Filtered/  mineral  water
availability for 24 hours.

Good quality chairs, working
table end other necessary
furniture In the room

23.

Washing machines/dryers in
the house with arrangements
for laundry/dry cleaning

services.




24,

Mini refrigerator in the room

25,

A lounge or seating
arrangement In the lobby/
open area.

26,

Heating and cooling to be
provided In enclosed
Common areas.

27.

Garbage disposal facilities as
er Municipal laws.

28.

Energy Saving Lighting (CFL/

LED) in guest rooms and
common areas.

Facility for acceptance of
cash/cheque/DD/any
electronic mode of payment.

30.

Display of medical
emergency/police/women
helpline numbers.

31.

Left luggage facilities.

32.

Assistance with luggage, on
request.

33.

Safekeeping facilities in the
room

34,

Smnliefheat detectors in the |

house,

35.

Security Guard facilities.

36.

Fire extinguisher/Fire
Fighting system.

37.

Maintenance of register|:

(physical or electronic format)
for guest check-in and check-
out records including
passport details in case of
foreign tourists and copy of a

phott identity.card in case of |

domestic tourist.

= o= 0O O gO=

= o= 9 = o=

Signature of the owner
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Annexure-A

Mechanism/ Guldelines for Control of Pollution and Enforcement of Environment
Norms at Individual Establishments and the Area | Cluster of Restaurants / Hotels/
Moteis/ Banquets etc.

1.  Water Pollution
1.1 Efffuent Treatment Plant

# The establishment shall provide effluent/sewage treatment plants (ETPs/STPs) for the
treatment of entire waste water generated from kitchen, laundry and domestic sewage,
subject to following:

() The establishments having thelr outlets connected with city sewage system having terminal
STP(s) and having due written permission from the concerned local body and competent
authority shall provide the necessary treatment arrangements as prescribed by MoEF&CC
vide notification no. GSR/794(E) dated 04.11,2009 and PPCB office order no. SEE(HQ-
1)!F.244ﬁu1 1/271 dated 10.10.2011.

(if) The establishments which are not connected to dty STPs, shall provide captive ETPs/STPS
for treatment of effluent generated from their premises and make necessary arrangements
for the reuse of treated effluents including disposal onto land for plantation.

(iii) The standalone/ seasonal Marriage Palaces shall continue to follow the policy already
circulated by Board vide no. SEE(HQ-2)/2016/26654-64 dated 12.05.2016 and shall provide
atleast a grit removal arrangement with ofl & grease trap followed by septic tank of having
adequate design to treat the effiuent received.

(iv) The bigger establishments / stared hotels with hosting capacity more than 500

persons/quests or the establishments under red category (having rooms 100 and above or
having over all waste water generation @ 100 KLD and more) or the establishments having
in house laundry section and the establishments covered under schedule appended to EIA

notification, 2006 shall provide adequate and appropriate captive ETP irrespective of their
connectivity with the city STPs.
b)  EP Rules specify effluent discharge norms for (A) Eateries/ restaurants along roadside having
minimum seating capacity of 36 numbers & (B) Hotels. Details of same are as given below:
(i) Eateries/ restaurants along roadside having minimum seating capacity of 36 numbers.
A restaurant with minimum seating capacity of 36 shall install ETP and treated effluent water
from ETP installed should meet existing Environmental Standard notified by the MoEF&CC
wide GSR 794(E) dated 04.11.2009 and reproduced as under. The standard may be made

stringent by concerned SPCB/PCC.
Parameters Effluent Standards(Limiting concentration in mg/| except pH)

Inland surface water On land for irrigation
pH 5.5-9,0 5.5-9.0
BOD3days, 27°C | 100 100
Total Suspended | 100 100
Solids
0il & Grease 10 10




(i)  Effiuent discharge norms for hotels

c)

d)

 Hotel Type  Parameters Effluent standards [I.Imi':ing
| mﬂEthﬂqﬂ In l'l_'lﬂ_."l [elcept F'H}
Inland  surface|On  land for
. P S water | Irrigation
Esdrm with at least 20 | pH 5500 5.5:9.0
rooms —t
BOD 3y, 3¢ l30 100
L - R . —
Oll & Grease 0 i1 =
- . Phosphéte R - P,
E:dtel with less than 20 | pH 5.59.0 5.59.0
rooms of 2 |BoD g 1 = o0
banquet hall with| T | '_l_ﬂ_ﬂ_ e
minimum fioor area of | TSS 100 100
100 m2 or a restaurant | w0
with minimum seating S ke
capadity of 36 Nos. [ [

The establishments shall maximize the reuse of treated sewage In toflet flushing, flor
washing, gardening and o*ther non-potable purposes, wherever possible,

The establishments shall provide water meters at source(s) of water supply record the daily
consumiption of water as well as at the inlet and outlet of ETP / STPs. Bigger establishments/
banquets / stared hotels with hosting capacity more than 500 persons / guests shall provide
electromagnetic flow meter at the inlet and outlet of effluent treatment plant to record
actual flows on a dally basis.
The establishments shall install separate energy meters to record the daily energy
consumption of the effluent treatment plant on dally basis prior to completion of the project.
The treated water has to be discharged as per conditions specified by the PPCB.

The establishments shall carry out self monitoring of the effluent being discharged regularly
and shall submit quarterly report to the PPCB. The quality of treated sewage and trade
effiuent shall beammwmﬁmﬁmmmﬁaspermmmwﬁequenw prescribed by
PPCE/CPCB. The PPCB officers shall carry out surprise cross-checks to ensure that the
effluent being discharged by the establishment ? 3
Provisions/arrangements for utilizing treated wastewater for gardening and non-potable uses
need to be done in case of all such units (smaller & bigger).

The local authorities shall ensure to make necessary arrangements for collection, treatment
and reuse of waste water generated from those pstablishments, which falls under thelr
jurisdiction. In case of city sewage treatment plants, the concerned lacal body/ municipal
authority In assoclation with Department of Sall Conservation shall prepare and implement
reated water reutilization scheme for varlous purposes such as horticultural / gardening /

non potable purposes.
(Responsible authority for :mplementation: PPCB/Deptt. of Local Govt.)

T

O
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1.2 Groundwater axtraction

a)

b)

1.3
a)

b)

c)

21

a)

b)

d)

22

3)

The estabishments shall btaln necessary permission from Punjab Water Reguiaton 2nc
Development Authorlty (PWRDA)/ Central Groundwater Authority (CGWA) for extraction of
groundwater, '

PPCB shall grant NOC/ consent to such establishments with condition to obtain necessary
clearance for abstraction of groundwater from concerned authorities. PPCB Is at lF_hElt}" to
take action against the defaulting units which falled to obtain the necessary permission from
the concemed Department.

Groundwater extraction pits/points should have required meters for recording flow/quantity
of water extraction and the same shall be within the fimit/quantity approved by the
concerned Authority,

(Responsible authority for Implementation: PWRDA/CGWA)
Water conservation measures

ﬂ'ﬂmbmmemmmmuememdtmtedmwmmmﬂm
purpose/gardening, etc.

Al the establishments shall furnish quarterly reparts to the PPCB showing quantity of water
consumption (month-wise) and quality of treated water.

Rain water harvesting systems shall be installed by al ertablishments in consultation with
the PWRDA/CGWA. Bigger hotels/halls need to make arrangements for bath roof-top and
ground-based harvesting of rain water, In case roof-top harvesting s not possible/viable, the
smaller halls/venues having hosting capacity of less than 500 persons/guests shall then go
for ground-based/artificial storage systems, storage tanks and other similar arangements.
Along with biager hotels, all the establishments shall need to use efficient fixtures such as
low flow shower heads, bath, sink faucet aerators, low figw toilets.

(Responsible authority for implementation: PWRDAJCGWA)

Air Pollution
Gensets and fuel

The establishments shall use approved fuel such as LPG, PNG, Charcoal for tandoor, boller,
etc. with preference to cleaner fuels.

The establishments shall properly channelize the fugitive emissions including emissions from
cooking & kitchen operations by providing proper ducting / hood arrangement and proper
axhaust system and emissions.

Only Gensets having necessary Type &pprmifnrmlﬁuns.'mmd from the concemed

ageﬂdsmhehstalledatmprmm
nts shall pmﬂdusudtfnrﬂ!mhsiwhmﬂmgmmmaswellas

%ﬁm:m for Gensets as per the specified norms

Energy Conservation Measures '

Application of solar energy In varicus areas such as lllumination, water heating shall be
promoted. N

(s




b)

Use of inverters instead of Diesel Generatar Sets shall be encouraged.
Use of LED bulbs shall be adopted.

(Responsible authority for implementation: PPCB)

Consent to establish and Consent to operate

The establishments shall obtaln Consent to Establish (NOC) before commencement of mt:}
construction activities and Consent to Operate (CTO) before starting operation of the Unit

(individual establishments and the area/ cluster of restaurants/ hotels/ motels/ banquets
€IC.) under the Water (Prevention and Control of Pollution) Act, 1974 and Alr (Prevention
and Control of Pollution) Act, 1981,

The defaulting units shall be liable for paying environmental compensation for damaging the
environment considering their operations despite being non-compliant.

The PPCB shall workout and assess the amount of environmental compensation in-line with

the mechanism for charging environmental compensation as evolved by the CPCB/ State
Govt. from time to time.

(Responsible authority for implementation: PPCB)

Solid Waste Management

The establishments shall properly handle, manage and dispose the solid waste generated

and comply with the provisions of the Solid Waste Management Rules, 2016.

As per clause 3 (8) of the Solid Waste Management Rules, 2016, marriage halls generating

waste of more than 100 kg/day fall under the category of ‘Bulk Waste Generator’ and

should ensure compliance with the provisions of the Rules, and In spedific the following:
4(1)(d) Store horticuture waste and garden waste generated from such premises
separately in within the own premises and

4(2) No waste generator shall throw, bum or burry the solid waste generated by him, on
streets, open public spaces outside his premises or In the drain or water bodies.

4(8) All hotels and restaurants shall, within one year from the date of notification of these
rules and in partnership with the local body ensure segregation of waste at sources as
prescribed in these rules, facilitate collection of segregated waste in separate streams,
handover recyclable material to either the authorized waste pickers or the authorized
recyclers. The blo-degradable waste shall be processed, treated and disposed off through
composting or bio-methanation within the premises as far as possiole. The residuis waste
shall be given to the waste collectors or agency as directed by the Local body.

The establishments shall ensure that food waste shall be kept in segregated form at source

and shall be treated/ processed in organic waste convertor or through any other scientific
way allowed under the SWM Rules, 2016 and the treated compost / by product shall be used

as manure or for other useful purposes.

The establishments shall ensure that the hazardous waste (used ofl, used batteries)
generated In the premises are collected property and disposed only to authorized recyclers
registered with MoEF&CC/CPCB and valid operating license of PPCB. /

(s
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¢ The establishments shail ensure that there Is no usage of single use plastic-thermocal

disposable Items such as water bottlesiwater pouches/water cups/cups, plates, glasses,
forks, SPOONS, straw etc. and single use decorating materlals made of plastic-thermocol of

, any other non-blodegradable materlal on Its premises. -
/1 The concemed local authorites shall make necessary arrangement for collection 2
/ processing of waste from these units In accordance with provisions of SWM Rules.
g) The BWG will be responsible to make necessary arrangements for segregation of waste at

source, segregated collection 8 transportation, specific processing and safe disposal of
waste from these units in accordance with provisions of SWM Rules.

ling
%) The guidelines of the concemed departments / Department of Local Got. for the hand
and management of solid waste shall also remain applicable as Issued from time to time.

(Responsibie authority for implementation: Deptt. of Local Govt/ PPCE)

5. Noise Pollution
2)  The establishments shall obtaln permission from designated authorities as
Noise Pollution (Regulation & Control) Rules, 2000,

b)  The establishments shall comply with provision of Noise Rules specifically Rule 5 and Rule &
of the Noise Rules.

¢ msa.ummammmmmnmmmmmuumm.nuluu:hpeakmand
bands should be permitted beyond 10 PM,

d) D.G. sets shall comply with the provisions of Noisé Pollution control limits.

e) UﬁeufmgmmmkﬂsmbepxnﬂueduptoiumﬂpeerHeSupremecm
Guidelines. )

f)  The guidelines mmmumnﬁdnmwm:emmammwmmw
for abatement and control of noise poliution shall also remain applicable.

{Responsible authority for implementation: Transport Deptt., PPCE & Police Authorities)
6. Infrastructure issues & Other Requirements

6.1 Infrastructure requirement

The establishments come up In a cluster leading to severe stress on basic infrastructure
induding traffic management, parking as well 2s pose a fire hazard etc. Accordingly the
following to be complied with:

per provisions of

(i) Parking fadlities
',.---”‘”““E infrastructure arrangements may be made w.r.t parking in the area by Local
Authorities, The parking capacity to be In line with the hosting capacity of such units

« In areas where public parking is not commonly possible, banqueting area may be restricted
and provision for parking to be made within the units’ premises. Alternatively, the units may
outsource parking to authorized parking lots subject to satisfaction of traffic authorities.
Valet parking facllities may be provider In such areas. W/_

(s



Minimum parki -
paning noms as notified by Department of Housing and Urban Development

through notification
amended from time t;?mfﬂﬁﬂl!-lﬂrigﬂ /4610 dated 11,08.2017 shall be applicable, as

(Responsible authority”
Department nng;I E@T}'mﬂkmenﬁum; Department of Housing & Urban Development /

(ii) Traffic movement

(i)

(iv)

The local authorities shall ¢nsure adequate space for movement of vehicles.

The use of horse drawn carriages during Barat Processions shall not be allowed in areas not

having adequate space :
of the Right of Wa',r{ﬂgl,l:?{ movement of vehicles to avoid the traffic craws due to narrowing

The use of DG sets kept on trucks/trolies during the Barat Processions also causes air and
noise pollution, apart from creating traffic congestion; hence, the use of DG sets during such
processions needs to be prohibited in not having adequate space for movement of vehicles.

The establishments shall obtain prior permission for such processions from local authorities.

Min. approach road noms as notified by Department of Housing and Urban Development
through notification no, $2/8/2012-5Hgll /4610 dated 11.08.2017 shall be applicable, 25
amended from time to time.

(Responsible authority for implementation: Department of Housing & Urban Develo
Department of Local Gowt.)

Fire safety

The establishments shall make adequate arrangements for fire safely 2
certificate from the respectha State Govemment agendes.

The establishments shall take permission from the local authorities for the hosting capacity of
such units; which is to be commensurate with the facilties provided within the unit as well as
the common Infrastructure facilities' of the area, Local Authorities to ensure adequacy of
infrastructure facilities. for existing units before granting necessary permissions. In case It Is
not possible to provide these faclities required for existing units, such units may be shifted out
nfutarea.ﬁﬁhamwib:mwumutnbemﬁdmdbaﬁedmmeadequaw of these
facilities.

(Responsible authority for implementation: Department of Housing & Urban Development /

Depaﬂﬂﬂﬂtﬂw Govt.) ! y

Buliding Plan

The establishments shall approve their building plans from concemed authorities, Local
Authorities shall ensure that these units are operating in compliance with approved building
plans and without any parking & traffic Issues.

(Responsible authority for implementation: Department of Housing & Urban Development /
Department of Local Govt.) )

pment /

nd obtain fire safety

(v) Green Belt

Bigger units/star hotels shall develop green beit on Its premises and shall furnish the green
belt development plan while applying for consent to operate. M./”ﬁ

(0
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extert. ; ;MWIH
lssued by the Department of Housing and ST e
mu.?*?-’:ﬂ“ ) e marking facites, trafic movement,

building plans and green beft shiall also remain operative. /
{WMMim:wdmlmw
Department of Local Gowt) gl
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REGISTERED
Mo
The Hermilage Farm A Unit of Orchid Space Design LLP”
Vil Karoran, Telall Khatar, Karoran-Baddi Road,
Dinti. SAS Magar

Subject: Corrigendum regarding consent to operate granted ufs 25/26 of Ihli w:t:;
(Prevention & Control of Pollution) Act, 1874 and ufs 21 of the Alr (Pravention 3
Control of Pollution) Act, 1981

Reference:  Board's letter no. 1984-45 (Water) and no. 1946-47 (Air) and project proponent

request letter dated 11/7/2024

This is with.reference to the consent 1o operste granted ufs 25/26 of the Water
[Prevention & Control of Pollution) Act, 1974 vide no. CTOW/Fresh/SAS/2024/25650868 dated
8/7/2024 and the Air [Prevention and Control of Pollution) Act, 1981 vide no. CTOA/Fresh/SAS/2024/
25690845 dated 8/7/2024, valid upto 30/9/2025, subject to the certain/ special conditions mentioned
therein,

In the above mentioned centificates, condition no. 1 1.e. "The project proponent shall
not carmy out any commercial activity as per assurance given by it through undertaking under amy
circumstances” stands removed in the bath the certificates. Further condition imposed at Sr. no. 10 may
be substituted that (10} The project proponent shall nat conduct any late night function on the farm
land withoul the priar permission of the District Administration.

All other contents shall remain unchanged. This letter shall remain appended with the
original consent vide mo. CTOW/Fresh/SAS/2004/25690868 dated B/7/2024 under the Water
(Prevention and Control of Pollution) Act, 1974 and vide no. CTOA/Fresh/SAS/2024/25690845 dated
B/7/2024 under the Air (Prevention and Control of Pollution) Act, 1981 issued to the industry
respectively,

This issues with the approval of the Competent Authority of the Board,

& for & on behalf of the
Punjpb Pollution Control Board

Endst. no. 2-100... Dated '?-_%Q_Pq'

A copy of the above Is lorwarded o the Environmental Engineer, Punjab Poliyton
Control Board, Reglonal Office, SAS Nagar for information and further necessary action.

Enviranmenthl
lor & on behall af th
Purgab Pollution Contral Board
E-Noting - 26247993

s

-



‘F‘Em-i PUNJAB POLLUTION CONTROL BOARD I..iFE
Zonal Office-1, Vatavaran Mhawan, Nabha Rand, Patials - 147001 bt

“ -' Webalit:- wawppeh,gos.In

_Office Dispateh No :

Industry Registeation ID: 022545642689 Application No: 25490845

Replstered/Speed Post Dhate:

Ta,
" Saurabh Gupra

House No 816, Seetor 2 Panchhula, Ha
Panchkuls, Haryana-134109 Ty

Subject: Grant of 'Consent to C?urlt:' s 21 of Air
of p

, 19
3 sn ariting vut oF g hh {(Frevention & Control of Pollution) Act, 198] for discharge of

Hvith reference to your application for oblaining !Gonsent to Operate’ u/s 21 of Air (Prevention & Cantrol of
ot tion) Act, 1981, you are hercby, authorized 16 operate st st act fo discharge of the emission(s) arising
Ut o your premises subject 1o the Terms and Conditions as mentioned in this Certificate.

1. Farticulars of Consent to Operate under Wlﬁd ’j iﬁﬂuﬁ

Consent to Operate Certificate No- ™ CTOAF e hiSAS 2024725690845
| Date of issoe : --——-—_—mﬂﬂwuf_ﬁ e |
Date of expiry : 30092075
Certificate Tvpe : Fraghe™""“=m, !
2. Particulars of the Industry
R ah il
Name & Designation of the Applicant . | |3 ]
Address of Industrial premises S | 168 Hermirage Farm 4 Unit Of Orchid Space Design Lip,
Village Karoran, Tehsil Kharar, Karoran Badds Road, l
District Sax Nagrr,
Kharar,Sas Nagar-160103
| Capital Investment of the Industry 206,01 lakhs
\Category of Industry Orange
Type of Industry 2099-Miscellaneous (Orange) 1
Scale of the Industry Smiall -
Office Dinirict A Sas Nagar
Consent Fee Detalls Water Consent Foo - Rs. 33600/~ vide UTR 1o,
33544256041 DC duted 5972023, Ba, 26400/ vice B, no.
177319773 dated 18/5/2024 and Rs. 66700V~ vide R, no,
460075436 dated 3/5/2024
Air Consent Fes - Rs. 25700/~ vida UTR no,
3354420301 1DC daved 5492023, Re. 67700/- vide B. no,
150822425 dated 3/5/2024 and R, 28500/ vide B no,
475463347 dated 18/5/2024

"Thiz is camater penerated docimient fram CCMY Sy PPCEY
The Hermisape Farm A Unit CGf Orchid Space Design Lip, Fillage Keroran, Teheil Kharur, Knroran Soddi Road, District Sar Nagar, Kharar, Sar Nagar, 85703
Pogel

1

_f,-jf}._?-'.] ‘s"'\f* .__ij?
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(Raw Materials (Name with Quantity per day) | Nat Appiiteable being a Farm House a
Products (Name with Quantity per day) Fuarm House () | na. ‘_‘
By-products, if any, (Name with Quantity per day) e Tlee - -
 Details of the machinery and 1 prrocess As per detaily mentioned in the Application no. 25690445 |
Quantity of fuel required (in TPD) and capacity of Two o, DG Seix 125 KVA and 25 KVA - Fue!
bollers/ Furnace/Thermo heater efc. pRety ar HE"E @ 12 Lttrq;;"dny Iu? 3 Litre/day
h’P‘l‘ of Alr Pallution Control Devices to be Installed Thwa mo, DG Sets of Capactty 125 KVA and 25 KVA -
Equipped with canapies
Stack height provided with each boiler/thermo Two no. DG Sets of Capacity 125 KVA and 25 KVA - W
heater/Furnace et Adequate stack height of 3 m above roof level each
Sources of emissions and type of pollutants m :Sﬁf; Sety of Capacity 125 KVA and 25 KVA - 50,
Standards fo be acheived under Alr(Prevention & Emissions Standards as Prescribed by the PPCR/ CPCB
_Control of Pollution) Act, 1981 and .HnET'd-CE from time to time i |
B s =
-"hl—-—mln-.n....n_-—_u;:_-_-.,h_ CD
_PUNJAE_ —
DRI
(Rajeev Gupta)
| onmental Engineer
L For & on behalf
ey -J- e 1 q
Endst. No.: Dated:
A copy of the above is forwarded 1o the following for information and necessary action please: _
1) Environmental Engincer, Punjab Pollution Control Board, Regional Office, SAS Nagar .
-_— 3 ———
e
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TERMS AND CONDITIONS

GENERAL CONDITIONS

This consent s not valid for getting power load from the Punjab State Power Corporation Ltd. or for getting
loan from the financinl institutions,

The industry shall apply for renewal /extension of consent at least two months before expiry of the consent.

The industry shall not violate any of the norms prescribed under the Air (Prevention & Control of Pollution)
Act, 1981, failing which, the consent shall be cancelled / revoked.

The achicvement of adequacy and efficiency of the air pollution control devices installed shall be the entif 7y
responsibility of the industry
The authorized fuel being used shall not be changed without the prior written permission of the Board.

The industry shall not discharge any nagmu emissions. All gases shall be emitted through » stack of
suitable height, as per the norms fixed by the Board from time to time,

The industry shall provide port-holes, platforms and/or other necessary facilities as may be required for
collecting samples of emissions from any chimney, flue or duct or any other outlets.

Specifications of the port-holes shall be a5 under:-

] The sampling ports shall be provided atleast 8 times chimney diameter downsiream and 2 times
mltrmn from the flow disturbance. For & rectangular cross section the aquivalent diameter (De
I be calculated from the folloWing equitin to determine upstream, downstream distance:-

De=2 LW/ [L+W)
Where L= m-inmhrw-\ﬁdlh 1IN M —————

e e ot ety bt M
Tne industry shall put display n!ng tal the prescribed format at the main

coirance gate, N— e

The mdustry shall disthargesall
standards laid down by the Board.. . =

hEs specified in the following

[ﬂﬂhﬂ:htlgh!hr s = I S Pe—
SNO. |Boiler with Stcam Generating | Stack heights 2
Capacitiinesens FEEES atieey  bwminad
p TP I — = s
I |LessthanZtonfir |~ |9 melersor2.5 times the height of neighboring building
kit ich evet is more
2. | More than 2 tonesto'S ton/hri ) | 2meters o
3. | More than 5 tonfir, ?&‘Jﬁ-’mﬁﬁfi i E'Eftﬁ'c_lﬁ..
4. |More than 10 ton/hr. to 15 ton/hr - | 18 meters
5, More than 15 tonfhr. to 20 ton/hr | 2] meters
6. Mare than 20 ton/kr. to 25 tomhr. | 24 meters
7. More than 25 tonir. to 30 tonfhr. 17 melers 3
B | Morethan 30 tonfr. 30 meters or using the formula
H=14Qgdor
H =74 (Qp)0.24
Where Qg = Quantity of 02 in Kg/hr.
Qp = Quantity of purticulate matter in Ton/day.

Note : Minimum Stack helght in all cases shall be 9.0 mir. or as ealculnted from relevant formula
whichever Is more.

(il} For industrial furnaces and kilns, the criteria for selection of stack height would be based on fuel
wsed for the corresponding steam generation,

(iii) Stack height for diesel generating sets:

*Thir &r camypmier pemenaied documeat fram GCAMS by PPCE*
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Capacity of diesel penernting scl Helght of the Stack

[-50 KVA Height of the building 1.5 mt

S0-100 KVA A= +2,0 mt,

100-150 KVA b e #2.5 mL

150-200 KV A o= +3.0mt.

200250 KVA ekie +3.5mt.

250:300 KVA wdlo- _+ 3rﬂ -

For higher KVA rating stack helght 11 (in meter) shall be worked out according to the formula:
H=hH1.2 (KVA)LS

where b = height of the building in meters where the generator set is installcd.

The pollution control devices shall be interiocked with the manufacturing process of the industry to ensure
its regular operation. !
The existing pollution control equipment shall be aliered or replaced in accordance with the directions of the

Board, and no pollution control equipment or chimney shall be altered or a3 the case may de erected or re- |
erectod except with the prior approval of the Board,

The industry will provide canopy and adequate stack with the D.G sets so as to comply with the provision of

notification No GSR-371 Epg'aled 17-5-2002(amended from time to time) issued by MOEF under
Environment (Protection) Act, 1986, = iiaass,

The Govt. of Punjab, Depariment of Science, Technology & Environment vide its notification no.4/46/92.
ﬁ'{‘ﬂﬁ!ﬂ dt, 20/12/1993 has put prohibition on the use of rice husk as fuel after 1.4.1995 except the
aliowing:- .

i;%In the form of briquettes g-;_:. 'ﬂg i sk I'l’t ihed combustion.So the industry shall
make the necessary I.rl‘allgﬂ%nt ply withithe above notification.ij's

The industry shall submit-balance sheet-of every financial year to the"concemed Regional Office by 30th
June of every year :

That the industry shall submit a yearly certificate to the effe;_!_,n‘.u;y:p addition { up-gradation/ modification/
modernization has bmniudh{%dmﬁg peeyious year otherwise the jgdustry shall apply for the varied
consent, — = =

. — Ty
a) The industry shall ensureithatiat any 1i sion do not exceed the prescribed emissions
standards laid dowr Suchitype of industry femissions.
it kT sy

b) The industry's - from esch stack shall conform to the following
emission m:&;‘% in ﬁxctpftr = Industrial Boilers,

Steam Generating M@F&Lm%fﬁmﬁt m;:.m-ﬁ: 4

capacity 4. a1 4

Area wpto 5 Km from Other than '.‘!'-ﬂfﬂ&'.l. )

ther than the fm:pﬁﬂjr

af f amd Clags-IT town

Leexs thn 2 tan/hr. BOO me/NM3 1200 mg/NM3

2 ton to 10 ton/hr. 500 mg/NM3 1000 mg/NM3

Above 10 tan to 15 tonTir 350 mg/WM3 500 mg/NM3

Abeve 15 tan'hr 150 mg/NM3 150 mg/NM3

—" Al emissions normalized to 12% carbon dioxide,

17,

18.

The industry shall ensure that the Hazardous Wastes generated from the premises are handled as per the
provisions of theHazardous Waste (Management, Handling and Transboundary Movement) Ru'es, 2008,
without any adverse effect on the environment, in iny manner,

The air pollution control equipments shall be kept at all time in gooa running condition and;

“Thiz iz computer generated docunrent from OCMMY by PPCE”

The Hermitape Farm A Uit G Orehid Space Design Lip Fillage Xararan, ekl Kharar, Kororan Boddi Read, Disirler S1z Nugar Kharar,Sas Nagar 160107

Pagel

82




1583

28,

ki)

ek

12

33

13,
36.

AT fuheres of cpmen] By

(in Fhe ermieeions of sy i pollutant into the stmosphere in excess of the standards Iy down by the
Ronrd accurring m heing aporehended tn occnr }hw fo accident or otheér unforeseen nel of even
Shall be intimated through fis to The comeemed Regional OTice as well a4 10 the Director of
Factoriee, Pominh, (handigarh st required wnder mle 10 of the Punjab Sate Board for ihe
Prevention and Control of Ait Pollunion Rules, 1981

The industry shail plant minismim of three suitsble varfetios of trees at the density of oot la9q than | 060 treeq
et hectare afl along the houmdary of the industrial premises,

;'hrl mlt:!:rn shall ubmit & 6ite emengency plan approved by the Chief Inspector of Factarizs, Punjab 1
Priienble
o

The industry shall comply with the conditions imiposed by the SEIAA/MOEF in the Enviconmental
vlrarence granted to it as required under EIA notification dated 14/9/06, if applicable,

The industry ehwll make necessary arrangements for the monitoring of stack emissions and shall get its
Fmitmons snalvzed from Iab approved / authorized by the Board:-

(1) Omce in Year for Small Scale Industries.

(1 Twicethrice/four time ina Year for Large/Medium Scale Industries.
The industry shall maintain the “llowing record to the satisfaction of the Board :-

*" Log boolks for running of air poltution contral devices o pumps/motors used for it

i Register showing the result of various tests conducted by the industry for monitoring of stack

emissions and ambicnt air,

(i) Register showing the stock of absorbents-and-otherchemicals to be used for scrubbers,

The industry will install the :ﬁ 1&%&: pollution coatrel devices and shall maintain
record with respect to operativa of airpollution Gontral deviceso s f6 the satisfy the Board regarding the

ruzular operation of air pollution control device and monthly reading / record may be sent to the Board by
the fifth of the following month.

The industry shall provide online moniloring system as applicable, for in stack emission and shall maintain
the record of the same for inspection of the Hoard Officers, =

The Baard reserves the right to revoke the consent granted to the indusiry al any fime, in case the industry is
found violating the provisions of Air (Prevention & Céntrol of Pollution) Act-1981 as amended from fme

1o time. -~

The industry shall compl itions dire Fﬁgiuuedindu::nmabylha
Board under the provisig ' & Cos ‘Pollution) Act, 1921,

Mothing i this consent shall be ¢ ither p I%an institution of any legal action nor relieve the
spplicant from any responsibilities, iz FE‘J o mﬁ applicant is or may be subjected to
under this or any other Act, g 5 - L >

Any emendmentsirevisions made by the B OBF in the emission/stack height standards shall be

epplicable 1o the industry from the date of such amendments/revisions.

The industry shall dispose off its solid waste generated by the buming of fuel in an Environmentally Sound
Manner within the premises/outside as approved by the Board, 1o avoid public nuisance and air pollution
problem 1o the area:

The industry shall ensure that no air pollutien problem or public nuisance is created in the area dus 1o e
discharge of emissions from the industry

The indusiry shall provide adet uste arrangement for dghting the accidental leakage/discharge of any air
pollueni/gas! quui& from the vessels, mechanical equipment's ete, which gse likely (o cause environmental
pullutica,

The mdostry shell not chenge or alter the manuflctunpg processies) and fuel so0 a5 to change the
quelity/guentity of emissions generated without the prior permission of the Hoard.

The industry shall enrmark & land within their premises for disposal of boiler ash in an environmentally
sound manner, and / or the industry shall make necessary amangements for rmpu dispozal of fuel ashina
scicnlific munner pnd shall mainiun proper record s the same, f applicable

The industry shall obtain und submit Insurence cover under the Public Linkility Insurance Act, 199,

The indusiry shall provide proper and adequate air pollution conirol srrangements for conirol enussion from
its fuel handling area, if applicable.

Diis i compuler gengrated document from OCMMS by PPCRY
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37 The industry shall comply with the code of practice us notified by the Go ent/Board for the
indusiries where the siting guidelines | Code of Practiee have been notified. i

38, The industry shall ot cause any nuisance/iraffic hazard in vicinity of the arca

3% The ndustry shall ensure th |
ot the noise & air emission from D.G. sets do not exceed the standarg
prc:gc[‘ihcﬂ.rl{lr D.G, sels By the Ministry of Environment & Forests, New Delhi, -

0. The industry shall ensure that there will not be significant visible dust emissions beyond the property line

4L The industry shall provide adequate and i i ! in emi
i . propriate air pollution control devices to contain emissions f;
handling, fansportation snd processing of raw muoterial & produet of the industry. =

42, The Industry sholl ensure that its praduction does not exceer the capacity mentioned in the
and ehall not camy out any expansion without the prior permission / NOC of the Board, o

.

PUNJAB _

e
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I* The progoct proponent chall st carry ot AnY commercinl Actiity As pler asiumnce given hy it through
undertaking undet aRy CitcrmEtanees
in ohiain
from pollution angle and the project proponert has
it !:r]udin; the Forest rtment and GMADA under
fusture ariees with regard o awnership of the land for the constnection
ed by the Roard will not he o deciding facior

¢ month and shall submit repart tn

I) The coneent 1o apernte ie heing only granted
relevan permitessn fom the concerned

the relevant leae I any dismate in
reised Thereon, then the consent 10 operate grant

1) The privieet proponent chall vide mechanical composter within on
Mot Modlotion Contrn] Boa

no usages of single use plastic thermocol disposabl
farks, spoons, straw ctc. and single use

£ The proeet proponenit ehall ensure that there are
adegradable material in the premises

iteems such as water hotiles water pouches’ waler cups, plates, lork
decomting meterial made of plastic-thermocol or any other non- bl

£) The prosect propenent shall y handle and manage the soli
Mimicinal Solid Waste Rules EEIUE::II eneure that the salid waste is
euvironmentally sound manner

d wastages as per the provisions of the
and disposed of in an

within permissible decibel limils as given in Noise Pollution

#) The project \ shall use | e e vl

Regulanon and Control Rules, 2000 till 1000 pm 5o that no nuisance is
=} In case the promoter fails to comply with the provisions of the Water revention and Controlof
Pollubon) Act. 1974, the Air I‘Pm:ﬂym 1nd Cantrol of Pollution) Act, 1981, the Environment (Protection)
Act, 1986 and'or any other cnv ronmental | q% the project and R.Iillﬂ, Circulars and Directions
mdhyﬁeﬂuuﬂﬁumﬁmnmﬁmﬂ.wﬁ& «Jd Tit thall be taken against the promotes.

£) The project proponent shall not raise any construction on the: farm fand without the permission of the
concemed departments.

G} The projest proponeni shall obia &Mpﬂuﬁmﬁﬂiﬁhtmit‘m
function is to be held at the farm (WL B .
Iﬂ}mhwnjulpmﬁmh'lhum&uﬁ_ﬁﬁimﬁisnulhﬁig'iu@dﬁxmnun_cmillpl@gu.ﬂw
project proponent mﬂ.um.m-w.ﬁmmmmmt the prior on of
the District Administration. —

L a B e e, 2
11) The project W deyise the ways & means taminimize the generation of all kind of wastes
through @JU E, REUSEatid RECYCLE Activities; The generated waste, if any, shall be properly
handled and managed the provisions of the MunicipabSolid Waste Rules 2016 in an environmentally
sound manner, : <. th '@1 e {.'{ < |

12) The project proponent shall develop the vermicomposting) m:%i‘ﬂhg'iﬁ manage the biodegradable
solid waste, The project proponent not . burn or bury any solid wastes in open, outside premuses or in
drum/ water bodies. ik m ~ -

1) The project shall creur g & o Usages of plastic camy bags and single use plastic/
thummnlwﬂspmh ilems such as water bo dter pouches/ water plates, forks, spoons, straw
eic. and single use decorating material made of plastic-thermocel or any non-hiedegradable material in
the premises.

14) The project nt shall perform/ promote its Corporate Environment Responsibility (CER) activities
&s well £5 use of aliernatives of single use plastics (SUF) and awareness to discourag.' use uf{plmi:-.

15) The project proponent shall carry out awareness and activities for the themes/ action points identified
under Mission LiFE (Lifestyle for the Environment) by Ministry of Environment, Forests and Climate
Change given ol the website (hitp /missionlife-moefce nic.in).

“This is campuiier generated document frum OCMMS by PPCE"
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PUNJAB POLLUTION CONTROL HO.«\RD
Zonal Office-1, Vatnvaran Bhawan, Nabha Road, Patiala - 147001
Webislio:- www, ppeb. gav.hn

4

ﬂiHlir'“l’n\?Lr 1-A

@ LTF

Dt ‘

Office Dispatch No : Registered/Specd Posi . - - |
n R |
Industry Registration 1D; 023545642688 Application No : 25690868
To,
Saurabh Gupta
Fﬂ House No 326, Sector 2, Panclikuls, Haryana
~ Panchkula,Haryana-134109
Subject:  Grant of 'Consent to Operate'an outlet w/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 for
discharge of efMulat,
With reference to your application for obtaining ‘Consent to Operate’ an outlet for discharge of the effluent ws 25726
of Water (Provention & 1 of Pulhm:m} Act, 1974, you are, hercby, authorized to operate an industrial unit

Certificale.

of the efflucni(s) arising out of yoiir premises ‘subject to the erms and Conditions 4s o

mentioneéd in this

1. Particulars of Consent to Operate nnd:rﬁﬂu M'ﬁﬁi "ﬂ" E

Consent to Operate cw@m&mmmmm

Date of fssue : D8/D7/20 M,
Date o expiry ; e T
Certificate Type : . “FFreih ug
Triant e
1 Particulars of the Industry s Ij_i‘ Gt
Name & Designation of the Applicant. .____..,., Snmnbh[{}upm, @mpr)
Address of Industrial premises L | | The Hermitage Farm A Unit Of Orchid Space Design Lip,
‘”‘"’- il E%Tehﬂiﬁhm. Kararan Baddi Road, !
,ﬂwr.ﬂu Nagar -160103 '
Capital Investment of the Industry | | 20600 lakhs
| Category of Industry  Qrange
Type of Industry 2999 Miscellaneous (Orange)
Scale of the Industry Small
Office District Sas Nagar

Cnmyg_l’u Details

Water Consent Fee - Rs. 313600/~ vide UTR na.
313544256041 DC dated 5/9/2023, Rz, 26400/ vide B. no.
177819773 duted 1R/5/2024 and Rs. 66700/- vide B. no,
460075436 dated 3/5/2024

Adr Consent Fee - Rs. 25700/- vide UTR no.

3354420301 1DC dated 5972023, Rs, 67700/ vidz B. no
130822425 dated 3/5/2024 and Rs. 28800/- vide B. no.
475463347 dated "B/S/2024

Raw Materials(Name with quantity per day)

Not Appheoble being Farm House

 Products (Name with quantity per day)

Farm House il 1 no, I

*This s computer generated docuwiend fram GCMMS by PRCR"
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By -Pradinpiy "le 1'\'1.1-_-;.11“ guantity per dax) NI

- As per details searioned in the Application . 25490468

Pomettic Effvent @ 220 KED- After iroatment in STP of

Capacity 2E KL trented wastewnrer (il 7 KLO will will

b v lesed omen fored for pfrml‘dln‘lﬂ i# et APt if et 5.5
| arree ineide the premided

Pamentic Efffwent 62 200 KELD- After preariment i STP a
| Capacity 28 KLD, treated wastewater @ 23 KLD will wifl
' he wtilized omta land fir plantation in am area of about §.5

|acres inside the premises

e —— s— } X |
Whm Standards as Prescribed by the PPCR/ CPCE ind |
DEF&LC from time fo time

Detnils of the machinesy apd procreses
Drtnile of the FMinent Treatment Plant

Meode of THapos!

Stxndards 1o be achieved under Water(Preven
(‘nn_h:ﬂ of Pallotion) At 1074 g

NS

I
S
_— ‘
5 ! ] ih. i F E.
" B __:_.__ _.' !_... l'_*” i___ E
- (Rajeev ta)
Environmentai
Far & sn behall
af
— - IR » (Punjab Pollution Control Board)
|.!‘ .r i iﬂl .: F; 4
I"t-q--l ."""'"-Tl'" ! v ‘-
Endst. No.: T - By :T..;: Dated:;
\ - |: J ..r..

=L = .
A copy of the shave is forwarded :alh:fullnrwingl.‘miu{uma'iiim i’ﬁdmmrminnplmu:
!} Enviranmenta! Engineer, Punjsb Pollution Control Board, Regional Office, SAS Nagar

9 \
<
> =
_—— 7

[ STl S
i iHu Gupta
i E:ﬂruﬁﬂmﬂnﬁlq!iuﬂr

Fur d un Bekalf
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f
(Punjaly Pallution Cantrol Board) i
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14.

15

16

1?‘1

18,
19

20.

ZL

brr

The Hereiiige Farm 4 Ui Of Orchid Spave Design Lip, Village Karoran,

TERMS AND CONDITIONS

GENERAL CONDITIONS

This consent is not valid for getting power load from the Punjab State Power Carporation Limited or for
Belling loan from the financial inst:tutions.

The industry shall apply for renewal/further extension in validity of consent atleast two mo
expiry of the consent,

The industry shall ensure that the effluent discharging through the authorized outlet shall confirm fo

pths before

the

preseribed standards as applicable from time to time. “\\

The industry shall plant minimum of three suitable varietics of trees at the density of not less than 1000 wees
per hectare all along the boundary of the industrial premises.

The achievement of the adequacy and efficiency of the effluent reatment plant/poilution control devices/re-
circulation system installed she 1l be the entire responsibility of the industry.
the

The industry shall ensure that the Hazardous Wastes generated from the premises are handled as
provisions of the Hazardous Wastes(Management, Handling and Trans boundary Movement) Rules, 2008 a5
amended time to time , without any adverse effect on the envircament, in any manner

The responsibility to monitor the effluent discharged from the authorized oullet and to maintain a record of
the same mm'mg:hthcind . The Board shall only test check the accuracy of these reports for which the
industry shall deposit the samples collection and testing; fee with the Bonrd as and when required.

The industry shall submit balance sheet 6f EvEry financial year to the concemed Regional Office by 30th
June of every year.

The industry shall submit a yearly certificate to the effect that no addition/up-gradation/ modification/

modemnization has been camied out during the previous year otherwise the industry shall apply for the varied

eonsenl.

During the period beginning from uLL &nﬁ[: Ahu& of expiration of this consent, the

spplizant shall not discherge floating.solids. or.visible foam.. -

Any mm&m:ntsfn%m,m-dn_hy,mwnm,lhq.hmm fior discharges shall be upplicable to

the industry from the date of ml-.rﬁnjpu;udmunt#uvilinns.

The indusery shall fiotchang® or alter the Fhanufacruring process(es) so.as-to change the quality and/or

quantity of the effiuents Emgﬂ‘ﬁm_me written permission of the Egard.

Any upset conditions in the plant/plants-of the factory, whichiis likely to result in increased effluent and/or

result in violation of tHefindards ywh By, the Bonrd shall be arted {0 the Environmental Engineer,
; Roard of concerned Regional Office im i:mltﬁ-ﬁ:lmg which any stappagl:uaﬂd

' the notiee o the Board/its officers, will be deemed to be intentional violation

The industry shall provide Mﬁun system and a manhole upstream
of final wh;’ﬁ:! (s) out of the p nt of flow and for taking samples.

The industry shall for the purpose of melsuring the guantity of water consumed und effluent
discharged, nffix meters of such standards and at such places as approved by the Environmental Engincer,
Punjab Pollution Control Boa-d of the concerned Regional Office.

The indmﬂz shall maintain record regarding the operation of effluent treatment plant ie. record of quantily
of chemicals and energy utilized for treatment and sludge generated from treatment so as 1o satisfy the
Board regarding regular and proper operation of pollution control equipment, 1
The ind shall provide online monitoring equipmenti;¥s for the rs as decided by concemned
R:;;::Zamg mll’h the efMluent treatment plant/air pollution control devices installed, if applicable.
The pollution control devices shall be interlocked with the manufacturing process of the indusiry.

The suthorized outlet and mode of disposal shall not be changed without the prior writt=n permission of the
Board

The industry shall comply with the conditions imposed by the SETAM / MOEF in the environments|
clcirlnl:uu lgrrrmttd to it nyruquimd under ETA nﬁﬁuaﬁnn dated14/9/06, if applicable.

The industry shall obtain and submit Insurance cover a5 required under the Public Liahility Insurance Act,
1991

industry shall not use ary unauthorized out-lei(s) for discharging effluents from its premises. All
E:um“lw. if amy, shall be connected to the authorized within one month from the date of

issue of this consent.

“This is computer gencrated document frim OCMMS by PPCE"
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5.

36,

T

The industry shall make necessary arrangements for the monitoring of effluent heing discharged by (he
industry and shall monitor (ts eMisents..

i Once in Year for Small Seale Industries

(i Four in o Year for LargeMedium Scale Industries

[t The industry will submit monthly reading/ dain of the separate energy mete
of eMuent treatment plantre-cireulation system fo the concerncd Reglona
by the &b of the following month

r inatlled foe mnnlﬂﬁ
1 O Tice af the Boar

ter supply, at inletfoutlot of

The industry shall provide ﬂrﬂmmapnrli: Now meters of the source of wal ; i
daily reading and suhmit the

effloenl treatment plant within one month mnd shall maintain the record of the
same 10 the concermoed Regional OfMee by the Sth ol (he following montl.

The Board reserves the right to revoke this consent af any time in case the industry i found violating any of
the conditions of this consent and/or the provisions of Water (Prevention & Control of Pallution) Act, 1974
as amended from time to time

The 1ssuance of this consent does not convey any property right in either real or personal property, or any
exclusive privileges, nor does it suthorize ll-?;r i ml; o priv::ﬁhpmpcrtr or any invasion of persomal rights,
nat any infringement of Central, State or Local Laws or Regulations.

The consent does not authorize or approve the construiction of any physical structures or facilities for
undertaking of any work in any natural watercourse.

Wothing in this consent shall be deemed to neither prechude the institution of any legal action nor relieve the
#pplicant from any responsibilities, liabilities,or penalties to which the applicant is or may be subjected
wnder this or any other Act, '

The industry shall make necessary and adequale arrangehents to hold back the efflueat in case of failure of
SEphc

The diversion or bye pass of i i ¢ spplicant to maintain compliance
with the terms and cnﬁﬁm%%ﬁ% i

(] Where unavoidable to prevent loss of life or some property damaps or

(i) Where excessive-storm drainage orrun offwould damage facilities necessary for compliance
with terms and conditions of this consent. The applicant shall immediately notify the conseat
issuing authority.in Writing QFMW 1 IVETSION OF DY C-Piid, puid

The industry shall ensuge that o water pollition problém is created i theiazea/due to discharge of effluents
from its industrial premise . .

5l

L | Sier) = !
The industry shall with the TSR ament/ Board for the type of
mdustries where the in . eri notIfi2
Solids, sludge, filter backwa sulting from treatment or control of
waste waters shall be dispos llutants from such materials from
entering into natoral water,

The industry shall re-circulate the enin
extent the treated effluent in processes

The industry shall make necessary and adequate arangements to hold back the effluent in case of failure of
re-cireulation system/ effluent treatment plant.

The industry shall make proper disposal of the cfflucat so as to ensure that no stagnation occurs inside and
outside the industrial premises during rainy season and no demand period.

Where excessive storm water drainage or run off, would damage facilities necessary for complionce with
terms and conditions of this consent, the applicant shall immediately notify the consent issuing authority in
writing of each such diversion or bye-pass.

~4 The industry shall submit a detailed plan showing therein the distribution system for conveying waste-water

39,
20,

41,

The Hermitage Farm A Unit Of Orehid Space Design Lip, Village Karoran, Tehsil Kharar, Karoran Badili Road, Divtrict Sas Nagar, Kharar,Sas Nagar, 160103

for application on land for imgation along with the crop pattern for the year.

The industry shall ensure that the effluent discharged by it is toxlcity free,

The industry shall not irrigate the vegetable crops with the treated effluents which are used/ consumed as
Taw, .

Draing causing oil & mse contamination shall will be segregatea, Oil & grease trap shall be provided 1o
recover ofl & grease the effluent.

“This {5 compirter generated document from OCMMS by PPCE*
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4%

The industry shall establish sufficient number of piezometer wells in consultation with the N?T;:rﬂ
Regional Office, of the Boand to monitor the impact on the Ground Water U”""mg dua {0 mcdlant“mnul
eperations, and the monitoting shall be submitied 1o the Environmental Engineet of the concarned Reg
Offiee by the 5th of every month

The induntey shall encure hs! its produetion capacity & quantity of trade effluent do not enceed the quantity

rentioned in he consent and shll not catry out any expansion without the prior perminsion/NOC of the
A

SPECIAL CONDITIONS

11 The project proponent shall Jot camry out any commarcial activity as per assurance given by it through
undertaking under any circumstances. .
2) The consenl to operate is being onl ted from pollution angle and the project proponent has to obtain
relevant permission from hm:ﬁﬁmﬂuﬁdﬁﬂing the Forest De and GMADA under
the relevant laws. If any dispute in future arises with regard to ownership of the land for the construction
raised thereon, then the consent to operate granted by the Board will not be a deciding factor.

3} The project shall i i ithin one month and shall submit report to
i‘un_:ubmj _pmawrmmumwm one port

4) The project proponent shall ensure that th of single use plastic-thermacol di le
|mnsn;¢hummbuul=ﬂwﬂwwuha?ﬁ&=$: ates, !btksflpum:stmwmmda' o use
decorating material made of plastic-thermocol or any other non- biodegradable material in the premises.

5) The project thall.orone
Municipal Solid Waste Rules 2016,
environmentally sound manner, L _J§

ﬂmmrrm_ﬂﬂlmh_g__nm issible decibel limits as given in Noise Pollution
Regulation and Control Rules, 2000 tﬂldﬁ"ﬁﬂ pm so that no nuisance is caused to 'Ihfpu'l:ﬁﬁ.
S

E-%0 ||I aslo !.lehﬂpmmﬂ‘fm
te gated and disposed of in an

?jl.'n::uﬂhepumflihm‘ ilhlhcp::'t;ﬁrilimug%: m;t_l‘:wmmuuumc“muluf
Puﬁm]ﬁmlﬂ?&h' ; on End tﬂ‘?{: on) A¥.1981, the Environment (Protection)
Act, 1986 andlor any ofier envirsnmental law applicable i the project and Rilles, Circulars and Directions
MWMBMWMM

concerned departments. ) ':

fanctan st be bldt e |

lﬂ}_ﬁui:epmjm;jlrnu“pmmhﬁ indertaken that the fa mngid;gﬂmmﬁmemﬂpurpum the
project proponent not conduct any Tate-mght funchion wi rier permission of
the District Administration. !

mmw L ghall devise the ways & meuns to minimize the generation of all kind of waites
through UME and RECYCLE activities. The tod waste, if any, shall be property
handled and managed as per the provisions of the Mmﬁdpm Waste Rules 2016 i& an enviomuocerinllv
sound manner, -

12) The project proponent shull develop the vermicomposting/ co ing w manage the biodegraduble
:jid wmlzmmpmpmm unl&.rw, buim or biry any solid wasles in open, outsida premises or in
in/ water bodies.

13) The project shall ensure that there are no usages of plastic carry bags and single use plastie/
mmﬂmm such as waler bottles! water 8/ m 5, plates, forks, spoons, straw

elc. and single use decorating malerinl made of plastic- ol or any other non-biodeg le material in
the premises, ¥ "
14] The project t shall perform/ promote its Corporate Environment Respoasibility (CER) activities

o5 well as use of altemnatives of single use plastics (SUP) snd awareness 10 discournge use of plastic.
15) The project shall carry out awareness and activities for the themes/ action points identified

under Mission LiFE (Lifestyle for the Environment) by Ministry of Environment, Forests and Climate
Change given a1 the website (hitp://missionlife-moefoe.nic.in).

“Thit i# computer gererated decument from OCMME by PPCE®

The Hermitags Farm A Uit OF Qrchid Spoce Desipn Lip, Village Karoran, Tehsi! Kharar, Karoran Saddi Road, Ditrict Saos Nagar, Kkarar Sor Nagar. 1eopas
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Annexure1F5Q4

Pkl AR

&2 Punjab Pollution Control Board
Regional Office, SAS Nagar

No._ S 2S5 9 Dated: || l m' 2y
To

The District Town Planner,
Department of Town and Country Planning,
SAS MNagar.

Subject: Request for information relating to farm houses being used for

commercial purposes by holding private functions, marriages, social
gathering etc.

Ref: The case pending before the Hon'ble National Green Tribunal in 0.4
No. 161 of 2023 titled as Rana Igbal Singh Jolly &ors. Vs State of
Punjab & others.

Please refer to the subject cite above,

2) It is informed that a case under reference is pending before the
Hon'ble National Green Tribunal wherein the functioning of a farm house namely
M/s Hermitage Farm situated at Village Karoran, Karoran-Baddi Road, Tehsil Kharar,
Distict SAS Nagar is involved. The Board has granted consent to operate to the farm
house under the provisions of the Water (Prevention and Control of Pollution) Act,
1974 and the Air (Prevention and Control of Pollution) Act, 1981 with certain
conditions as mentioned therein. However, the National Green Tribunal has asked
the Board to produce the standard Operating Procedure or guidelines in respect of
the consent given to the farm house which are used for holding functions, marriages

and other ceremonies.

3) The Board is not having any such of SOP or guidelines which lays down
procedure for grant of consent to such farm houses used for conducting functions.
The Board has constituted a committee of officers to look into the matter and
recommend guidelines for open space land farms which are used for commercial
gains by conducting marriage functions, birthday parties, social gathering and other

such funetions in which large number of participate,
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4) The committee has given reference to notification no. 6515-41-
CTP(Pb)/SP-135 dated 18.10.2018 of the Department of Town and Country Planning,
Punjab. However, the notification does not mention about the holding of commercial

activities by such farm houses,

5) You are requested to please clarify as to whether the open farm houses

can hold functions, marriages, social gathering etc. for commercial gains.

Environmental Engineer

E Hd St- N'ﬂ- BEEERAER I BN B R AR Dﬂte dn L T R e T P T ]

A copy of the above is forwarded to the following for kind information
please.

1. The Chairman, Punjab Pollution Control Board, Patiala

2. The Member Secretary, Punjab Pollution Contral Board, Patiala.

3. The Chief Environmental Engineer (P), Punjab Pollution Control Board, Patiala.
4. The Senior Environmental Engineer, Punjab Pollution Control Board, Zonal

Office-1, Patiala.

Enuirur\%ntai Engineer
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Department of Town and Country Planning, Punjab

Office of District Town Planner, SAS Nagar
Block-A, Seventh Floor, PUDA Bhawan, Sector-62, SAS Nagar

To

Environmental Engineer,
Punjab Pollution Control Board,
Zonal Office-1, Vatavaran Bhawan, Nabha Road,

Patiala.
Memo no. 1805 DTP(SAS Nagar)/MG-2
Dated: 14.10.2024

Subject: Request for information relating to Farm Houses being used for Commercial

purposes by helding private functions, marriages, social gathering etc.
Ref: Your office letter no. 5359 dated 11.10.2024.

Vide subject cited letter, regarding the clarification sought vide letter under
reference letter, it is informed that the Department has issued notification no. 6515-41
STP({Ph)/5P-135 dated 18.10.2024 |[copy attached) and according to which, it has been
recarded as follows regarding the farm house.

“Farm Houses means a building allowed on a minimum holding of 2.5

acre of agricultural land for residential activity of the land holder”

According to the above definition, functions, marriages and social gatherings
etc. are not permissible in the farm house for commercial gain.

DA/As above

-sc-
District Town Planner (P),
SAS Nagar
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wedsg s /60T (AR, BaE) s M-y
S 9o -say
femr Request for Information relating to Farm Houses being used for commercial

purposes by holding private functions, marriages, social gathering etc.
g wY e R SS9 95 U39 . 5359 firdt 11.10.2024 @ meg ¥

QuITT el wills 998 33 Yyuz Usa ¥ vt andt mumesT At S
e 3 & R fegwr ¥ 7St 5Afedms & 6s15-41 HEhoum) MRE-135 fiR
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Farm House means a building aliowed on & minimum holding of 2.5 acre of

agricultural land for residential activity of the land holder.”

Wafam w2 BEs defdar nrfe widmmer &4t o5
&Ht/8., Gk
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ST I -
s TIRIE I, &9 98, ufenra-147001
Tele: 0175-5018350 Web: www.ppeb.gov.in
dua. _A638Y fet_22//e
To,

The Member Secretary,
Punjab Pollution Control Board,
Head office, Patiala

Subject:  Committee constituted under the chairmanship of Chief
Environmental Engineer (HQ), PPCB, Patiala for examining the
entire case of O.A no. 161 of 2023 titled as Rana Igbal Singh Jolly
Vs State of Punjab and Others and recommending guidelines for
open space land farms which are being used for commercial gains
by conducting marriage functions, birthday parties, social
gatherings and other such functions in which large number of
people participate.

Reference: PPCB office order no. 405 dated 26.09.2024.

In reference to above, it is intimated that Board vide above referred office
order constituted a committee of the following officers to examine the entire case of
0.A no..161 of 2023 titled as Rana Igbal Singh Jolly Vs State of Punjab and Others
and recommending guidelines for open space land farms which are being used for
commercial gains by conducting marriage functions, birthday parties, social gatherings
and other such functions in which large number of people participate:

A) Chief Environmental Engineer, HQ, Patiala

B) Senior Environmental Engineer, HQ-1, Patiala

C) Environmental Engineer, Regional Office-2, Jalandhar
D) Environmental Engineer, HQ-2/1, Patiala

The meeting of the Committee was held on 07.10.2024, wherein after
detailed deliberations and consideration of the nofifications issued by GMADA,
Department of Town & Country Planning, Department of Tourism and PPCB pertaining
to subject matter, the committee concluded as under:

1. As per the notification issued by Department of Town & Country Planning
dated 18.10.2018 regarding uniformily of the Zoning Re gulation of the State

p-fo
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of Punjab, the Farm House means the building allowed on a minimum

holding of 2.5 acres of agricultural land for the residential activities of the
land holder.

2 The project proponent has obtained Gold category certificate under the
<cheme for Registration of Punjab Farm Tourism. As per the scheme a farm
stay unit will be the property having an area of alleast 2.5 acres or above
\r.t'j.ti'l suitable accommodation built Inside for providing comfortable stay to

' the guests/ tourists as per the standards prescribed in this scheme. The
construction must be compliant with policies and limits prescribed by
Department of Housing & Urban Development, Govt. of Punjab. The farm
stay scheme will provide benefit to the registered owner of the property as

a useful source of additional income to the farm owners of the registered
farm stay units.

In the above referred notifications/schemes there is no mention as to
whether any other commercial activities like holding of private functions/
marriages/other social gatherings etc. in farm house are allowed.

Further, following recommendations were given by the Committee:

« The above conclusion has been made by the Committee on the basis of
above referred documents, notifications, schemes & guidelines available on
internet of the respective departments.

« Before taking final decision in the matter, it is recommended that necessary
clarification may be obtained from the Department of Town & Country
Planning, Punjab whether any amendment/revised guidelines has been
issued by the department in this regard.

Now, EE, Regional Office, Mohali vide its letter no. 5832 dated

22 10,2024 has intimated that they have written to DTP, Mohali vide letter no. 5359
dated 11.10.2024 to clarify as to whether the open farm houses can hold functions,
marriages, social gatherings etc. for commercial gains. Further, it has been mentioned
that Competent Authority has given following remarks while approving the clarification:
“  After clarification, ~committee must conclude with clear
recommendations. As above, members o do self exercise and get

documents, records at their own and facilitate the Board accordingly”.

f-Fo



Now, a clarification has been received from District Town Planner,
Department of Town and Country Planning, SAS Nagar vide letter no. 1805/DTP(SAS
Nagar/MG-2) dated 14.10.2024 stating that as per their notification no. 6515-41
CTP(PB)/SP-135 dated 18.10.2018, a farm house means a building allowed on a
minimum holding of 2.5 acre of agricultural land for the residential activity.of the land
holder. Therefore, any kind of commercial activity such as holding marriage
function/social gatherings for commercial benefit are not permissible at farm houses.
Copy of clarification is enclosed.

In view of the above clarification received from District Town Planner,
Department of Town and Country Planning, SAS Nagar, the committee is of the opinion
that since no commercial activity such as holding marriage function/social gatherings
for commercial benefit are permissible in open space farm houses, there is no
requirement for framing guidelines for Open space land farms which are being used
for commercial gains by conducting marriage functions, birthday parties, social
gatherings and other such functions.

This is for kind perusal, please,
DA/As Above,

1o 24

1600

ﬁ(‘:hief Envi!ﬁnmental nglnéar {IE
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REGISTERED
Te

The Hermitage Farm A Unit of Orchid Space Design LLP,
Village Kararan, Karoran-Baddi Road,
Kharar, Distt. 5AS Nagar

Subject: Revocation of consent to operate granted under the Water (Prevention & Control of
Pollution) Act, 1974

The Hon'ble National Green Tribunal has taken cognizance of Original Application No.
161 of 2023 filed by the applicants and other residents of the area on the grievance that respondent No.
8 (The Hermitage Marriage Palace, Village Karoran, Naya Gaon, SAS Nagar) organizes large gatherings,
plays loud music on loudspeakers, uses bright laser strobe lights and firecrackers all throughout the
night till early morning hours thereby causing grave air/ noise pollution in violation of the Noise
Pollution (Regulation and Control) Rules, 2000 promulgated under the Environment Protection Act,
1986, various other rules/ regulations and judgements/ directions passed by the Hon'ble Supreme Court
of India, this tribunal and various High Courts;

Whereas, during the pendency of the Original Application No. 161 of 2023 before the
Hon'ble Mational Green Tribunal, the project proponent i.e., respondent no. B, namely The Hermitage
was granted consent to operate under the Water (Frevention & Control of Pollution) Act, 1974 vide no.
CTOW/Fresh/SAS/2024/25690868 dated 08.07.2024, valid up to 30.09,2025 from pollution angle being
open Farm House subject to certain terms and conditions as mentioned therein and the main condition
that the Farm House shall not undertake commerclal activities under any circumstances;

And whereas, upon representation made by the Hermitage Farm House, the Board has
issued a corrigendum vide letter no. 2393-2400 dated 02,08.2024 in reference to the consent to operate
granted to the project proponent in which, the condition imposed for not to undertake commercial
activities was removed and a further condition was substituted to Impose a condition that the project
proponent shall not conduct any fate-night function on the farm land without the prior permission of
the District Administration;

And whereas, the matter was considered by the Hon'ble National Green Tribunal and
vide order dated 9.09.2024 it was observed that the Board has placed reliance on CPCE guidelines which
categorize orange category industries and specifically mention marriage palaces. However, these
guidelines do not talk of a farm house and view of these facts the Hon'ble National Green Tribunal has
asked the Member Secretary, Punjab Pollution Control Board to revisit the action and pass appropriate
order within three weeks;

And whereas, In compliance to the Orders dated 09.09.2024 of the Hon'ble National
Green Tribunal, the Member Secretary, Punjab Pollution Control Board has passed an office order no.
405 dated 26.059.2024 thereby constituting a team of officers to examine the entire case and suggest
and recommend the guidelines for such open space land farms which are being used for commercial
gains by conducting marriage functions, birthday parties, social gatherings and other such functions in
which large number of people participate;

And whereas, the commitiee of officers constituted by the Board has glven Interim
report vide letter no. 25374 dated 08.10.2024 and recommended to get a clarification in reference 1o
notification no, 6515-41-CTP{Pb)/5P-135 dated 18.10.2018 of the Department of Town and Country
Planning, Punjab and accordingly a letter bearing no. 5359 dated 11.10.2024 was written by the
Environmental Engineer, Punjab Pollution Control Board, Regional Dffice, SAS Nagar to the District Town
Planner, SAS Nagar requesting to clarify as to whether the open farm houses can hold functions,
marriages, social gathering etc. for commercial gains;

And whereas, the District Town Planner (P], 545 Nagar of the Department of Town and
Country Planning, Punjab vide letter no, 1805 DTP (SAS Nagar/MCP2 dated 14.10.2024 has informed
that notification no. 6515-41-CTP{Pb)/5P-135 dated 18.10.2018 of the Department of Town and Country
Planning, Punjab provides that Farm House means a building allowed on a minimum holding of 2.5 acres
of agriculture land for residential activity of the land holder. According to the said definition, the
conducting of functions, marriages, social gatherings etc. are not allowable in farm house;




And whereas, the committee of officers constituted by the Board has given its r:pu1 6 02
the matter vide letter no. 26264 dated 22.10.2024 concluding that as per the clarification received from
the District Town Planner, Department of Town and Country Planning, SAS Nagar, commercial activity
such as holding of marriage functions, social gatherings for commercial benefits are not permissible in
open space farm houses and as such there is no requirement for framing of guidelines for open space

farm houses which are being used for commercial gains by conducting marriage functions, birthday
parties, social gatherings and other such functions;

And whereas, during the meeting of various departments held on 21/10/2024 under the
Chairmanship of Additional Deputy Commissioner, SAS Nagar, the representative officer of the
Department of the Forest and Wildlife Preservation stated that the land of the Hermitage Farm House s
delisted land u/s 4 and 5 of the Punjab Land Preservation Act (PLPA) 1900 by the Government of Punjab,
Department of Forest and Wildlife Preservation vide notification datad 13/8/2010;

And whereas, while issuing permission for delisting the land ufs 4 and 5 of the PLPA
1800, Ministry of Environment, Forest and Climate Change, Government of India has laid down the
conditions that no commercial activity is permitted on such delisted land and that the delisted land shall

be used only for bona fide use for agriculture and for sustaining the livelihood of the people/owner of
the land;

And whereas, the Competent Authority after considering all the material facts on record
and reports as mentioned above has decided to revake the consent to operate granted to the project

proponent namely The Hermitage under the Water (Prevention & Control of Pollution) Act, 1974 due to
aforesaid reasons;

As such, in exercise of the powers conferred under the provisions of the Water
{Prevention & Control of Pollution) Act, 1974, the consent to operate granted to the project proponent

namely The Hermitage under the aforesaid Act, is hereby, revoked due to the aforesaid sald reasons/
violations,

Enﬂmul’g?i“‘

(. for & on behalf
Pollution Control Board

Endst. no. 53 3 r Dated

A copy of the above is forwarded to the Environmental Engi
Control Board, Regional Office, SAS Nagar for information,

Punjab Pellution Control Board
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REGISTERED
To

The Hermitage Farm A Unit of Orchid Space Design LLP,
Village Karoran, Karoran-Baddi Road,
Kharar, Distt. SAS Nagar

Subject: Cancellation of consent to operate granted under the Air (Prevention & Control of
Pollution) Act, 1981

The Hon'ble National Green Tribunal has taken cognizance of Original Application No.
161 of 2023 filed by the applicants and other residents of the area on the grievance that respondent No.
8 (The Hermitage Marriage Palace, Village Karoran, Naya Gaon, SAS Nagar) organizes large gatherings,
plays loud music on loudspeakers, uses bright laser strobe lights and firecrackers all throughout the
night till early morning hours thereby causing grave air/ noise pollution in violation of the Noise
Pollution (Regulation and Control) Rules, 2000 promulgated under the Environment Protection Act,

1988, various other rules/ regulations and judgements/ directions passed by the Hon'ble Supreme Court
of India, this tribunal and various High Courts;

Whereas, during the pendency of the Original Application No. 161 of 2023 before the
Hon'ble National Green Tribunal, the project proponent Le., respondent no. 8. namely The Hermitage
was granted consent to operate under the Air [Prevention & Control of Pollution) Act, 1981 vide no.
CTOA/Fresh/SAS/2024/256908645 dated 08.07.2024, valid up to 30.09.2025 from pollution angle being
open Farm House subject to certain terms and conditions as mentioned therein and the main condition
that the Farm House shall not undertake commercial activities under any circumstances;

And whereas, upon representation made by the Hermitage Farm House, the Board has
issued a corrigendum vide letter no. 2399-2400 dated 02.08.2024 in reference to the consent to operate
granted to the project proponent in which, the condition imposed for not to undertake commercial
activithes was removed and a further condition was substituted to impose a condition that the project

proponent shall not conduct any |ate-night function on the farm land without the prior permission of
the District Administration;

And whereas, the matter was considered by the Hon'ble National Green Tribunal and
vide order dated 9.09.2024 it was observed that the Board has placed reliance on CPCB guidelines which
categorize orange category industries and specifically mention marriage palaces. However, these
guidelines do not talk of a farm house and view of these facts the Hon'ble National Green Tribunal has

asked the Member Secretary, Punjab Pollution Control Board to revisit the action and pass appropriate
order within thres weeks;

And whereas, in compliance to the Orders dated 09.09.2024 of the Hon'ble National
Green Tribunal, the Member Secretary, Punjab Pollution Control Board has passed an office order no.
405 dated 26.09.2024 thereby constituting a team of officers to examine the entire case and suggest
and recommend the guidelines for such open space land farms which are being used for commercial

gains by conducting marriage functions, birthday parties, social gatherings and other such functions in
which large number of people participate;

And whereas, the committee of officers constituted by the Board has given interim
report vide letter no. 25374 dated 08.10.2024 and recommended to get a clarification in reference to
notification no. 6515-41-CTP(Pb)/SP-135 dated 18.10.2018 of the Department of Town and Country
Planning, Punjab and accordingly a letter bearing no. 5359 dated 11.10.2024 was written by the
Environmental Engineer, Punjab Pollution Control Board, Regional Office, SAS Nagar to the District Town
Planner, S4S Nagar reguesting to clarify as to whether the open farm houses can hold functions,
marriages, social gathering etc. for commercial gains;

And whereas, the District Town Planner [P}, SA5 Nagar of the Department of Town and
Country Planning, Punjab vide letter no. 1805 DTP (SAS MNagar/MCP2 dated 14.10.2024 has informed
that notification no. 6515-41-CTP(Pb)/SP-135 dated 18.10.2018 of the Department of Town and Country
Planning, Punjab provides that Farm House means a building allowed on a minimum holding of 2.5 acres
of agriculture land for residential activity of the land holder. According to the said definition, the
conducting of functions, marriages, social gatherings etc. are not allowable in farm house;



And whereas, the committee of officers constituted by the Board has given its I'EF"-"T11 604
the matter vide letter no. 26264 dated 22.10.2024 concluding that as per the clarification received from
the District Town Planner, Department of Town and Country Planning, SAS Nagar, commercial activity
such as holding of marriage functions, social gatherings for commercial benefits are not permissible in
open space farm houses and as such there is no requirement for framing of guidelines for open space
farm houses which are being used for commercial gains by conducting marriage functions, birthday
parties, social gatherings and other such functions;

And whereas, during the meeting of various departments held on 21/10/2024 under the
Chairmanship of Additional Deputy Commissioner, SAS MNagar, the representative officer of the
Department of the Forest and Wildlife Preservation stated that the land of the Hermitage Farm House Is
delisted land u/s 4 and 5 of the Punjab Land Preservation Act (PLPA) 1900 by the Government of Punjab,
Department of Forest and Wildlife Preservation vide notification dated 13/8/2010;

And whereas, while Issulng permission for delisting the land u/s 4 and 5 of the PLPA
1300, Ministry of Environment, Forest and Climate Change, Government of India has laid down the
conditions that no commercial activity is permitted on such delisted land and that the delisted land shall

be used only for bona fide use for agriculture and for sustaining the livelihood of the people/owner of
the land;

And whereas, the Competent Authority after considering all the material facts on record
and reports as mentioned above has decided to cancel the consent to operate granted to the project
proponent namely The Hermitage under the Air (Prevention & Control of Pollution) Act, 1981 due to
aforesaid reasons;

As such, in exercise of the powers conferred under the provisions of the Air (Prevention
& Control of Pollution) Act, 1981, the consent to operate granted to the project proponent namely The

- for&on

Endst. no. 3934 Dated

A copy of the above is forwarded to the Environmental Engineer, 9
Control Board, Reglonal Office, SAS Nagar for Information.

Punjab Pollution Control Board




